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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015560 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : AGENT 
 

  

(51) International classification  

:A61K 31/366, A61K 

38/26, A61K 31/497, 

A61K 35/17, A61P 

35/00 

(31) Priority Document No  :1714777.8  

(32) Priority Date  :14/09/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2018/052603  

:13/09/2018 

(87) International Publication No  :WO 2019/053435  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUEEN MARY UNIVERSITY OF LONDON  
      Address of Applicant :Mile End Road London E1 4NS U.K. 

(72)Name of Inventor : 

   1)MARELLI -BERG, Federica Maria 
 

(57) Abstract : 

The present invention relates to glycolysis-activating agents. The present invention also relates to the treatment or prevention of 

diseases or medical conditions, in particular immune- related diseases or medical conditions. In particular, the present invention also 

relates to agents for use in the treatment or prevention of a disease or medical condition, which treatment or prevention is mediated via 

the trafficking of endogenous regulatory T cells (Tregs). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015562 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : DEVICE FOR PACKAGING DOSED QUANTITIES OF SOLID MEDICINES 
 

  

(51) International classification  :G07F 17/00 

(31) Priority Document No  :2019530  

(32) Priority Date  :12/09/2017 

(33) Name of priority country  :Netherlands 

(86) International Application No 

        Filing Date 

:PCT/NL2018/050600  

:12/09/2018 

(87) International Publication No  :WO 2019/054864  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CANISTER DEVELOPMENTS B.V.  
      Address of Applicant :Doctor Schaepmanlaan 29 3972 ET 

Driebergen-Rijsenburg Netherlands 

(72)Name of Inventor : 

   1)VAN WIJNGAARDEN, Arie  

   2)VAN WIJNGAARDEN, Caroline  
 

(57) Abstract : 

Apparatus for packaging dosed quantities of solid medicines on the basis of a predetermined prescription, comprising: -a control unit 

for controlling the apparatus and for receiving the prescription; -a plurality of medicine holders, wherein a medicine holder is 

configured to hold a blister pack with medicines; -a separating device for separating subject to the received prescription at least one of 

the medicines from a blister pack held in a medicine holder; and -a packaging device configured to package the medicines separated 

by the separating device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015563 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : GALNAC DERIVATIVES 
 

  

(51) International classification  

:C12N 15/113, A61K 

47/26, C07H 21/02, 

A61P 31/14 

(31) Priority Document No  :62/558773  

(32) Priority Date  :14/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/057082  

:14/09/2018 

(87) International Publication No  :WO 2019/053661  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JANSSEN BIOPHARMA, INC.  
      Address of Applicant :260 East Grand Avenue, 2nd Floor 

South San Francisco, California 94080 U.S.A. 

(72)Name of Inventor : 

   1)GRYAZNOV, Sergei 

   2)HONG, Jin 

   3)RAJWANSHI, Vivek Kumar  

   4)PANDEY, RAJENDRA K.  
 

(57) Abstract : 

Modified oligonucleotides comprising a GalNAc moiety of the present disclosure along with methods of making and use, e.g., against 

HBV are disclosed. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015564 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ELECTROLYTE FOR A METAL-ION BATTERY CELL WITH HIGH-CAPACITY, MICRON-SCALE, 

VOLUME-CHANGING ANODE PARTICLES 
 

  

(51) International classification  
:H01M 10/0569, 

H01M 10/0566 

(31) Priority Document No  :62/557416  

(32) Priority Date  :12/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/050770  

:12/09/2018 

(87) International Publication No  :WO 2019/055580  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SILA NANOTECHNOLOGIES, INC.  
      Address of Applicant :2450 Mariner Square Loop Alameda, 

California 94501 U.S.A. 

(72)Name of Inventor :  

   1)YUSHIN, Gleb 

   2)WARD, Ashleigh 
 

(57) Abstract : 

In an embodiment, a metal-ion battery cell comprises an anode electrode, a cathode electrode, a separator, and electrolyte ionically 

coupling the anode electrode and the cathode electrode. The anode electrode is a high-capacity electrode (e.g., in the range of about 2 

mAh/cm2 to about 10 mAh/cm2). The electrolyte includes a solvent composition, the solvent composition including low-melting point 

(LMP) solvent(s) in the range from about 10 vol. % to about 80 vol. % of the solvent composition as well as regular-melting point 

(RMP) solvent(s) in the range from about 20 vol. % to about 90 vol. % of the solvent composition. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015565 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : TRISPECIFIC PROTEINS AND METHODS OF USE 
 

  

(51) International classification  

:A61K 31/7088, 

A61K 35/12, A61K 

35/76, A61K 38/10, 

A61K 39/395 

(31) Priority Document No  :62/572381  

(32) Priority Date  :13/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/055659  

:12/10/2018 

(87) International Publication No  :WO 2019/075359  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HARPOON THERAPEUTICS, INC.  
      Address of Applicant :131 Oyster Point Boulevard, Suite 300, 

South San Francisco California 94080 U.S.A. 

(72)Name of Inventor : 

   1)WESCHE, Holger 

   2)LEMON, Bryan D.  

   3)AUSTIN, Richard J. 
 

(57) Abstract : 

Provided herein are B cell maturation agent (BCMA) targeting trispecific proteins comprising a domain binding to CD3, a half-life 

extension domain, and a domain binding to BCMA. Also provided are pharmaceutical compositions thereof, as well as nucleic acids, 

recombinant expression vectors and host cells for making such BCMA targeting trispecific proteins. Also disclosed are methods of 

using the disclosed BCMA targeting trispecific proteins in the prevention, and/or treatment diseases, conditions and disorders. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015571 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : TRANSMISSION COORDINATION FOR INTERFERENCE ASSESSMENT 
 

  

(51) International classification  :H04B 17/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2017/084142  

:21/12/2017 

(87) International Publication No  :WO 2019/120547  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :164 83 Stockholm Sweden 

(72)Name of Inventor : 

   1)DEL CARPIO VEGA, Luis Felipe  

   2)HIERTZ, Guido Roland  

   3)LARMO, Anna  

   4)WANG, Yu 
 

(57) Abstract : 

During transmission of data by radio transmissions from a first radio device (10) to a second radio device (100), a third radio device 

(20) is controlled to transmit an interference signal on radio resources used by the radio transmissions from the first radio device (10) 

to the second radio device (100). The transmission of the data is coordinated with transmission of the interference signal, and an effect 

of the interference signal on the radio transmissions is monitored. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015575 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : A METHOD FOR OBTAINING A STABLE LIGNIN: POLAR ORGANIC SOLVENT COMPOSITION 

VIA MILD SOLVOLYTIC MODIFICATIONS  
 

  

(51) International classification  :C10L 1/02 

(31) Priority Document No  :2019567  

(32) Priority Date  :18/09/2017 

(33) Name of priority country  :Netherlands 

(86) International Application No 

        Filing Date 

:PCT/EP2018/075225  

:18/09/2018 

(87) International Publication No  :WO 2019/053287  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TECHNISCHE UNIVERSITEIT EINDHOVEN  
      Address of Applicant :Den Dolech 2 5612 AZ Eindhoven 

Netherlands 

(72)Name of Inventor : 

   1)KOURIS, Panagiotis 

   2)BOOT, Michael Dirk  

   3)HENSEN, Emiel Jan Maria  

   4)OEVERING, Hendrik  
 

(57) Abstract : 

The present invention relates to a process the production of a crude liquid lignin oil (CLO), said process comprises the steps of 

providing a lignin-rich solid feedstock and subjecting the lignin-rich solid feedstock to a treatment in a polar organic solvent in the 

absence of an effective amount of added reaction promoter, such as a heterogeneous and/or homogeneous catalyst and/or hydrogen, 

and providing a lignin composition, said treatment comprises a step of contacting said lignin-rich solid feedstock with a polar organic 

solvent under operating conditions of an operating temperature up to 210 °C, an operating pressure lower than 50 bar and a residence 

time up to 240 minutes, wherein the ratio (w/v) of lignin (in lignin- rich feedstock) to polar organic solvent ranges between 1:1.5 and 

1:15, or between 1:2 and 1:10 or between 1:2 and 1:5. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015585 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : PLASTIC INJECTION MOLDING AND PROCESS 
 

  

(51) International classification  
:B29C 45/14, B29C 

45/26, B29C 70/68 

(31) Priority Document No  :62/576412  

(32) Priority Date  :24/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056244  

:17/10/2018 

(87) International Publication No  :WO 2019/083787  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INNOTEC, CORP. 
      Address of Applicant :441 E. Roosevelt Ave., Suite 100 

Zeeland, MI 49464-1279 U.S.A. 

(72)Name of Inventor : 

   1)DEYOUNG, Jonathan R. 

   2)VEENSTRA, Thomas J. 

   3)ELZINGA, Jason S. 
 

(57) Abstract : 

A method of injection molding uses different mold inserts, such as lead frames, to selectively control material flow in order to produce 

different parts in a common mold. One mold insert can have a different geometry than another mold insert so that molten material is 

either blocked or allowed to flow through corresponding portions of the mold inserts. By changing out the insert used for injection 

molding, insert-molded plastic parts produced in the mold can differ by at least one part feature. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015590 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : SYSTEM AND METHOD FOR STORE FUSION 
 

  

(51) International classification  :G06F 9/30 

(31) Priority Document No  :15/822515  

(32) Priority Date  :27/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/048396  

:28/08/2018 

(87) International Publication No  :WO 2019/103776  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ADVANCED MICRO DEVICES, INC.  
      Address of Applicant :2485 Augustine Drive Santa Clara, 

California 95054 U.S.A. 

(72)Name of Inventor : 

   1)KING, John M.  
 

(57) Abstract : 

Described herein is a system and method for store fusion that fuses small store operations into fewer, larger store operations. The 

system detects that a pair of adjacent operations are consecutive store operations, where the adjacent micro-operations refers to micro-

operations flowing through adjacent dispatch slots and the consecutive store micro-operations refers to both of the adjacent micro-

operations being store micro-operations. The consecutive store operations are then reviewed to determine if the data sizes are the same 

and if the store operation addresses are consecutive. The two store operations are then fused together to form one store operation with 

twice the data size and one store data HI operation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015598 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : INFORMATION UPDATE DEVICE AND INFORMATION UPDATE METHOD 
 

  

(51) International classification  
:G06F 8/658, B60R 

16/02 

(31) Priority Document No  :2017-198622  

(32) Priority Date  :12/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/037439  

:05/10/2018 

(87) International Publication No  :WO 2019/073932  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HITACHI AUTOMOTIVE SYSTEMS, LTD.  
      Address of Applicant :2520, Takaba, Hitachinaka-shi, Ibaraki 

3128503 Japan 

(72)Name of Inventor : 

   1)TERAOKA, Hidet oshi 

   2)YAMAZAKI, Hiroki  

   3)YANO, Masashi 
 

(57) Abstract : 

This information update device updates first information stored in a vehicle control device to second information and is provided with 

a download control unit and an event management unit. The download control unit receives an update package which includes: an 

update body comprising a difference between first information and second information or second information, procedure information 

including a procedure for updating the first information to the second information using the update body, and a start-up condition 

which is a condition for starting the updating of the first information to the second information. The event management unit acquires a 

state of a vehicle on which the vehicle control device and the information update device are mounted, and which, if the state of the 

vehicle matches the start-up condition, causes an update performing unit to perform the updating based on the procedure information. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015599 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : UE CONFIGURATION AND UPDATE WITH NETWORK SLICE SELECTION POLICY 
 

  

(51) International classification  
:H04W 48/18, 

H04W 48/08 

(31) Priority Document No  :17196037.0  

(32) Priority Date  :11/10/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/JP2018/037616  

:09/10/2018 

(87) International Publication No  :WO 2019/073977  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NEC CORPORATION  
      Address of Applicant :7-1, Shiba 5-chome, Minato-ku, Tokyo 

1088001 Japan 

(72)Name of Inventor : 

   1)TAMURA, Toshiyuki  

   2)IANEV, Iskren  
 

(57) Abstract : 

A policy control function, PCF, node, comprising: transmitting means for transmitting a message related to information for updating 

policies of at least one of User Equipment, UE, access and Protocol Data Unit, PDU, Session selection, to a UE via an Access and 

Mobility Management Function, AMF node. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015603 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ELECTRONIC ASSEMBLY AND ELECTRONIC DEVICE 
 

  

(51) International classification  :H04M 1/02 

(31) Priority Document No  :201711486637.6  

(32) Priority Date  :29/12/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/119164  

:04/12/2018 

(87) International Publication No  :WO 2019/128645  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18, Haibin Road, Wusha, Chang'an 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)REN, Zhiguo 
 

(57) Abstract : 

Disclosed is an electronic assembly. The electronic assembly comprises a telephone receiver, a first circuit board, a flash lamp, a 

second circuit board and a sensor, wherein the first circuit board comprises a first face and a second face opposite to one another; the 

telephone receiver is arranged on the first face and is electrically connected to the first circuit board; the flash lamp is arranged on the 

second face and is electrically connected to the first circuit board; the second circuit board is arranged at one side, away from the first 

circuit board, of the telephone receiver; and the sensor is arranged at one side, away from the telephone receiver, of the second circuit 

board and is electrically connected to the second circuit board. The electronic assembly has a high space utilization rate. Further 

disclosed is an electronic device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015612 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : THROTTLE DEVICE 
 

  

(51) International classification  :F02D 9/02 

(31) Priority Document No  :2018-016915  

(32) Priority Date  :02/02/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2019/000529  

:10/01/2019 

(87) International Publication No  :WO 2019/150906  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MIKUNI CORPORATION  
      Address of Applicant :13-11, Sotokanda 6-chome, Chiyoda-

ku, Tokyo 1010021 Japan 

(72)Name of Inventor : 

   1)MORIYA Sho  

   2)SUZUKI Keigo 

   3)HIEI Masaki  
 

(57) Abstract : 

A throttle device of the present invention is provided with: a body (10); a valve shaft (30); a throttle valve (40); a drive source (100); 

and a default mechanism which positions the throttle valve at a default position between a fully closed position and a fully open 

position. The default mechanism includes: a defining portion (90) with which the body is provided to define the default position; a 

first rotor (50) which rotates together with the valve shaft; a second rotor (60) which can be rotated relative to the valve shaft, and of 

which rotation in a valve-closing direction is limited by engaging with the defining portion; a first urging spring (70) which is 

interposed between the first rotor and the body and urges the first rotor in the valve-closing direction; and a second urging spring (80) 

which is interposed between the first rotor and the second rotor, draws the first rotor in a valve-opening direction and the second rotor 

in the valve-closing direction so as to cause both to be engaged with each other, and urges both to maintain the engagement when the 

drive source is not operating. In this way, it is possible to set and adjust the default position easily, and to achieve consolidation of 

components and a reduction in device size. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015614 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : SYNTHESIS OF CANTHARIDIN 
 

  

(51) International classification  

:C07D 495/22, A61K 

31/365, A61P 17/00, 

A61P 35/00 

(31) Priority Document No  :62/568004  

(32) Priority Date  :04/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/054373  

:04/10/2018 

(87) International Publication No  :WO 2019/070980  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VERRICA PHARMACEUTICALS, INC.  
      Address of Applicant :10 North High Street Suite 200 West 

Chester, PA 19380 U.S.A. 

(72)Name of Inventor : 

   1)DAVIDSON, Matthew, Gene 

   2)EKLOV, Brian, Matthew  

   3)WUTS, Peter 

   4)LOERTSCHER, Brad, Melvin  

   5)SCHOW, Steven, R. 
 

(57) Abstract : 

The invention provides synthetic methods for the preparation of cantharidin and analogs thereof. In one aspect, the invention provides 

an improved Diels-Alder cycloaddition to generate a key intermediate en route to cantharidin and analogs thereof. In yet another 

aspect, the invention describes a new palladium-mediated carbonylation providing another key intermediate en route to cantharidin 

and analogs thereof. In addition to synthetic methods, present invention also provides compounds (i.e., intermediates) useful in the 

synthesis of cantharidin and analogs thereof. Compounds provided herein may have biological activity, and therefore may be used in 

the treatment of diseases or conditions (e.g., infectious diseases and skin conditions). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015616 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : PACKET FORWARDING METHOD, DEVICE, SWITCH, APPARATUS, AND STORAGE MEDIUM 
 

  

(51) International classification  :H04L 12/741 

(31) Priority Document No  :201710897731.4  

(32) Priority Date  :28/09/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/108281  

:28/09/2018 

(87) International Publication No  :WO 2019/062839  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BEIJING KINGSOFT CLOUD NETWORK 

TECHNOLOGY CO., LTD.  
      Address of Applicant :Room 3F02, No.33, Xiaoyingxi Road, 

Haidian District Beijing 100085 China 

   2)BEIJING KINGSOFT CLOUD TECHNOLOGY CO., 

LTD.  
(72)Name of Inventor : 

   1)DONG, Bin 
 

(57) Abstract : 

Provided in embodiments of the present application are a packet forwarding method, device, switch, apparatus, and storage medium. 

The method comprises: acquiring a packet to be forwarded; performing a search to determine whether a first data table contains 

connection cache information corresponding to the packet to be forwarded; if so, then acquiring a first identifier of the connection 

cache information in the first data table; acquiring connection information corresponding to the connection cache information in a 

second data table, and determining a second identifier of the connection cache information, wherein the second identifier is a current 

connection identifier corresponding to the connection cache information, and the second identifier changes in response to a change in 

the connection information; and if the first identifier and the second identifier of the connection cache information are the same, then 

forwarding the packet to be forwarded according to the connection cache information. The packet forwarding method in the 

embodiments of the present application can reduce packet forwarding errors. 
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(32) Priority Date  :06/10/2017 
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   1)EFFEGI BREVETTI S.R.L.  
      Address of Applicant :Via Cava Trombetta, 17/25 20090 

Segrate (Milano) Italy 

(72)Name of Inventor : 

   1)GIOVANNETTI, Antonio  
 

(57) Abstract : 

Mechanism (100) for opening of a flap door of an item of furniture, comprising a part (10) extensible telescopically under the action 

of a spring (14), hinged to a lateral side (4) of an item of furniture (1) and acting on a door (6) by means of a thrust fulcrum (17), 

wherein means are provided, apt to move continuously said thrust fulcrum (17) during the phases of opening and closure of the door. 

  

 

No. of Pages : 9 No. of Claims : 9 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    35596 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015619 A 

(19) INDIA  

(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ACOUSTIC HOLOGRAPHIC RECORDING AND REPRODUCTION SYSTEM USING META 

MATERIAL LAYERS 
 

  

(51) International classification  

:H04R 5/027, H04R 

1/28, H04R 5/02, 

H04R 5/04, H04R 

17/00 
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(32) Priority Date  :02/11/2017 
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(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)ACOUSTIX VR INC.  
      Address of Applicant :266 Broadway Brooklyn, NY 11211 

U.S.A. 

(72)Name of Inventor : 

   1)MATHUR, Gopal, Prasad 
 

(57) Abstract : 

Holographic sound is recorded and reproduced by way of a single monaural recording per left and right ear recorded. This is 

accomplished by determining the phase shift of frequencies recorded after dividing the sound into discrete frequencies in a recording 

device having resonators, each resonating at a different frequency, placed in a circular arrangement and divided into discrete channels 

by non-resonant material. The resonators are placed in a pseudo-randomized arrangement within the recording device and the circle of 

resonators is in front of a microphone which records the sound monaurally. Playback is then by way of arranging speakers or 

transducers into micro perforated sheets which amplify the sound, the arrangement of speakers/transducers around a central point. The 

sound is then played back directionally based on the position where the sound originally was recorded from and the position of the 

particular transducer around the central point. 
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(54) Title of the invention : METHODS AND COMPOSITIONS FOR NUCLEOSIDE TRIPHOSPHATE AND RIBONUCLEIC 

ACID PRODUCTION 
 

  

(51) International classification  
:C12P 19/30, C12P 

19/32, C12P 19/34 

(31) Priority Document No  :62/571071  

(32) Priority Date  :11/10/2017 

(33) Name of priority country  :U.S.A. 
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:PCT/US2018/055353  
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   1)CUNNINGHAM, Drew S. 
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   3)DHAMANK AR, Himanshu 

   4)IWUCHUKWU, Ifeyinwa  

   5)ABSHIRE, James Robbins 

   6)GUPTA, Mehak 

   7)MOURA, Matthew Eduardo  

   8)SUDHARSAN, Naveen 

   9)SKIZIM, Nicholas  

   10)JAIN, Rachit 

   11)RAMACHANDRIYA, Karthikeyan  
 

(57) Abstract : 

Provided herein, in some embodiments, are methods and composition for the production of nucleoside triphosphates and ribonucleic 

acids. 
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(54) Title of the invention : FLAME-RETARDANT POLYMER; METHOD FOR PREPARING IT AND THERMOPLASTIC 

POLYMER COMPOSITION COMPRISING IT 
 

  

(51) International classification  
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:12/10/2018 
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   1)POLYTECHNYL SAS  
      Address of Applicant :190, avenue Thiers 69006 LYON 

FRANCE France 

(72)Name of Inventor : 

   1)BADEL, Thierry  
 

(57) Abstract : 

The invention relates to a polymer which is useful as flame-retardant polymer. The invention also relates to a method of preparing said 

polymer and to a thermoplastic polymer composition comprising said polymer. The thermoplastic polymer composition can be used 

for the production of molded articles or yarns having excellent flame-retardant properties in order to ensure adequate fire protection. 
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      Address of Applicant :24-26, Boulevard d'Avranches L-1160 

Luxembourg Luxembourg 

(72)Name of Inventor : 

   1)NAVES ARNALDOS, Andrea 

   2)PIEDRA FERNANDEZ, Elena 

   3)MENENDEZ DELMIRO, Vanesa  

   4)LOPEZ GONZALEZ, SalomÃ  
 

(57) Abstract : 

The invention relates to a method for pickling steel sheets 8, said steel sheets being continuously dipped in a pickling bath 1, 

containing a pickling solution 10, said bath being connected to a treatment unit including a recirculation tank 3, circulation means 12 

and 13, a continuous entering flow 11 of said solution being fed into an ultrafiltration device 2 from the recirculation tank 3 and two 

flows exits the ultrafiltration device, one filtered exiting flow 21 being then fed back inside said recirculation tank 3 and one unfiltered 

flow 22, said treatment unit including no storage tank. 
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(72)Name of Inventor : 

   1)FAIRMAN, Jeffery  
 

(57) Abstract : 

An immunogenic composition, a periodontal vaccine formulation containing the immunogenic composition, and methods for treating 

or preventing periodontal disease are provided, where the methods involves administering an immunologically effective amount of the 

composition or vaccine formulation to a subject. The immunogenic composition contains at least one polypeptide that comprises: an 

Mfa1 antigen sequence that is substantially homologous to an immunogenic amino acid sequence from an Mfa1 fimbrilin protein of a 

Porphyromonas bacterium; and an HA1 antigen sequence, an HA2 antigen sequence, or both an HA1 antigen sequence and an HA2 

antigen sequence, wherein the HA1 antigen sequence is substantially homologous to an immunogenic amino acid sequence from an 

RgpA Gingipain hemagglutinin domain 1 contained within an RgpA Gingipain protein of a Porphyromonas bacterium, and the HA2 

antigen sequence is substantially homologous to an immunogenic amino acid sequence from an RgpA Gingipain hemagglutinin 

domain 2 contained within an RgpA Gingipain protein of a Porphyromonas bacterium. 
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   3)PELESKA, Franz 
 

(57) Abstract : 

The invention relates to a child seat system, comprising at least one first seat element (11a) and a base (10) which can be attached to a 

vehicle seat, the base (10) having a plinth element (13) and a rotary element (14). At least the rotary element (14) has at least one 

fastening device (18a-18d) for fastening the first seat element (11a). The rotary element (14) is arranged rotatably on the plinth 

element (13) in such a way that the rotary element (14) together with the seat element (11) is rotatable relative to the plinth element 

(13) for changing an orientation of the seat element (11a), the seat element (11a) being removable from the base (10). 
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(57) Abstract : 

The invention relates to a sensor device (1) for sensing a change in a magnetic field, which change is caused by an object approaching 

the sensor device (1) in a longitudinal direction (L) or moving past the sensor device (1) in the longitudinal direction (L). According to 

the invention, the sensor device (1) comprises at least one receiving coil (10), an AC-fed transmitting coil (30) arranged upstream or 

downstream of the receiving coil (10) based on the longitudinal direction (L) and two compensation coils (11, 12), one of which is 

arranged upstream of the transmitting coil (30) and the other of which is arranged downstream of the transmitting coil (30) based on 

the longitudinal direction (L), the two compensation coils (11, 12) are each permeated by the magnetic field generated by the 

transmitting coil (30) and are electrically connected in series in such a manner that the voltages induced in the two compensation coils 

(11, 12) by the magnetic field of the transmitting coil (30) have different signs, and the receiving coil (10) and the two compensation 

coils (11, 12) are electrically connected in series, wherein the electrical polarity of the coils is selected in such a manner that a 

magnetic interference field (M) acting on the receiving coil (10) and the two compensation coils (11, 12) induces a voltage in the 

receiving coil (10) with a sign which differs from that in the two compensation coils (11, 12). 
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(57) Abstract : 

One embodiment provides a method, including: obtaining, from each of two more panoramic cameras, panoramic video, wherein each 

of the two or more panoramic cameras are located at different physical locations within an event environment; compositing the 

panoramic video obtained from the two or more panoramic cameras into a single video; and streaming the composited panoramic 

video to one or more end users, wherein each of the one or more end users provide commands to manipulate the streamed composited 

panoramic video resulting in viewing of a different view of the streamed composited panoramic video for the corresponding end user 

based on the provided commands. 
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   1)ZHANG, Jihui  
 

(57) Abstract : 

Provided is a novel computer programming language, namely the DT language, including the features of the language and the 

implementation thereof. Nowadays, the processing application of data is becoming more and more widely in various industries, and 

using the computer language decades ago to do some industry software development, is too cumbersome, inefficient, difficult to 

maintain later, while having more bugs, long development cycle, and low implementation rate. This language advocatesîdatamation, 

structuring, configurationú• programming, and achieves fast and efficient software production through the addition of some new data 

types and the work done by this language for this type. Developers or designers can configure and encode with new data types by 

using the client programming tools provided by this language, then the client, browser or server of the language interprets and 

executes, and the server of the language can interpret as other languages. 
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(57) Abstract : 

Provided by the present invention are a video data processing method and a video data processing device, the video data processing 

method comprising the following steps: a sending end converting video data into at least one video data frame according to a first 

frame rate; the sending end sending a video data frame, which is generated during the duration of a previous frame, to a receiving end 

at least twice during the duration of each frame corresponding to the first frame rate; the receiving end receiving video data frames 

respectively during the duration of two adjacent frames corresponding to the first frame rate; performing a frame interpolation 

operation on the two video data frames received in the previous step to obtain at least one video data interpolation frame; placing the 

video data interpolation frame between the two video data frames to form a set of video data frames to be played back. After 

implementing the described technical solution, the delay of video data during processing is effectively reduced, and the instantaneity 

of interactive operations is increased; moreover, hardware equipment does not require modification and costs are lower. 
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(57) Abstract : 

An occluder device (20) for occluding a cardiovascular defect or a gap between a medical device and adjacent body tissue comprises: 

- a compliant balloon (5) defining a fluid-tight balloon chamber and provided with a balloon channel (7) forming a longitudinal 

passage from a proximal side (B2) to a distal side (Bl) of the balloon; - a tip element (10) disposed at the distal side of the balloon, a 

base element (4) disposed at the proximal side of the balloon, and connecting means comprising at least one connecting strut (9) 

attached to the tip element and to the base element, the tip element and the base element each having a guide opening (105a, 105b) 

substantially coaxial to the balloon channel (7) for slidingly receiving therein a guidewire (106) for the device; - elongated actuating 

means disposed longitudinally slidable in the balloon channel (7), releasably connectable to the tip element (10), and longitudinally 

slidable with respect to the base element (4); - locking means (2, 13) for maintaining a predetermined distance between the tip element 

(10) and the base element (4); - proximal connector means (1) for releasably connecting the occluder device (20) to correspondingly 

configured distal connector means of a catheter device (107); - the balloon (5) comprising a fluid port (19) for filling and unfilling a 

fluid into and from the balloon chamber. An occluder system comprises an occluder device (20) and a catheter device (107) 

cooperating therewith. 
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(57) Abstract : 

The present disclosure provides a combination comprising: (i). a drug against tuberculosis inhibiting the cytochrome b subunit of the 

bc1 complex, said cytochrome b subunit being encoded by the gene qcrB,in Mycobacterium tuberculosis, or a pharmaceutically 

acceptable salt thereof, and (ii) a compound of Formula (II), or a pharmaceutically acceptable salt thereof. 
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(57) Abstract : 

Provided is a threaded joint for steel pipes, achieving improved sealing performance against external pressure while maintaining good 

sealing performance against internal pressure. This threaded joint for steel pipes is provided with a pin 10 and a box 20. The pin 10 

includes a nose 12, a tapered inner male thread 14, a tapered outer male thread 17, a pin inner seal surface 13, a pin intermediate 

shoulder surface 18, a pin intermediate seal surface 16, and a pin annular section 15a. The box 20 includes a recess 22 which 

corresponds to the nose 12, a tapered inner female thread 24, a tapered outer female thread 27, a box inner seal surface 23, a box 

intermediate shoulder surface 28, a box intermediate seal surface 26, and a box annular section 25a. The threaded joint satisfies 

expressions (1) and (2). a1 is the gradient of the taper of the inner male thread, and a2 is the gradient of the taper of the outer male 

thread. a1 > a2 (1). In expression (2), L1 is the distance in a pipe axis direction between the front end of the pin and the pin 

intermediate shoulder surface when the pin and the box are not engaged with each other. L2 is the distance in the pipe axis direction 

between the box intermediate shoulder surface and the front end of the box when the pin and the box are not engaged with each other. 
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(72)Name of Inventor : 
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   4)MAO, Yi -Wen 
 

(57) Abstract : 

Improved enrichment methods for preparing tannic acid compositions that have superior potency in inhibiting D-amino acid oxidase, 

and superior purity and safety profiles. The tannic acid compositions (e.g., pharmaceutical compositions, nutraceutical compositions 

or medical food compositions) can be used for treating CNS disorder and obesity disorders including diabetes, hyperglycemia, 

hyperlipidemia or hypercholesterolemia. 
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(72)Name of Inventor : 

   1)GUO, Huaming 
 

(57) Abstract : 

A scroll compressor having a lubricating structure, comprising: a shell, as well as a moving scroll plate (1), a not-moving scroll plate 

(2), a main bearing pedestal (6) and a driving assembly which are disposed in the shell. The inner space of the shell is separated by the 

main bearing pedestal (6) into a space I and a space II which are isolated from each other, a compressor air suction opening (71) is 

disposed in the space I, and a scroll air suction opening (72) is disposed in the space II; a cavity is formed between a front end surface 

of the main bearing pedestal (6) that is close to the moving scroll plate (1) and a back surface of the moving scroll plate (1); a bearing 

hole (61) used for accommodating a main bearing (8) is formed in the main bearing pedestal (6), and a first ventilation groove (91) is 

formed on the outer side of the bearing hole (61) and/or on the wall thereof; the first ventilation groove (91) extends along the axial 

direction of the bearing hole (61), and the first ventilation groove (91) communicates with the compressor air suction opening (71); 

and a second ventilation groove (92) is formed in the cavity wall of the cavity body, and the first ventilation groove (91) 

communicates with the scroll air suction opening (72) by means of the second ventilation groove (92). By additionally providing the 

main bearing pedestal in the scroll compressor, high-pressure gas losses are avoided, and the volumetric efficiency of the compressor 

is increased. The bearing is cooled, the reliability is improved, and the power consumption of the bearing is reduced. 
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(57) Abstract : 

A method in a user equipment (UE) (110) is disclosed. The method comprises obtaining (701) one or more radio link monitoring 

configurations, each radio link monitoring configuration associated with at least one bandwidth part. The method comprises 

determining (702) that the UE is to switch from a source bandwidth part to a target bandwidth part. The method comprises performing 

(703) radio link monitoring on the target bandwidth part according to an obtained radio link monitoring configuration associated with 

the target bandwidth part. 
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   4)TAKEUCHI Hiroki  
 

(57) Abstract : 

[Problem] To reduce the load applied to an electric drive mechanism when operating electrically when it is possible to electrically and 

manually perform a locking/unlocking operation. [Solution] A manual operation element 38 has a locking active surface 106a and an 

unlocking active surface 108a. A lock position-changing element 54 has a locking passive surface 111a and an unlocking passive 

surface 113a. When the manual operation element 38 is operated so as to change positions in the locking direction, the locking active 

surface 106a engages the locking passive surface 111a, and the position of the lock position-changing element 54 is changed in the 

direction of the locked position. When the manual operation element 38 is operated so as to change positions in the unlocking 

direction, the unlocking active surface 108a engages the unlocking passive surface 113a, and the position of the lock position-

changing element 54 is changed in the direction of the unlocked position. When the position of the lock position-changing element 54 

is changed using an electric operation when the manual operation element 38 is located in an intermediate location of the position-

changing range, there is no engagement between the locking active surface 106a and the locking passive surface 111a or between the 

unlocking active surface 108a and the unlocking passive surface 113a in the entire region of the position-changing range of the lock 

position-changing element 54 or in the majority of said range. 
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(57) Abstract : 

Disclosed are an audio reconstruction method and device for providing improved sound quality by reconstructing, through machine 

learning, an audio signal or decoding parameters acquired from a bitstream. The audio reconstruction method: acquires a plurality of 

decoding parameters for a current frame by decoding a bitstream; determines, on the basis of the first parameter included in the 

plurality of decoding parameters, a characteristic of a second parameter included in the plurality of decoding parameters and related to 

a first parameter; acquires a reconstructed second parameter by applying a machine learning model to at least one of the plurality of 

decoding parameters, the second parameter, and the characteristic of the second parameter; and decodes an audio signal on the basis of 

the reconstructed second parameter. 
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(57) Abstract : 

An actuator device (28) has a manual operation element (38) and a lock position-changing element (54) positioned in a fixed part (32) 

so as to be capable of changing positions. The lock position-changing element (54) is capable of changing between a locked position 

and an unlocked position. The manual operation element (38) engages the lock position-changing element (54), and changes the lock 

position-changing element (54) to a locked/unlocked position via a manual operation. The fixed part (32) has lock position-changing 

element stoppers (90a, 90b) and manual operation element stoppers (102a, 102b). The lock position-changing element (54) has lock 

position-changing element stopper contact surfaces (48a, 48b). The manual operation element (38) has manual operation element 

stopper contact surfaces (105a, 105b). When the manual operation element (38) is operated, changes in the position of the manual 

operation element (38) are locked by contact of the manual operation element stopper contact surfaces (105a, 105b) with the manual 

operation element stoppers (102a, 102b) before the lock position-changing element stopper contact surfaces (48a, 48b) contact the 

lock position-changing element stoppers (90a, 90b). 
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   2)MIYAZAKI Takayuki  

   3)ICHIKAWA Kenji  

   4)TAKEUCHI Hiroki  
 

(57) Abstract : 

A lock pin drive mechanism (60) has a motor (44), a front-stage gear (56), a round gear (64), a feed screw (46), and a slider (48). The 

feed screw (46) is coaxially secured to the round gear (64). The lock pin (36) is mounted to the slider (48). The center axis (36a) of the 

lock pin and the center axis (46a) of the feed screw are each positioned in parallel to the center axis (14a) of the vehicle inlet. The 

inter-axis distance (d1) between the center axis (14a) of the vehicle inlet and the center axis (46a) of the feed screw is set so as to be 

greater than the inter-axis distance (d2) between the center axis (14a) of the vehicle inlet and the center axis (36a) of the lock pin. 
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(57) Abstract : 

An oral care apparatus that includes an oral care implement and a tracking module detachably coupled to the oral care implement. The 

oral care implement includes a body having an inner surface that defines an internal cavity. The tracking module may be coupled to 

the oral care implement by inserting a portion of the tracking module into the internal cavity of the body. The tracking module 

includes a coupling portion and an electronics portion that are coupled together so as to be fixed together in the axial direction but 

freely rotatable relative to one another. The tracking module may only be able to be inserted into the internal cavity of the body in a 

single orientation. Furthermore, when in the internal cavity, the electronics portion of the tracking module may be non-rotatable 

relative to the body while the coupling portion of the tracking module remains rotatable relative to the body. 
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(57) Abstract : 

A system (100) includes one or more processor cores (1 1 1 -1 14) and a cache hierarchy (104). The cache hierarchy includes a first-

level cache (121 -124), a second-level cache (131 -134), and a third-level cache (140). The cache hierarchy further includes cache 

hierarchy control logic (142) configured to implement a caching policy (144) in which each cacheline cached in the first-level cache 

has a copy of the cacheline cached in at least one of the second-level cache and the third- level cache. The caching policy further 

provides that an eviction of a cacheline from the second-level cache does not trigger an eviction of a copy of that cacheline from the 

first-level cache, and that an eviction of a cacheline from the third-level cache triggers the cache hierarchy control logic to evict a copy 

of that cacheline from the first-level cache when the cacheline is not present in the second-level cache. 
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(57) Abstract : 

The invention provides genetically engineered microorganisms and methods for the biological production of ethylene glycol and 

precursors of ethylene glycol. In particular, the microorganism of the invention produces ethylene glycol or a precursor of ethylene 

glycol through one or more of 5,10-methylenetetrahydrofolate, oxaloacetate, citrate, malate, and glycine. The invention further 

provides compositions comprising ethylene glycol or polymers of ethylene glycol such as polyethylene terephthalate. 
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(57) Abstract : 

The invention concerns a gripping device (1) for shells (100) that comprises a pair of jaws (10) intended to clamp a shell (100), each 

jaw (10) being able to pivot towards a closed position obtained by applying the top end of each jaw (10) to the shell (100). A locking 

means (30) links the top ends (10b) of the jaws (10) and comprises two connecting rods (14) and a central segment (13) linking these 

connecting rods (14). The connecting rods are articulated relative to the jaws (10) by a first articulation (16) and by a second 

articulation (61) to the central segment (13). A spring (15) links each first articulation (16) to a central point (13b) of the segment. A 

movable stop (17) situated above the locking means (30) is capable of pushing the locking means (30) downwards until it is below an 

unstable equilibrium position of the locking means (30). 
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(57) Abstract : 

Compositions and methods for editing, e.g., introducing double-stranded breaks, within the TTR gene are provided. Compositions and 

methods for treating subjects having amyloidosis associated with transthyretin (ATTR), are provided. 
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(57) Abstract : 

The present invention provides coated films and packages formed from such films. In one aspect, a partially coated film comprises (a) 

a film having two outer surfaces, wherein a first outer surface is provided by a film layer that comprises from 70 to 100 percent by 

weight of a polyolefin having a density of 0.860 to 0.965 g/cm3; and (b) a coating on the first outer surface of the film comprising 

polyurethane, wherein the coating covers less than 25% of the surface area of the first outer surface of the film and wherein the coated 

portion of the film exhibits an Elmendorf tear in at least one of the machine direction or cross direction that is at least 20% less than 

the Elmendorf tear of the uncoated portion in the same direction, with the Elmendorf tear being measured in accordance with ASTM 

D1922. 
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(57) Abstract : 

A horticultural growth medium includes a filler and a binder. The binder is a moisture-cured, isocyanate-terminated quasi-prepolymer 

made from an organic polyisocyanate that includes a large proportion of 4,4'-diphenylmethane diisocyanate. This binder system 

provides excellent curing properties and imparts excellent physical properties to the growth medium. 

  

No. of Pages : 16 No. of Claims : 16 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    35623 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015733 A 

(19) INDIA  

(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : THERMOPLASTIC POLYOLEFIN COMPOSITIONS USEFUL FOR ALDEHYDE ABATEMENT 
 

  

(51) International classification  

:C08L 23/14, C08L 

23/10, C08L 23/02, 

C08L 51/06, C08K 

3/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2017/104310  

:29/09/2017 

(87) International Publication No  :WO 2019/061268  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DOW GLOBAL TECHNOLOGIES LLC  
      Address of Applicant :2040 Dow Center Midland, MI 

Michigan 48674 U.S.A. 

   2)ZHANG, Yahong 

   3)FENG, Shaoguang 

   4)ZOU, Jian 

   5)GONG, Yonghua 
(72)Name of Inventor : 

   1)ZHANG, Yahong 

   2)FENG, Shaoguang 

   3)ZOU, Jian 

   4)GONG, Yonghua 
 

(57) Abstract : 

The present disclosure provides a composition comprising: (A) a polypropylene polymer; (B) a polyolefin elastomer; (C) an amino 

alcohol compound having the formula (I) defined herein; and (D) an additive component. The present disclosure also provides an 

article made from the composition. 
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(57) Abstract : 

A composition comprises: (A) a polypropylene polymer; (B) a polyolefin elastomer; (C) a compound having the formula (I) defined 

herein; and (D) an additive component. And an article made from the composition. 
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(57) Abstract : 

Disclosed in the present invention are a method and device for determining a resource of a logical channel, and a computer storage 

medium. The method comprises: a terminal receives configuration information sent by a network side, the configuration information 

being provided with a first mapping relationship between association information of a data packet and at least one of the following 

resource attributes: a TTI and a carrier; the terminal determines a second mapping relationship between the logical channel and the 

association information of the data packet and determines, on the basis of the first mapping relationship and the second mapping 

relationship, at least one of the following resource attributes corresponding to the logical channel: the TTI and the carrier. 
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(57) Abstract : 

A collapsible container wherein the left side panel is hingedly connected to the top panel and includes at least one strut, one end of the 

strut being pivotally connected at an intermediate point along the end edge of the left panel, the other end of the strut being pivotally 

connected to the bottom panel; the right side panel being hingedly connected to the bottom panel and includes at least one strut, one 

end of the strut being pivotally connected at an intermediate point along the end edge of the side panel, the other end of the strut being 

pivotally connected to the top panel, such that the container is moveable between a collapsed configuration and an erect configuration, 

wherein the struts maintain a spaced apart relationship between the edges of the hingedly connected panels and the respective top or 

bottom panel during such movement. 
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(57) Abstract : 

A surface modification composition for modifying a surface of a molded object comprising high-density or ultra-high-molecular-

weight polyethylene, the composition comprising: a copolymer comprising a constituent unit derived from a first monomer, which has 

a C10 or higher aliphatic group, and a constituent unit derived from a second monomer, which has an amino, epoxy, or ether group; 

and a solvent having a boiling point of 100°C or higher and comprising at least one substance selected from the group consisting of 

halogen-compound solvents, alkane-based solvents, cycloalkane-based solvents, dicycloalkane-based solvents, aromatic solvents, and 

nitrocompound solvents. 
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(57) Abstract : 

A heat exchanger (10) of heat pipe configuration for transferring heat between a first and second process streams via a heat transfer 

fluid comprises: at least one first process stream passage (19); at least one second process stream passage (29); and a shell (11) 

enclosing the first and second process stream passages (19, 29) within a volume (55). The volume (55), as a result of a heat transfer 

process, is fully filled with both vapour and liquid phases of the heat transfer fluid. The first and second process stream passages (19, 

29) are spaced by a disengagement zone (50) enabling gravitational separation of said vapour and liquid phases and limiting 

accumulation of liquid phase heat transfer fluid about the first process stream passage(s) (19). Such heat exchangers can be used, 

among other applications, to replace a flash cooling stage in a Bayer process plant. 
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(57) Abstract : 

A system for processing acoustic data to identify an event comprises a receiver unit comprising a processor (168) and a memory (170), 

where the receiver unit is configured to receive a signal from a sensor (164) disposed along a sensor path or across a sensor area, 

wherein a processing application is stored in the memory. The processing application, when executed on the processor, configures the 

processor to: receive the signal from the sensor (164), where the signal comprises an indication of an acoustic signal received at one or 

more lengths along the sensor path or across a portion of the sensor area, wherein the signal is indicative of the acoustic signal across a 

frequency spectrum; determine a plurality of frequency domain features of the signal across the frequency spectrum; and generate an 

output comprising the plurality of frequency domain features. 
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(57) Abstract : 

An image processing method and apparatus (100), an electronic device (1000) and a storage medium, the method comprising: (S110) 

acquiring a depth image of a current user, and acquiring a three-dimensional background image of the scene where the current user is 

located; (S120) performing edge extraction on the three-dimensional background image so as to obtain depth data, in the three-

dimensional background image, of the edge pixels of a target object which is in the three-dimensional background image; (S130) 

determining whether the current user collides with the target object in the scene according to the depth image of the current user and 

the depth data of the edge pixels of the target object; and (S140) if yes, controlling the electronic device (1000) to perform a 

predetermined operation. 
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(57) Abstract : 

A conveyance for surmounting obstacles is described including: a first ground engaging arrangement; and a second ground engaging 

arrangement; the first and second ground engaging arrangements are operable to move in an alternating sequence of movements to 

enable the conveyance to surmount obstacles; the conveyance is statically balanced alternately by one then the other of the ground 

engaging arrangements throughout the sequence of movements; each ground engaging arrangement includes a forwardly disposed 

portion and a rearwardly disposed portion which are spaced apart from one another; and each ground engaging arrangement further 

includes an obstacle accommodating region located between the forwardly disposed portion and the rearwardly disposed portion 

which can accommodate a portion of an obstacle being surmounted in use. 
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(57) Abstract : 

The invention relates to a multi-process machine and specifically to its suspension device (20) equipped with two hydraulic cylinders 

(25, 27) for rotating the machine relative to an arm (21) supporting it. One cylinder (2.5) is pivoted to an arm (6) and the other (27) to 

the machine frame (1). Both cylinders (25, 27) are pivoted by one end to a freely rotating intermediate arm (26) pivoted to the same 

frame joint (22) as said arm (21). 
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   1)ZHANG, Xueyong 
 

(57) Abstract : 

An image processing method, an image processing device (100), an electronic device (1000), and a computer-readable storage 

medium. The image processing method comprises: acquiring a background image matching a pre-determined parameter and a figure 

region image of a current user (101); fusing the figure region image and the background image so as to obtain a merged image (102). 
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(72)Name of Inventor : 

   1)TANG, Hai 
 

(57) Abstract : 

Disclosed are a method for configuring a scheduling request, a network device, a terminal device, and a computer storage medium. 

The method comprises: receiving at least one bandwidth part (BWP) configured by a network side; and receiving configuration 

parameters of at least one scheduling request configured by the network side for each BWP, wherein the configuration parameters of 

the scheduling request have a mapping relationship with a logical channel. 
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(51) International classification  :G06Q 20/00 

(31) Priority Document No  :10201708447S  
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   1)AJAYI, Raphael 
 

(57) Abstract : 

The present application provides systems and methods for translating a message between a system agnostic format and one of a 

plurality of predetermined system formats. The methods comprise steps of receiving a message, from a first party, in a system agnostic 

format that comprises transactional properties of a transaction conducted at a financial service terminal, the transactional properties of 

the transaction at least comprising a channel of the transaction; and translating the message into one of a plurality of predetermined 

system formats in response to the channel of transaction. 
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(72)Name of Inventor : 

   1)FUKATA, Satoshi 
 

(57) Abstract : 

According to the present invention, a double skin structure of a railway vehicle structure body has: a harmonica-type structure part in 

which a closed space is quadrangular when viewed in the longitudinal direction of the vehicle; and a truss-type structure part which is 

adjacent to the harmonica-type structure part and in which a closed space is triangular when viewed in the longitudinal direction of the 

vehicle. In the double skin structure, a thickness reduction part is formed in at least one region among: a region between a central 

portion of a roof structure body in the width direction of the vehicle and a central portion of a pole plate in the circumferential 

direction of the vehicle body; a region between the central portion of the pole plate and a pier panel part of a side structure body; and a 

region between the pier panel part of the side structure body and a side beam, wherein, in the thickness reduction part, an inner wall 

part is disposed further toward the outside of the vehicle than in a neighboring region adjacent to said one region such that the 

thickness dimensions of the structure are reduced. 
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(57) Abstract : 

The invention provides an siRNA against protein S for use in a method of treatment of hemophilia. Also within the scope of the 

present invention is a method for treating hemophilia in a patient in need thereof, comprising administering to the patient a molecule 

comprising a siRNA according to the invention, and a dosage form for the prevention or treatment of hemophilia, comprising a 

molecule comprising a siRNA according to the invention. 
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(32) Priority Date  :13/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/037701  

:10/10/2018 

(87) International Publication No  :WO 2019/074000  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HITACHI AUTOMOTI VE SYSTEMS, LTD. 
      Address of Applicant :2520, Takaba, Hitachinaka-shi, Ibaraki 
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   1)MORITA, Nobuyoshi 

   2)IDEGUCHI, Kota  
 

(57) Abstract : 

This vehicle control device is used in a vehicle-mounted system including a plurality of information processing devices connected to 

one another by way of a communication bus, and is provided with a storage unit which stores information, and a calculating unit 

which performs processing based on the information stored by the storage unit, wherein: the information includes first management 

information relating to security anomalies, which are communication data anomalies attributable to a security attack from outside the 

vehicle-mounted system, and second management information relating to safety anomalies, which are communication data anomalies 

attributable to anomalies within the vehicle-mounted system; the first management information includes first constraining condition 

information indicating a first constraining condition for executing a security countermeasure against the security anomaly; the second 

management information includes second constraining condition information indicating a second constraining condition for executing 

a safety countermeasure against the safety anomaly; and if a communication data anomaly is detected in the vehicle-mounted system, 

the calculating unit determines the countermeasure details for the detected communication data anomaly on the basis of the first 

management information and the second management information. 
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   5)WAITES, Daniel, E. 
 

(57) Abstract : 

An on-body medical fluid injection device with adhesive assembly includes a housing, an injection needle, a skin-facing surface that 

faces the skin of a patient when on the patient's body, a skin adhesive carried by at least a portion of the skin facing surface and a 

plurality of substantially contiguous folded film segments covering the skin adhesive. 
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   1)SUNG, Dong-Min  

   2)NAM, Ki -Don 
 

(57) Abstract : 

A method for preparing a porous carbon material by using coal tar generated in a coke oven gas (COG) process is provided. The 

method for preparing a porous carbon material, of the present invention, comprises the steps of: removing quinoline-insoluble (QI) by 

mixing tetrahydrofuran (THF) with coal tar generated in a COG purification process; distilling coal tar by adding a phenolic resin to 

the QI-removed coal tar, and then heating the same at a temperature of 100-330°C; carbonizing the distilled coal tar by heating the 

same at 350-600°C; mixing a carbide after the carbonization step and the coal tar, which has been distilled before the carbonization, 

and then grinding/granulating the same; mixing the ground/granulated carbide and the coal tar, which has been distilled before the 

carbonization, with a pore forming agent, and then heat treating the same at 300-500°C; and forming pores by making the heat treated 

carbon material come into contact with water vapor at 700-1,000°C. 

  

No. of Pages : 13 No. of Claims : 7 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    35641 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015823 A 

(19) INDIA  

(22) Date of filing of Application :11/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : DATA PROCESSING METHOD, TERMINAL DEVICE AND NETWORK DEVICE 
 

  

(51) International classification  :H04L 1/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2017/101601  

:13/09/2017 

(87) International Publication No  :WO 2019/051679  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Chang'an 

Dongguan, Guangdong 523860 China 
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   1)CHEN, Wenhong 
 

(57) Abstract : 

Disclosed in the present application are a data processing method, a terminal device and a network device. The method comprises: a 

terminal device selects, according to transmission parameters used in transmitting first data, a modulation coding scheme (MCS) 

mapping relationship table to be used, wherein the MCS mapping relationship table comprises a mapping relationship between 

multiple pieces of MCS indication information and multiple MCSs; the terminal device determines, according to target MCS 

indication information carried in a DCI and the MCS mapping relationship table, a target MCS for data processing of the first data; 

and the terminal device performs, according to the target MCS, coding and modulation of the first data or demodulation and decoding 

of the first data. In this way the terminal device can select an MCS mapping relationship table suitable for a current transmission 

scenario according to transmission parameters for data transmission, and effectively determine the MCS used in the current 

transmission scenario according to the MCS indication information carried in a DCI and the selected MCS mapping relationship table. 
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   1)TANG, Hai 
 

(57) Abstract : 

Disclosed in the present application are a method for selecting a carrier and a communication device. The method comprises: 

obtaining channel busy ratios (CBRs) of a plurality of candidate carriers; performing filtering on the CBRs of the plurality of carriers 

to obtain filtered CBRs of the plurality of carriers; and selecting a carrier among the plurality of carriers according to the filtered 

CBRs of the plurality of carriers. Therefore, by performing filtering on measurement results of CBRs of a plurality of carriers and 

selecting a carrier among the plurality of carriers based on the filtered CBRs of the plurality of carriers, the present invention reduces 

the carrier switching frequency to ensure system stability while implementing selection of a carrier. 
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   1)TANG, Hai 
 

(57) Abstract : 

Disclosed are a method for configuring a scheduling request, a terminal device, and a computer storage medium. The method 

comprises: configuring a scheduling request transmission prohibiting timer, wherein the scheduling request transmission prohibiting 

timer is used for prohibiting transmission of scheduling requests on configuration parameters of all the scheduling requests mapped by 

a logical channel within an effective period; configuring a scheduling request counter, wherein the scheduling request counter is used 

for increasing, when the scheduling requests are transmitted in the configuration parameters of at least one scheduling request mapped 

by the logical channel, all count valves thereof. 
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(57) Abstract : 

Disclosed are a feedback response information transmission method and a related product, comprising: a terminal receives 

configuration information from a network device; the terminal determines, on the basis of the configuration information, the 

maximum number of feedback response information corresponding to one physical shared channel; the terminal determines a bit 

length of a first information domain on the basis of the maximum number of feedback response information; the terminal determines, 

on the basis of the first information domain, a feedback response information sequence to be transmitted in a target time unit; and the 

terminal transmits in the target time unit the feedback response information sequence to be transmitted. Embodiments of the present 

application reduce the transmission of redundant information, reduce downlink control signaling overhead, and support with increased 

efficiency the dynamic determination of the feedback information sequence. 
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(57) Abstract : 

Provided in the present invention are a video data processing method and a video data processing device. The video data processing 

method comprises the following steps: a transmitting end converts the video data into at least one video data frame according to a first 

framerate; the transmitting end transmits once a video data frame generated in the duration of the previous frame to a receiving end in 

the duration of each frame corresponding to the first framerate, where the ratio of a data transmission time in a transmission cycle of 

each video data frame to the transmission cycle is less than or equal to one half; the receiving end receives respectively in adjacent 

two frame durations a corresponding video data frame; a frame insertion operation is performed with respect to the two video data 

frames received in the preceding step to produce at least one video data insertion frame; and the video data insertion frame is placed 

between the two video data frames to form a set of video data frames to be played back. When implemented, the described technical 

solution effectively reduces delay in a video data processing process, thus enhancing user experience. 
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(57) Abstract : 

A catheter system (10) includes a catheter assembly and a fluid storage unit (20) filled with fluid. The catheter assembly includes a 

catheter hub (12), a catheter (15), an extension tube (16) and an adapter (18). The catheter hub includes a distal end, a proximal end, a 

lumen extending between the distal end and the proximal end and a side port (14). The catheter (15) extends distally from the distal 

end of the catheter hub (12). A distal end of the extension tube (16) is coupled to the side port (14). The adapter (18) is coupled to a 

proximal end of the extension tube (16). The fluid storage unit (20) is coupled to the adapter (18) and includes a reservoir, a barrier 

and an actuator. The fluid is disposed within the reservoir. In response to breach of the barrier by the actuator, the reservoir is in fluid 

communication with the lumen of the catheter hub. 
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(57) Abstract : 

A throttle device of the present invention is provided with: a throttle valve (30) which opens and closes a main passageway (12); a 

body (10) which includes the main passageway (12) and a sub-passageway (14) that bypasses the throttle valve (30); and an adjusting 

screw (40) which is threaded into the body (10) to adjust the passageway area of the sub-passageway (14). The body (10) includes a 

collision wall (16) which is formed upstream of the adjusting screw (40) so as to protrude into the sub-passageway (14), and with 

which a fluid is caused to collide. In this way, it is possible to capture, upstream of the adjusting screw, foreign matter that has entered 

intake air, and to maintain the initial setting of the adjusting screw for a long period. 
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(54) Title of the invention : EDASALONEXENT DOSING REGIMEN FOR TREATING MUSCULAR DYSTROPHY 
 

  

(51) International classification  

:A61K 31/166, A61K 

31/235, C07C 69/86, 

C07C 69/94 

(31) Priority Document No  :62/581981  

(32) Priority Date  :06/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/059283  

:05/11/2018 

(87) International Publication No  :WO 2019/090271  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CATABASIS PHARMACEUTICALS, INC.  
      Address of Applicant :100 High Street, 28th Floor, Boston, 

Massachusetts, 02110 (US) U.S.A. 

(72)Name of Inventor : 

   1)NICHOLS, Andrew, J. 

   2)PERLMAN, Michael  
 

(57) Abstract : 

The invention provides methods and compositions for treating a muscular dystrophy, e.g., Duchenne muscular dystrophy (DMD), in a 

subject, with a fatty acid acetylated salicylate, e.g., edasalonexent, effective to achieve a threshold plasma concentration of the fatty 

acid acetylated salicylate in the subject, e.g., a threshold plasma concentration of at least about 20 ng/ml for least 12 hours in a 24 hour 

period. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015882 A 

(19) INDIA  

(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : D-AMINO ACID OXIDASE INHIBITORS AND THERAPEUTIC USES THEREOF 
 

  

(51) International classification  
:C07D 239/80, A61K 

31/517, A61P 29/00 

(31) Priority Document No  :15/787557  

(32) Priority Date  :18/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CN2018/110763  

:18/10/2018 

(87) International Publication No  :WO 2019/076329  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SYNEURX INTERNATIONAL (TAIWAN) CORP.  
      Address of Applicant :20F-10, No. 99, Sec. 1 Xintai 5th Rd., 

Xizhi District New Taipei City, Taiwan 221 China 

(72)Name of Inventor : 

   1)TSAI, Guochuan Emil 

   2)WANG, Ching-Cheng 

   3)HSIEH, Yuan-Ting 
 

(57) Abstract : 

The present invention relates to compounds of Formula (I) or a pharmaceutically acceptable salt thereof, wherein: each of A, B, C, D, 

and E, independently, is C, N, N-H, O, S, or absent; (II) is a single bond or a double bond; each of X, Y, and Z, independently, is aryl, 

heteroaryl, aralkyl, H, or absent; each of L 1 and L 2, independently, is a moiety selected from O, CH 2, C=O, C 2-10 alkyl, C 2-10 

alkenyl, C 2-10 alkynyl, - ( (CH 2) n-W) -, wherein n=0, 1, 2, 3, 4, or 5, and W is O or S, or absent; and when L 2 is absent, Z is aryl 

or heteroaryl fused with (III). Also provided in the present invention is a method for inhibiting, treating and/or reducing the risk of a 

neuropsychiatric disorder, comprising administering a subject in need a composition comprising a compound of Formula (I). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015889 A 

(19) INDIA  

(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ANODE ACTIVE MATERIAL, ANODE COMPRISING SAME, AND LITHIUM SECONDARY 

BATTERY 
 

  

(51) International classification  

:H01M 4/36, H01M 

4/38, H01M 4/485, 

H01M 4/58, H01M 

4/62 

(31) Priority Document No  :10-2018-0012299  

(32) Priority Date  :31/01/2018 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2019/001401  

:31/01/2019 

(87) International Publication No  :WO 2019/151813  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG CHEM, LTD.  
      Address of Applicant :128, Yeoui-daero, Yeongdeungpo-Gu, 

Seoul 07336 Republic of Korea 

(72)Name of Inventor : 

   1)SHIN, Sun-Young 

   2)KIM, Dong-Hyuk  

   3)LEE, Yong-Ju 

   4)JO, Rae-Hwan 

   5)KIM, Je-Young 
 

(57) Abstract : 

Disclosed is an anode active material, a method for producing same, and an anode comprising same, the anode active material 

comprising: a silicon oxide composite including i) Si, ii) a silicon oxide represented by SiOx(0 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015890 A 

(19) INDIA  

(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : COATED METALLIC SHEET AND MANUFACTURING METHOD FOR COATED METALLIC 

SHEET 
 

  

(51) International classification  

:B32B 15/095, B05D 

7/14, B05D 7/24, 

B32B 7/027, B32B 

15/098 

(31) Priority Document No  :2017-209460  

(32) Priority Date  :30/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/040384  

:30/10/2018 

(87) International Publication No  :WO 2019/088123  
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Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIPPON STEEL CORPORATION  
      Address of Applicant :6-1, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 1008071 Japan 

(72)Name of Inventor : 

   1)SHIBAO Fumio 

   2)TOSHIN Kunihiko  

   3)FUTABA Takashi 

   4)KOBAYASHI Akinobu  

   5)ISHIZUKA Kiyokazu  

   6)OKADA Katsumi  
 

(57) Abstract : 

The coated metallic sheet according to the present invention has a metallic sheet and a fat-containing first coating film which is 

disposed at least on one surface of the metallic sheet, wherein: the first coating film has a first region having a urethane linkage 

backbone and a second region having a triazine ring backbone; the first coating film has a glass transition temperature of 85-170°C; 

and when the second region is stained with osmium oxide and observed with a transmission-type electron microscope in a 

magnification ratio of 100,000, a dispersive second region in which particles having a number average particle diameter not less than 5 

nm are dispersed and a concentrated second region in which such particles having a number average particle diameter not less than 5 

nm are not found, are observed. 
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(54) Title of the invention : SIGNAL PROCESSING DEVICE AND METHOD, AND PROGRAM 
 

  

(51) International classification  

:G10K 15/12, G10L 

19/00, H04S 5/02, 

H04S 7/00 

(31) Priority Document No  :2017-203876  

(32) Priority Date  :20/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/037329  

:05/10/2018 

(87) International Publication No  :WO 2019/078034  
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Number  

        Filing Date 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SONY CORPORATION 
      Address of Applicant :1-7-1, Konan, Minato-ku, Tokyo 

1080075 Japan 

(72)Name of Inventor : 

   1)TSUJI Minoru  

   2)CHINEN Toru  

   3)FUKUI Takao  

   4)HATANAKA Mitsuyuki  
 

(57) Abstract : 

The present technique pertains to a signal processing device and method, and a program capable of more effectively controlling the 

sense of distance. The signal processing device includes a reverberation processing unit for generating a signal for a reverberation 

component on the basis of object audio data for an audio object and reverberation parameters for the audio object. The present 

technology can be applied to a signal processing device. 
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(54) Title of the invention : SIGNAL PROCESSING DEVICE, METHOD, AND PROGRAM 
 

  

(51) International classification  

:G10K 15/12, G10L 

19/00, G10L 19/008, 

H04S 5/02, H04S 

7/00 

(31) Priority Document No  :2017-203877  

(32) Priority Date  :20/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/037330  

:05/10/2018 

(87) International Publication No  :WO 2019/078035  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SONY CORPORATION 
      Address of Applicant :1-7-1, Konan, Minato-ku, Tokyo 

1080075 Japan 

(72)Name of Inventor : 

   1)HONMA Hiroyuki  

   2)TSUJI Minoru  

   3)CHINEN Toru  
 

(57) Abstract : 

The present art relates to a signal processing device, method, and program capable of improving encoding efficiency. The signal 

processing device comprises: an acquisition unit for acquiring reverb information including at least one of space reverb information 

inherent in a space around an audio object and object reverb information inherent in the audio object, and an audio object signal of the 

audio object; and a reverb processing unit for producing a signal of a reverb component of the audio object on the basis of the reverb 

information and the audio object signal. The present art is applicable to the signal processing device. 
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(54) Title of the invention : BARREL FOR FEMALE SYRINGE, SYRINGE KIT AND SYRINGE CONNECTION METHOD 
 

  

(51) International classification  :A61J 1/20 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/037181  
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Number  
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(71)Name of Applicant :  

   1)TERUMO KABUSHIKI KAISHA  
      Address of Applicant :44-1, Hatagaya 2-chome, Shibuya-ku, 

Tokyo 1510072 Japan 

(72)Name of Inventor : 

   1)OKIHARA, Hitoshi  
 

(57) Abstract : 

This barrel (30) for a female syringe has two protrusions (42) provided on a cylindrical part (38). The length (LP) of the protrusions 

(42) in the direction that is perpendicular to the axis of the cylindrical part (38) and perpendicular to the direction of protrusion of the 

protrusions (42) from the cylindrical part (38) is 2.0-4.5 mm. The width (W) of the protrusions (42) along the axial direction of the 

cylindrical part (38) is 1.0-2.1 mm. The ends of the two protrusions (42) that face towards the barrel body (36) have an inclined 

surface (42a) which faces the following-side flank of the screw (28) when the two protrusions (42) are screwed onto a screw (28) of a 

lock adapter (26). 
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(54) Title of the invention : METHOD AND DEVICE FOR MEASURING DIMENSIONS BY X-RAYS, ON EMPTY GLASS 

CONTAINERS RUNNING IN A LINE 
 

  

(51) International classification  
:G01B 15/02, G01B 

15/04, B07C 5/12 

(31) Priority Document No  :1760173  

(32) Priority Date  :27/10/2017 
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(71)Name of Applicant :  

   1)TIAMA  
      Address of Applicant :1 Chemin des Plattes - Zone Artisanale 

des Plattes 69390 VOURLES France 

(72)Name of Inventor : 

   1)COSNEAU, Laurent 

   2)COLLE, Olivier  
 

(57) Abstract : 

The invention concerns a method for measuring dimensions of empty glass containers (2) consisting of: - choosing at least one region 

to be inspected of the container, - transporting the containers, - positioning, to either side of the region to be inspected, at least one 

focus of an X-ray generating tube and image sensors, - acquiring, by means of the image sensors, for each container during the 

movement of same, at least three radiographic images of the inspected region, - analysing the at least three radiographic images in 

such a way as to determine the three-dimensional coordinates of a set of points in order to deduce at least one internal diameter of the 

neck and/or one thickness of the body. 
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(54) Title of the invention : POLY(ARYL ETHERKETONE) BASED VARNISH FOR WIRE COATING AND METHOD 

COATING A WIRE FROM A SOLUTION 
 

  

(51) International classification  
:C08L 71/00, H01B 

3/42, H01B 13/16 

(31) Priority Document No  :62/564328  

(32) Priority Date  :28/09/2017 
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(72)Name of Inventor : 

   1)JOUANNEAU, Julien 

   2)SPAHR, Timothy, A. 

   3)LAFFITTE, Jean-Alex 
 

(57) Abstract : 

A method of manufacturing a coated metallic wire having a polymeric coating, the method includes: dissolving at least one polymer 

including a poly(aryl etherketone) in at least one phenolic solvent to form a solution; contacting the surface of a metallic wire with the 

solution to form a coated wire having at least one layer of coating; and drying the coated wire to evaporate residual solvent. 
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(54) Title of the invention : POLYACRYLATE ANTIFOAM COMPONENTS FOR USE IN FUELS 
 

  

(51) International classification  
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   6)HUGHES, Kevin J. 

   7)SALEM, Kamalakumari K.  
 

(57) Abstract : 

There is disclosed an antifoam component which includes at least one poly(acrylate) copolymer for use in a fuel. Poly(acrylate) 

polymers prepared by polymerizing a (meth)acrylate monomer comprising C1 to C30 alkyl esters of (meth)acrylic acid 

(multifunctional monomer) are also disclosed. Other poly(acrylate) polymers prepared by polymerizing (i) a (meth)acrylate monomer 

comprising C1 to C4 alkyl esters of (meth)acrylic acid (solubility monomer); (ii) a (meth)acrylate monomer comprising C5 to C12 

alkyl esters of (meth)acrylic acid (surface tension monomer); and (iii) optionally at least one additional monomer comprising a 

solubility monomer, a surface tension monomer, a monomer comprising C1 to C30 alkyl esters of (meth)acrylic acid (multifunctional 

monomer), or combinations thereof are also disclosed. 
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   1)CEREZO-GALVEZ, Silvia  

   2)MARIENHAGEN, Christian  

   3)WECKWERT, Holger  

   4)THIELERT, Wolfgang  

   5)JOHN, Marita  
 

(57) Abstract : 

The present invention relates to novel active compound combinations comprising at least one known compound of the formula (I) and 

at least one further active compound, which combinations are highly suitable for controlling animal and microbial pests such as 

unwanted insects and/or unwanted acarids and/or unwanted nematodes. 
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(54) Title of the invention : DETECTION OF SYMMETRICAL DIMETHYLARGININE 
 

  

(51) International classification  
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(72)Name of Inventor : 

   1)XIE, Hongzhi 

   2)RAMISETTY, Sreenivasa Rao 

   3)YERRAMILLI, Murthy VSN  
 

(57) Abstract : 

The disclosure generally relates to the detection of symmetrical dimethylarginine (SDMA). More particularly, the disclosure relates to 

the detection of SDMA using a solid phase. The disclosure provides devices, reagents, kits and methods for detecting symmetrical 

dimethyl arginine (SDMA) in sample, such as a biological sample from an animal. The method includes detecting the presence or 

amount of SDMA in the sample by using an immunoassay format, such as a competitive immunoassay. The assay includes the use of 

antibodies to SDMA that are specific for SDMA and that have less affinity for other arginine derivatives. 
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(54) Title of the invention : DEVICE AND METHOD FOR SHORTCUT NITROGEN REMOVAL AND NITRITE-OXIDIZING 

BACTERIA ACTIVITY INHIBITION  
 

  

(51) International classification  
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(72)Name of Inventor : 

   1)RHU, Daehwan 

   2)JUNG, Minki  

   3)JU, Dongjin 

   4)PARK, Hongkeun 

   5)KIM, Dongwoo 

   6)HWANG, Hojae 
 

(57) Abstract : 

A device and method for shortcut nitrogen removal and nitrite-oxidizing bacteria activity inhibition are disclosed herein. An 

embodiment of the present invention provides a yarn fiber diffuser comprising: a plurality of yarn fibers on which bacteria can be 

attached and grow; and an inlet capable of supplying gas to one sides of the plurality of yarn fibers, wherein the gas includes oxygen 

and carbon dioxide, nitrite can be produced by the oxygen, and the concentration of oxygen in the gas is adjusted by the oxygen and 

the carbon dioxide. 
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(51) International classification  
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   1)WATSON, John Ashleigh 

   2)JëĂGER, Sebastian 

   3)ZAHN, Tobias 
 

(57) Abstract : 

The present disclosure relates to birch bark extracts, methods of producing such extracts, stable pharmaceutical compositions 

containing such extracts and methods of using of such extracts. The birch bark extracts of the present disclosure contain triterpenes, 

which are known to improve wound healing. 
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(54) Title of the invention : SERVICE LAYER MESSAGE TEMPLATES IN A COMMUNICATIONS NETWORK 
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   5)STARSINIC, Michael, F. 
 

(57) Abstract : 

The concept of a service layer message template is introduced, which may be a request template or a response template. Message 

templates may be created and stored at the service layer. Each message template may contain a set of request or response parameters 

and their values. Once in place, an application can send a request to the service layer that does not include the request parameters 

contained in the message template (i.e. request template); instead, a message template identifier may be sent. Since request parameters 

are included in the message template and stored at the service layer, communication overhead between the service layer and the 

application (or another service layer) may be reduced. 
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(57) Abstract : 

The present invention generally relates to methods of preventing methionine oxidation in immunoconjugates. The present invention 

also relates to pharmaceutical compositions of immunoconjugates in which the amount of methionine oxidation is minimized. 
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(57) Abstract : 

A method and kit for assessing DNA methylation. More particularly, a method of either qualitatively or quantitatively assessing, with 

improved sensitivity, the cytosine methylation of either fully or partially methylated DNA. The method and kit are useful in a range of 

applications including, but not limited to, the diagnosis of conditions or monitoring the development of phenotypes which are 

characterized by cytosine methylation changes. 
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   2)HUANG, Chenghan 

   3)CHANG, Weihsuan 

   4)TU, Chunda 
 

(57) Abstract : 

A display device has a substrate for disposing a display area having an array of pixels, and control circuits having shift registers and 

latches to provide image data and timing control signals to the pixels. The control circuits have signal lines electrically connected to a 

connection cable to receive therefrom data signals indicative of the image data and timing pulses indicative of the timing control 

signals. The connection cable is also configured to provide reference signals to the shift registers and latches in the control circuits. 

The data signals are digital signals having an amplitude range greater than the amplitude range of the reference signals. No driver IC is 

disposed on the substrate to process analog signals. Each of the pixels has three sub-pixels and each of the color sub-pixels has three 

color sub-areas configured to receive timing control signals from a different scan line. 
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(57) Abstract : 

The present invention provides a biomass gasification device that optimizes the pyrolysis temperature of biomass, the reforming 

temperature of pyrolysis gas, and the atmosphere thereof to generate a reformed gas containing a large amount of valuable gas, that 

can prevent clogging and corrosion of piping caused by diphosphorus pentoxide and potassium in ash, and suppress the generation of 

N2O, and that can also reduce the occurrence of tar and soot. The present invention related to a biomass gasification device that is 

provided with a biomass pyrolyzer, a pyrolysis gas reformer, and a pyrolysis gas introduction pipe, wherein: the biomass pyrolyzer is 

further provided with a heat carrier inlet and outlet ports, and performs pyrolysis on the biomass by heat of the heat carrier; the 

pyrolysis gas reformer performs steam-reforming on pyrolysis gas generated by the pyrolysis of biomass; the pyrolysis gas reformer is 

further provided with an air or oxygen blow-in port; and the pyrolysis gas introduction pipe is provided on the biomass pyrolyzer-side 

surface below the upper surface of the heat carrier layer formed in the biomass pyrolyzer. 
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(57) Abstract : 

Disclosed is a pro-inflammatory dendritic cell with improved ability to activate allogeneic T-cells through the direct pathway of 

allorecognition. The dendritic cell is infected with an adenovirus. Further, the pro-inflammatory dendritic cell has been obtained by: - 

providing an immature dendritic cell; - infecting the dendritic cell with an adenovirus; and - maturating the immature dendritic cell 

into a pro-inflammatory dendritic cell by addition of the Toll-like receptor 3 (TLR3)-ligand poly-I:C, a TLR7/8-ligand, such as 

Resiquimod, and interferon gamma (IFN-) to induce maturation of the immature dendritic cell. 
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(57) Abstract : 

Compositions for topical delivery of an active agent and methods for using such compositions are described herein. Compositions 

include one or more active agents and about 0.001 wt. % to about 10 wt. % of a extracellular matrix component having average 

molecular weight of about 2,000 daltons to about 20,000 daltons. The extracellular components include hyaluronic acid, collagen, 

fibronectin, elastin, lectin, and fragments thereof and combinations thereof. 
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(57) Abstract : 

Disclosed are a method for fabricating a printed circuit board wherein through-holes are formed in an organic substrate, followed by 

forming micro-circuit patterns through sputtering and plating, whereby the printed circuit board has low permittivity properties and 

enables high-speed processing, and a printed circuit board fabricated thereby. The disclosed method for fabricating a printed circuit 

board comprises the steps of: preparing a base substrate; forming a through-hole perforating the base substrate; forming a thin seed 

layer on the base substrate and in the through-hole; forming a thin plate layer on the thin seed layer; and etching the thin seed layer 

and the thin plate layer to form a micro-circuit pattern, wherein the base substrate is one selected from an organic substrate, FR-4, and 

a prepreg. 
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(57) Abstract : 

The present invention relates to a novel peptide having an angiogenesis inhibitory activity and a use of the peptide, related to the 

treatment or prevention of excessive angiogenesis-related diseases. Particularly, a novel peptide according to the present invention 

binds, in competition with vascular endothelial growth factors (VEGF), to VEGF receptors and can significantly inhibit the 

proliferation, migration and differentiation of vascular endothelial cells, thereby being effectively usable as an active ingredient of a 

composition or a health functional food for preventing or treating diseases, such as macular degeneration, a tumor, arthritis or 

psoriasis, caused by excessive angiogenesis. 
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(57) Abstract : 

The present disclosure generally provides aluminum alloy articles having improved bond durability at certain surfaces of the article. 

The disclosure also provides methods of making such materials, for example, via a selective etching process, as well as methods of 

using such articles in applications that involve bonding the article to other articles, such as other aluminum articles. The disclosure 

also provides articles of manufacture made from such articles, including bonded aluminum articles. The disclosure also provides 

aluminum alloy articles having an inert or neutralized surface. The inert or neutralized surfaces described herein are characterized by 

surfaces containing oxidized copper. Also described herein are methods including etching a surface of the aluminum alloy articles 

with an oxidant. The resulting aluminum alloy articles exhibit desirable bond durability properties and exceptional corrosion 

resistance. The disclosure also provides various end uses of such articles, such as in automotive, transportation, electronics, and 

industrial applications. 
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(57) Abstract : 

Novel pyrrole derivatives of Formula (I) are disclosed; as well as process for their preparation, pharmaceutical compositions 

comprising them and their use in therapy as inhibitors of Acetyl- CoA carboxylase (ACC). 
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(57) Abstract : 

The invention can be used for the internal insulation of a welded pipeline joint between pipes having an internal protective coating. A 

device according to a first variant comprises a power actuator having a cylindrical elastic working member adapted for radial 

expansion when an excess pressure is created inside the cavity thereof. A cylindrical casing made of an elastic anti-adhesive material 

is arranged coaxially on the external surface of the working member. Said casing can be provided with channels for exhausting air and 

supplying a compound. The device according to a second variant is intended for the sleeveless insulation of an annular space, wherein 

a casing made of an anti-adhesive material is reinforced in its middle portion by an elastic cord. Using a cylindrical elastic anti-

adhesive casing which is coaxially arranged on the external surface of an elastic working member of a power actuator provides for the 

formation of an annular space in the weld zone either with the aid of a protective sleeve, or by means of a reinforced portion of a 

casing. A vacuum is created in said annular space, which is then filled with a compound. The elastic anti-adhesive material allows the 

casing to be easily removed from the surface of the hardened compound. 
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(57) Abstract : 

An inkjet printing method for manufacturing decorative laminate panels ordered by a customer including the steps of: i) providing an 

inkjet printing device with a print job including one or more decorative patterns and an identification code assigned to the one or more 

decorative patterns; and ii) printing the one or more decorative patterns with one or more inkjet inks and applying the identification 

code on a substrate web, wherein the substrate web is a paper substrate and the one or more inkjet inks are aqueous pigmented inkjet 

inks are printed on the substrate web before impregnation with a thermosetting resin; or wherein the one or more inkjet inks are UV 

curable inkjet inks and the substrate web is a thermoplastic substrate web based on a material selected from the group consisting of 

polyvinylchloride (PVC), polypropylene (PP), polyethylene (PE), polyethylene-terephthalate (PET) and thermoplastic polyurethane 

(TPU). 
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(57) Abstract : 

The present invention provides a refractory member comprising: a refractory body formed in a three-dimensional shape; and a frame, 

which is disposed inside the refractory body, extends across the inside of the refractory body, and is spaced apart from the edge of the 

refractory body, and enabling the deviation and growth of cracks in the refractory body to be effectively restrained by using the frame. 
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(19) INDIA  

(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ANTIBODIES AND METHODS OF USE 
 

  

(51) International classification  

:C07K 16/28, A61K 

39/395, A61P 35/00, 

A61K 39/00 

(31) Priority Document No  :62/580667  

(32) Priority Date  :02/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/GB2018/053165  

:01/11/2018 

(87) International Publication No  :WO 2019/086878  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)OXFORD BIOTHERAPEUTICS LTD  
      Address of Applicant :94A Innovation Drive Milton Park, 

Abingdon Oxford Oxfordshire OX14 4RZ U.K. 

(72)Name of Inventor :  

   1)BISHT, Arnima  

   2)DUSEK, Rachel 

   3)HUANG, Haining 

   4)HANNUM, Chuck  

   5)ACKROYD, James 

   6)DEBAN, Livija  
 

(57) Abstract : 

Disclosed herein are antibodies directed against CRTAM, nucleic acids encoding such antibodies, host cells comprising such nucleic 

acids encoding the antibody, methods for preparing anti-CRTAM antibodies, and methods for the treatment of diseases, e.g., human 

cancers, including but not limited to small cell lung cancer, non-small cell lung cancer (including squamous carcinomas and 

adenocarcinomas) skin cancer including melanoma, breast cancer (including TNBC), colorectal cancer, gastric cancer, ovarian cancer, 

cervical cancer, prostate cancer, kidney cancer, liver cancer including hepatocellular carcinoma, pancreatic cancer, head and neck 

cancer, nasopharyngeal cancer, oesophageal cancer, bladder cancer and other uroepithelial cancers, stomach cancer, glioma, 

glioblastoma, testicular, thyroid, bone, gallbladder and bile ducts, uterine, adrenal cancers, sarcomas, GIST, neuroendocrine tumours, 

and haematological malignancies. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015981 A 

(19) INDIA  

(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : VOLTAGE AND CURRENT CONTROL METHOD AND DEVICE FOR DIRECT-CURRENT POWER 

TRANSMISSION SYSTEM 
 

  

(51) International classification  :H02J 3/36 

(31) Priority Document No  :201711281787.3  

(32) Priority Date  :07/12/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/117937  

:28/11/2018 

(87) International Publication No  :WO 2019/109841  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NR ELECTRIC CO., LTD  
      Address of Applicant :No. 69 Suyuan Avenue, Jiangning 

Nanjing, Jiangsu 211102 China 

   2)NR ENGINEERING CO., LTD  
(72)Name of Inventor : 

   1)LU, Jiang 

   2)LU, Yu 

   3)DONG, Yunlong 

   4)WANG, Yongping 

   5)TIAN, Jie 

   6)WANG, Nannan 

   7)ZHAO, Wenqiang 

   8)HU, Zhaoqing 

   9)WANG, Ke 

   10)XIAO, Jianmin  
 

(57) Abstract : 

Disclosed in the present invention is a voltage and current control method for a direct-current power transmission system. The method 

comprises: calculating a direct-current voltage reference value of a voltage source converter of a direct-current voltage control end, on 

the basis whether a direct-current voltage end of a direct-current electrode of a direct-current power transmission system actually 

controls a direct-current voltage; using 1/2 of the calculated direct-current voltage reference value of the voltage source converter as a 

bridge arm voltage direct-current offset, calculating a difference between the direct-current voltage reference value of the voltage 

source converter and a measured direct-current voltage value, and inputting the difference into a direct-current voltage control outer 

loop of the voltage source converter to perform closed-loop control, so as to control the direct-current voltage or the direct current of 

the direct-current electrode. Correspondingly, also provided is a voltage and current control device for the direct-current power 

transmission system. By the means of the present invention, the direct-current voltage and the direct current of the direct-current 

power transmission system provided with the voltage source converter can be effectively controlled. 
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(19) INDIA  
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(54) Title of the invention : METHOD FOR REMOVING UNSATURATED HALOGENATED IMPURITIES FROM 2,3,3,3-

TETRAFLUOROPROPENE (HFO-1234YF) 
 

  

(51) International classification  
:C07C 17/38, C07C 

21/18, B01D 53/14 

(31) Priority Document No  :15/783401  

(32) Priority Date  :13/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/055433  

:11/10/2018 
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Number  

        Filing Date 
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        Filing Date 
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(71)Name of Applicant :  

   1)HONEYWELL INTERNATIONAL INC.  
      Address of Applicant :Intellectual Property Patent Services 

115 Tabor Road, M/S 4D3 P.O. Box 377 Morris Plains, New 

Jersey 07950 U.S.A. 

(72)Name of Inventor : 

   1)WANG, Haiyou 

   2)YANG, Terris  
 

(57) Abstract : 

A method for removing unsaturated halogen impurities from 2,3,3,3-tetrafluoropropene (HFO-1234yf) of the type that may otherwise 

be difficult to separate from HFO-1234yf due to the impurities having boiling points which are close to that of HFO-1234yf and/or the 

potential of one or more of the impurities to form azeotropic mixtures with HFO-1234yf. A HFO-1234yf stream including unsaturated 

halogenated impurities is first passed through a caustic scrubber and is then passed through an acid scrubber. In the caustic scrubber 

and acidic scrubber, undesirable impurities are removed, in particular, 3,3,3-trifluoropropene (1243zf), 1-chloro-1-fluoroethylene 

(1131a), vinyl chloride (1140), and/or 1-chloro-2-fluoroethylene (1131). 
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(19) INDIA  
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(54) Title of the invention : LAMINATION DEVICE AND LAMINATION METHOD 
 

  

(51) International classification  

:B29C 65/48, B05C 

1/08, B05D 7/00, 

B05D 7/24, C09J 
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(31) Priority Document No  :2017-205260  

(32) Priority Date  :24/10/2017 

(33) Name of priority country  :Japan 
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        Filing Date 

:PCT/JP2018/038022  

:12/10/2018 
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Number  
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(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)DIC CORPORATION  
      Address of Applicant :35-58, Sakashita 3-chome, Itabashi-ku, 

Tokyo 1748520 Japan 

   2)FUJI KIKAI KOGYO CO., LTD.  
(72)Name of Inventor : 

   1)TAKAHASHI Shigekazu  

   2)TAKADA Choichi  

   3)MIURA Hidenobu  

   4)MATSUNAGA Shinichi  
 

(57) Abstract : 

[Problem] To provide a lamination device and a lamination method which allow use of a fast-curing adhesive, and with which it is 

possible to improve the quality of a composite film and apply a low-viscosity coating liquid. [Solution] This lamination device 1 is 

provided with: a first coater part 12 which applies, as a coating liquid, either one of a main agent and a curing agent of a two-

component curing-type adhesive to a first web W1; a second coater part 14 which applies, as a coating liquid, the other one of the 

main agent and the curing agent of the two-component curing-type adhesive, which has not been applied to the first web W1, to a 

second web W2; and a bonding part 151 which bonds together a coating liquid applied surface of the first web W1 and a coating liquid 

applied surface of the second web W2. In addition, the second coater part 14 is a gravure coater. 
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(54) Title of the invention : MECHANICAL LARYNGOSCOPE WITH AN AUTOMATIC OR MANUAL LEVER MECHANISM 

TO FACILITATE TRACHEAL INTUBATION 
 

  

(51) International classification  
:A61B 1/267, A61B 

1/005, A61B 1/05 

(31) Priority Document No  :BR1020170228312  

(32) Priority Date  :23/10/2017 
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:PCT/BR2018/050379  
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Number  
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(71)Name of Applicant :  

   1)CLEMENTE PEREIRA,  Gilberto  
      Address of Applicant :Rua MamorQd. P6 Lt. 05, CondomÃnio 

Alphaville Flamboyant, Residencial Araguaia 74883-015 GoiÃnia 

Brazil 

(72)Name of Inventor : 

   1)CLEMENTE PEREIRA, Gilberto  
 

(57) Abstract : 

The present invention relates to a manual (1) and automatic (2) laryngoscope provided with a lower transmission shaft (10), an upper 

transmission shaft (9) and a lever (8) for resting on the palate (3), the manual laryngoscope (1) further having an actuating lever (4) 

with a knuckle joint (4a) and torsion spring (Mt) in addition to a keeper (7) on the handle (12), this handle (12) having an internal 

compartment for housing alkaline, C2 batteries, and the automatic laryngoscope (2) also having a servomotor (20) with three electrical 

terminals, a compartment (19), upper transmission (17) and lower transmission (16), which are connected to the auxiliary paddle (15) 

and to the paddle of the blade (14) on the auxiliary shaft (13), moving transmission, upper and lower (9 and 10) shafts and the lever 

(8) resting on the palate (3). 
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(19) INDIA  
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(54) Title of the invention : METHOD, DEVICE, AND SYSTEM FOR SESSION ESTABLISHMENT 
 

  

(51) International classification  
:H04W 36/14, H04W 

72/04 

(31) Priority Document No  :201710963960.1  

(32) Priority Date  :16/10/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/109971  

:12/10/2018 

(87) International Publication No  :WO 2019/076244  
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Number  
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(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building, 

Bantian, Longgang District Shenzhen, Guangdong 518129 China 

(72)Name of Inventor : 

   1)JING, Hao 

   2)ZONG, Zaifeng 
 

(57) Abstract : 

Embodiments of the present application allow a terminal, when switching from a DCN-supporting EPC to a network slice-supporting 

5GC, to establish a PDU session in a network slice of the 5GC on the basis of a selected piece of single network slice selection 

assistance information (S-NSSAI). Provided are a method, device, and system for session establishment. The method comprises: a 

mobility management entity acquires information of an established packet data network (PDN) connection when a terminal accesses 

an evolved packet core (EPC); and, the first mobility management entity acquires, on the basis of the information of the PDN 

connection, S-NSSAI of a network slice corresponding to the PDN connection, the S-NSSAI of the network slice corresponding to the 

PDN connection being used for indicating a network slice for establishing a packet data unit (PDU) session. 
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(54) Title of the invention : MODULATORS OF THE CYSTIC FIBROSIS TRANSMEMBRANE CONDUCTANCE REGULATOR 

PROTEIN AND METHODS OF USE 
 

  

(51) International classification  

:C07D 213/71, C07D 

215/36, C07D 

231/56, C07D 

401/12, C07D 

235/28 

(31) Priority Document No  :62/558430  

(32) Priority Date  :14/09/2017 
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:13/09/2018 

(87) International Publication No  :WO 2019/053634  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)ALTENBACH, Robert J.  

   2)BOGDAN, Andrew 
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   6)HOUSSEMAN, Christopher GaÃ«tan 

   7)KYM, Philip R.  

   8)LIU, Bo 

   9)MAI, Thi Thu Trang  

   10)MALAGU, Karine Fabienne 

   11)MERAYO MERAYO, Nuria  

   12)PICOLET, Olivier Laurent  

   13)PIZZONERO, Mathieu RafaÃ«l 

   14)SEARLE, Xenia B. 

   15)VAN DER PLAS, Steven Emiel 

   16)WANG, Xueqing 

   17)YEUNG, Ming C. 
 

(57) Abstract : 

The invention discloses compounds of Formula (I), wherein A1, R1, R2, R3, R4, and n are as defined herein. The present invention 

relates to compounds and their use in the treatment of cystic fibrosis, methods for their production, pharmaceutical compositions 

comprising the same, and methods of treating cystic fibrosis by administering a compound of the invention. 
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(54) Title of the invention : SECONDARY BATTERY COMPRISING ELECTRODE TAB PROVIDED WITH INSULATION 

COATING LAYER 
 

  

(51) International classification  

:H01M 2/06, H01M 

2/08, H01M 2/26, 
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10/052 
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(71)Name of Applicant :  

   1)LG CHEM, LTD.  
      Address of Applicant :128, Yeoui-daero, Yeongdeungpo-gu, 

Seoul 07336 Republic of Korea 

(72)Name of Inventor : 

   1)LEE, Joo-Sung 

   2)KO, Myung-Soo 

   3)CHUNG, Joo-Young 

   4)CHO, Shin-Hyo 

   5)JIN, Sun-Mi  
 

(57) Abstract : 

The present invention provides a secondary battery comprising an electrode assembly inclusive of an electrode tab extending from an 

electrode current collector, wherein the electrode tab is equipped with an insulation coating layer comprising an inorganic filler and a 

binder, the binder having an uptake of less than 50 % for an electrolyte as measured by a predetermined method. In the secondary 

battery according to the present invention, the insulation coating layer planted in the electrode tab has an improved adhesive force 

because of the inclusion of a binder having a low electrolyte uptake therein, and does not undergo delamination from the electrode tab, 

so that the secondary battery can maintain an excellent insulation state, minimize the formation of internal short circuits, and secure 

safety. 
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(54) Title of the invention : NON-INVASIVE DIAGNOSTIC OF NON-ALCOHOLIC FATTY LIVER DISEASES, NON-
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(51) International classification  :C12Q 1/6883 

(31) Priority Document No  :17306201.9  

(32) Priority Date  :18/09/2017 
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(86) International Application No 

        Filing Date 

:PCT/EP2018/074975  
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(71)Name of Applicant :  

   1)GENFIT  
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LOOS France 

(72)Name of Inventor : 

   1)HANF, RÃmy 

   2)CORDONNIER, GeneviÃ¨ve 

   3)BROZEK, John 
 

(57) Abstract : 

The present invention relates to a non-invasive method for the diagnosis of a non-alcoholic fatty liver disease, in particular non-

alcoholic steatohepatitis, and/ or liver fibrosis, based on the level of miR-452 in a body fluid sample. 
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(54) Title of the invention : CATHODE ACTIVE MATERIAL FOR SECONDARY BATTERY, PREPARATION METHOD 

THEREFOR, AND LITHIUM SECONDARY BATTERY COMPRISING SAME 
 

  

(51) International classification  

:H01M 4/525, H01M 
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C01G 51/00, H01M 
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   1)JO, Chi Ho 

   2)YOU, Min Kyu  

   3)PARK, Sung Bin 

   4)HUR, Hyuck 

   5)HWANG, Jin Tae 

   6)JUNG, Wang Mo 
 

(57) Abstract : 

The present invention provides a cathode active material for a secondary battery, the cathode active material being a lithium cobalt-

based oxide comprising doping element M, wherein particles of the lithium cobalt-based oxide contain the doping element M in an 

amount of 3,000 ppm or higher wherein the doping element M is uniform in concentration across a bulk portion covering the core side 

corresponding to 90 % of the radius from the core to the surface in the particle and present in a surficial portion at a concentration 

identical to or higher than in the bulk portion and has a concentration gradient gradually decreasing from the surface of the particle in 

the core direction, the surficial portion covering a depth of 100 nm from the surface of the particle in the core direction. 
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(54) Title of the invention : CAMERA ASSEMBLY, AND MOBILE TERMINAL 
 

  

(51) International classification  :H04N 5/225 

(31) Priority Document No  :201711144628.9  

(32) Priority Date  :17/11/2017 
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   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No. 18, Haibin Road, Wusha, Chang'an 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)ZENG, Yuanqing 
 

(57) Abstract : 

The application discloses a camera assembly, comprising a base, a drive assembly, a sliding base, and a camera module. The base is 

provided with an accommodating cavity. The drive assembly is accommodated in the accommodating cavity and is used to drive the 

sliding base to move relative to the base, such that the sliding base projects out of or retracts into the accommodating cavity. The 

sliding base comprises a base member and a cover member. The cover member covers and is engaged with the base member to 

mutually enclose a component space. The cover member is provided with a through hole in communication with the component space. 

The camera module is accommodated in the component cavity. The camera module comprises a voice coil motor and a lens. The lens 

is aligned with the through hole. The voice coil motor is used to drive the lens, such that the lens projects out of or retracts into the 

sliding base via the through hole. The camera assembly can improve the user experience. The application also discloses a mobile 

terminal. 
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17, Dogok-ro 7-gil Gangnam-gu Seoul 06254 Republic of Korea 

   2)YIM, Chang Soon 
(72)Name of Inventor : 

   1)YIM, Chang Soon 
 

(57) Abstract : 

An embodiment of the present invention may comprise: a user terminal for transmitting a card information sound wave signal, which 

is a sound wave signal including card information, when operating in a payment mode; a magnetic field transducer for, when the card 

information sound wave signal is received, extracting the card information from the card information sound wave signal and 

generating a magnetic field that matches the extracted card information; and an MST payment device for performing payment 

processing by using the magnetic field generated from the magnetic field transducer. 
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   1)LAVAL, S ean Emile 
      Address of Applicant :26 Camelot Estate, Poplar Avenue, 

Craigavon, 2021 Johannesburg South Africa 

(72)Name of Inventor : 

   1)LAVAL, Sean Emile 
 

(57) Abstract : 

This invention relates to an electronic tag (10) comprising sensing means (12) for sensing at least one condition, a control module 

(14), electrically connected to and in data communication with the sensing means (12), for receiving data relating to the at least one 

sensed condition, a transmitter module (16), electrically connected to and in data communication with the control module (14), for 

transmitting, for reception by a remote monitoring station (18), a notification signal including the data relating to the at least one 

sensed condition, and input circuitry (20), electrically connected to and in data communication with the control module (14), for 

regulating the operation of the control module (14), by providing a limit for the at least one sensed condition depending on the 

physical configuration thereof. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016036 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : DETERGENT COMPOSITIONS COMPRISING POLYPEPTIDE VARIANTS 
 

  

(51) International classification  
:C12N 9/22, C11D 

3/386 

(31) Priority Document No  :17199032.8  

(32) Priority Date  :27/10/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/US2018/057620  

:26/10/2018 

(87) International Publication No  :WO 2019/084349  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE PROCTER & GAMBLE COMPANY  
      Address of Applicant :One Procter & Gamble Plaza 

Cincinnati, Ohio 45202 U.S.A. 

(72)Name of Inventor : 

   1)OESTERGAARD, Lars, Henrik  

   2)GIGER, Lars 

   3)JOHANSEN, Annette, Helle 

   4)BEIER, Lars 

   5)KNOETZEL, Juergen, Carsten Franz 

   6)ABEL, Gernot, J. 

   7)GORI, Klaus 

   8)LANT, Neil, Joseph 
 

(57) Abstract : 

Detergent compositions comprising polypeptide variants and methods of cleaning and/or treatment of surfaces using such 

compositions, and fabric treatment compositions comprising polypeptide variants. The compositions may comprise surfactants: 

anionic, nonionic and/or cationic surfactants. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016037 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : REACTIVE QUENCHING SOLUTIONS AND METHODS OF USE 
 

  

(51) International classification  
:C21D 1/60, C22F 

1/00 

(31) Priority Document No  :62/575611  

(32) Priority Date  :23/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/057060  

:23/10/2018 

(87) International Publication No  :WO 2019/083973  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVELIS INC.  
      Address of Applicant :3560 Lenox Road, Suite 2000 Atlanta, 

Georgia 30326 U.S.A. 

(72)Name of Inventor : 

   1)REDMOND, Peter Lloyd 

   2)MACFARLANE, Theresa Elizabeth 

   3)SON, ChangOok 

   4)LI, Liangliang  

   5)OWENS, Amanda 

   6)JOHNSON, Kevin Mark 
 

(57) Abstract : 

Described are techniques for treating metals by exposing the metals to reactive solutions to reduce a temperature of the metal and to 

modify a surface of the metal through chemical reaction, such as by removing material or adding material. The disclosed techniques 

may advantageously increase the rate at which the temperature of the metal may be reduced as compared to conventional cooling 

techniques involving pure water, increase metal manufacturing rates, and reduce overall complexity of a metal manufacturing process. 

The disclosed techniques may also advantageously expand the range of available surface treatments, allow for faster surface treatment 

processes, and reduce or eliminate the use of hazardous chemicals during a surface treatment process. Such advantages may arise by 

employing chemical processing that takes place or takes place more efficiently at elevated temperatures. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016039 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : STEEL CORD, TIRE 
 

  

(51) International classification  
:D07B 1/06, B60C 

9/00 

(31) Priority Document No  :2017-196349  

(32) Priority Date  :06/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/030114  

:10/08/2018 

(87) International Publication No  :WO 2019/069560  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SUMITOMO ELECTRIC TOCHIGI CO., LTD.  
      Address of Applicant :18-4, Kiyohara-Kogyodanchi, 

Utsunomiya-shi, Tochigi 3213231 Japan 

(72)Name of Inventor : 

   1)MATSUOKA, Akifumi  

   2)OKABAYASHI, Yoshiaki  

   3)SAITO, Kazuhiko 
 

(57) Abstract : 

A steel cord having a two-layer twist structure provided with a core in which two or three core filaments are twisted together and one 

layer of an outer sheath in which outer sheath filaments are twisted together in a spiral shape along the longitudinal direction of the 

core around the core. The core filaments and the outer sheath filaments have the same filament diameter. The core and the outer sheath 

have the same twist pitch. The twist pitch/filament diameter ratio, which is the ratio between the twist pitch and the filament diameter, 

is 50-75 inclusive. Two or more filaments selected from among the core filaments and the outer sheath filaments are waved filaments 

repeatedly having bent parts and non-bent parts along the longitudinal direction. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016040 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : DEVICES AND METHODS FOR REMODELING TISSUE 
 

  

(51) International classification  :A61B 18/14 

(31) Priority Document No  :PCT/US2018/051211  

(32) Priority Date  :14/09/2018 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/051211  

:14/09/2018 

(87) International Publication No  :WO 2020/055433  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HALF MOON MEDICAL, INC.  
      Address of Applicant :199 Jefferson Drive Menlo Park, CA 

94025 U.S.A. 

(72)Name of Inventor : 

   1)GIFFORD, Hanson, S., III 

   2)MCLEAN, Matt  

   3)KRISHNAMURTHY, Gaurav  

   4)FANN, James 

   5)SUTTON, Doug 
 

(57) Abstract : 

Devices and minimally invasive methods for reducing the size of a cardiac valve annulus in a beating heart. Embodiments of the 

methods can include advancing an energy delivery catheter into the heart proximate a cardiac valve annulus, the energy delivery 

catheter having at least two electrodes. Then advancing the two electrodes such that the two electrodes pierce into the cardiac valve 

annulus at a distance from one another. The methods further include applying an approximating force to at least one of the two 

electrodes, thereby reducing the distance between the two electrodes, and applying energy between the at least two electrodes, thereby 

heating and shrinking the annulus in a direction of the approximating force. 

  

 

No. of Pages : 19 No. of Claims : 38 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    35693 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016041 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : NOVEL PHENYLPYRIDINE DERIVATIVE AND PHARMACEUTICAL COMPOSITION 

CONTAINING SAME 
 

  

(51) International classification  

:C07D 401/12, A61K 

31/4439, C07D 

417/12 

(31) Priority Document No  :10-2017-0131349  

(32) Priority Date  :11/10/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/011913  

:11/10/2018 

(87) International Publication No  :WO 2019/074275  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DAEWOONG PHARMACEUTICAL CO., LTD.  
      Address of Applicant :35-14, Jeyakgongdan 4-gil, Hyangnam-

eup Hwaseong-si, Gyeonggi-do 18623 Republic of Korea 

(72)Name of Inventor : 

   1)KIM, Wol -Young 

   2)PARK, Jung-eun 

   3)BANG, Keuk-Chan 

   4)PARK, Joon-Seok 
 

(57) Abstract : 

The present invention relates to a novel phenylpyridine derivative represented by chemical formula 1 and a pharmaceutical 

composition containing the same. The compound according to the present invention can be favorably used in the prevention or 

treatment of an autoimmune disease or cancer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016051 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : NEW METHOD FOR THE SYNTHESIS OF UNSYMMETRICAL TERTIARY AMINES 
 

  

(51) International classification  

:C07D 317/58, C07C 

209/16, C07C 211/21, 

C07C 211/27, C07C 

211/29 

(31) Priority Document No  :1759117  

(32) Priority Date  :29/09/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/052396  

:28/09/2018 

(87) International Publication No  :WO 2019/063952  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSITE PARIS -SACLAY  
      Address of Applicant :15, rue Georges ClÃmenceau 91405 

ORSAY CEDEX France 

   2)CENTRE NATIONAL DE LA RECHERCHE 

SCIENTIFIQUE  
(72)Name of Inventor : 

   1)BOUR, Christophe 

   2)VAYER, Marie Jenny Jacqueline 

   3)GANDON, Vincent 
 

(57) Abstract : 

The invention relates to a new method for the synthesis of unsymmetrical tertiary amines using alcohol and an imine, and to new 

tertiary amines. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016058 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : FERMENTATIVE PRODUCTION OF N-ACETYLNEURAMINIC ACID  
 

  

(51) International classification  

:C07K 14/245, C12P 

19/00, C12N 9/00, 

C12N 15/52, A23L 

33/00 

(31) Priority Document No  :17196925.6  

(32) Priority Date  :17/10/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/078318  

:17/10/2018 

(87) International Publication No  :WO 2019/076941  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JENNEWEIN BIOTECHNOLOGIE GMBH  
      Address of Applicant :Maarweg 32 53619 Rheinbreitbach 

Germany 

(72)Name of Inventor : 

   1)JENNEWEIN, Stefan 

   2)WARTENBERG, Dirk  
 

(57) Abstract : 

Disclosed are non-naturally-occurring microorganisms for the production of N-acetylneuraminic acid, a method for the production of 

N-acetylneuraminic acid by fermentation of the non-naturally-occurring microorganisms, and nutritional compositions containing N-

acetylneuraminic acid which has been produced by fermentation of the non-naturally-occurring microorganisms. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016060 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : REACTOR FOR PROXIMAL AND PERPENDICULAR RADIATION OF ELECTROMAGNETIC 

WAVES ON A THIN FLUID BED 
 

  

(51) International classification  
:H05B 3/00, A61L 

2/08, C02F 1/30 

(31) Priority Document No  :102017000102853  

(32) Priority Date  :14/09/2017 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 

:PCT/IB2018/057072  

:14/09/2018 

(87) International Publication No  :WO 2019/053656  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RUPNIK, Carlo  
      Address of Applicant :Ulica Ive Lole Ribara, 1 Becici Budva, 

85316 Montenegro 

(72)Name of Inventor : 

   1)RUPNIK, Carlo  
 

(57) Abstract : 

The invention relates to an electromagnetic wave irradiation reactor (fixed, mobile or portable) suitable for the physical, dynamic, 

continuous conditioning of materials having the ability to absorb electromagnetic radiation, which need to be treated through 

electromagnetic irradiation, without coming into contact with the electromagnetic source. In particular, this invention aims to treat 

those materials which tend to reflect such radiations, which are translucent or difficult to penetrate to irradiation or simply dirty. The 

invention mainly exploits the postulates of Lambert, and Stefan-Boltzmann, that is, the physical assumptions of the transmission of 

electromagnetic energy by radiation and in particular the angle, concentration and proximity of the emission of energy between 

emitter and receiver (which varies with the square of the distance) and the intensity of the emission (which varies with the 4th power 

of the temperature). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016061 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : CUTTING OF ADHESIVE MATERIALS WITH WATER-SOLUBLE PROTECTIVE LAYER 
 

  

(51) International classification  
:B32B 7/12, C09J 

7/29, C09J 7/38 

(31) Priority Document No  :1716905.3  

(32) Priority Date  :13/10/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2018/000132  

:05/10/2018 

(87) International Publication No  :WO 2019/073187  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AQUAVISTA LIMITED  
      Address of Applicant :The Bowling Green 8 the Downs Great 

Dunmow Essex CM6 1DT U.K. 

(72)Name of Inventor : 

   1)DREW, Bruce, Michael 

   2)WELCH,  David, Charles 

   3)COOPER, Michael, John 

   4)PATEL, Shilpan, Pravichandra 
 

(57) Abstract : 

A pre-assembled kit of cut shapes disposed upon a peelable or repositionable adhesive by means of an affixing adhesive protected by a 

water-soluble coating which is solubilised either prior to and/or on application of the kit to a surface which may be moistened prior to 

application. When the water-soluble coating is solubilised, in whole or in part, by placing in contact with the moistened surface, it will 

expose and/or activate, in whole or in part, the pressure-sensitive adhesive beneath the water-soluble coating to the surface to which it 

is to be applied and the pre-assembled kit will become affixed to the surface. Alternatively, solubilisation of the water-soluble coating 

may be provided by applying water, preferably warm water, to the water-soluble coating prior to applying the pre-assembled kit to the 

surface. A method of producing the pre-assembled kit of cut shapes is provided. In preferred embodiments the protective water-

soluble coating is substantially a formulation of poly-vinyl alhohol or polyurethane polymers. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016063 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ELEVATOR SYSTEMS 
 

  

(51) International classification  :B66B 7/06 

(31) Priority Document No  :17382613.2  

(32) Priority Date  :15/09/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/074950  

:14/09/2018 

(87) International Publication No  :WO 2019/053216  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALIMAK GROUP MANAGEMENT AB  
      Address of Applicant :Brunkebergstorg 5 SE-111 51 

STOCKHOLM Sweden 

(72)Name of Inventor : 

   1)LEGUA GRACIA, Carlos  
 

(57) Abstract : 

Elevator systems are disclosed. The elevator systems comprise an elevator cabin configured to perform an up and down movement 

along an elevator path, and a traction wire rope for driving the elevator cabin in the up and down movement and/or a safety wire rope. 

The elevator system further comprises a wire guiding system including a transverse element provided above the elevator cabin in the 

elevator path. The transverse element is adapted to be guided along the traction wire rope and/or safety wire rope.The wire guiding 

system further comprises a pulley cable system operationally coupled to the elevator cabin and to the transverse element such that 

along at least a portion of the elevator path, the transverse element moves in the same direction as the elevator cabin. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016064 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : CLEANING SYSTEM BY MEANS OF ARTIFICIAL MIST  
 

  

(51) International classification  

:B01D 47/06, B05B 

7/12, B01D 53/00, 

B05B 7/00, B05B 

7/24 

(31) Priority Document No  :P 201731246  

(32) Priority Date  :23/10/2017 

(33) Name of priority country  :Spain 

(86) International Application No 

        Filing Date 

:PCT/EP2018/078927  

:22/10/2018 

(87) International Publication No  :WO 2019/081443  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSIDAD DE ALCALÃ •  
      Address of Applicant :Escuela PolitÃcnica Superior, Campus 

externo. N-II km 33,600 28805 AlcalÃ¡ de Henares, Madrid Spain 

(72)Name of Inventor : 

   1)PëăREZ Dë•AZ, JosLuis  
 

(57) Abstract : 

The present invention relates to a system, and the method of application thereof, for washing and decontamination comprising 

nebulizing means (8) of a mixture of at least one first gas and at least one first liquid, and pressurizing means (1) of said first gas, 

wherein said pressurizing means (1) are in fluid communication with a first pressure-regulating valve (3) and with a second pressure-

regulating valve (4), the first pressure-regulating valve (3) being in fluid communication with a first pressurized tank (5) through first 

inlet means (31) of said first gas, the first pressurized tank (5) being configured to contain the first liquid, and comprising first outlet 

means (30) of said first liquid to the nebulizing means (8) through a first valve (6), at a first pressure that is greater than atmospheric 

pressure, and wherein the second pressure-regulating valve (4) is in fluid communication with said nebulizing means (8), and is 

configured to pressurize the gas at a second pressure that is greater than atmospheric pressure. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016071 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ELEMENT FOR DISTRIBUTING A COOLING FLUID AND ASSOCIATED TURBINE RING 

ASSEMBLY 
 

  

(51) International classification  :F01D 25/14 

(31) Priority Document No  :1759843  

(32) Priority Date  :19/10/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/052577  

:16/10/2018 

(87) International Publication No  :WO 2019/077265  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAFRAN AIRCRAFT ENGINES  
      Address of Applicant :2 Boulevard du GÃnÃral Martial Valin 

75015 Paris France 

(72)Name of Inventor : 

   1)METGE, Pierre, Jean-Baptiste 

   2)CONGRATEL, SÃbastien, Serge, Francis 

   3)QUENNEHEN, Lucien, Henri, Jacques 
 

(57) Abstract : 

The present invention relates to a cooling-fluid distribution element (150) intended to be fixed to a support structure to supply cooling 

fluid to a wall that is to be cooled, typically a turbine ring sector, facing it, the distribution element comprising a body defining an 

internal cooling-fluid-distribution volume and a multi-perforated plate which delimits this internal volume and comprises a plurality of 

outlet through-perforations placing the internal volume in communication with the turbine ring sector, the distribution element further 

comprising an inlet orifice opening into the cooling-fluid-distribution internal volume, which internal volume comprises guide vanes 

(170, 172, 174, 176, 178) to guide this cooling fluid from this inlet orifice towards the outlet through-perforations. 
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(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ABSORBENT ARTICLE 
 

  

(51) International classification  :A61F 13/511 

(31) Priority Document No  :2017-206579  

(32) Priority Date  :25/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/037974  

:11/10/2018 

(87) International Publication No  :WO 2019/082677  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KAO CORPORATION  
      Address of Applicant :14-10, Nihonbashi Kayabacho 1-chome, 

Chuo-ku, Tokyo 1038210 Japan 

(72)Name of Inventor : 

   1)TOMITA, Mina  

   2)SUZUKI, Takeshi 

   3)MAKINO, Ayako  
 

(57) Abstract : 

Disclosed is an absorbent article which is provided with a top sheet having a protrusion/recess area therein, a rear sheet, and an 

absorber interposed between these two sheets, and which has a longitudinal direction corresponding to the front-rear direction of a 

wearer and a widthwise direction that is orthogonal to said longitudinal direction, wherein: the protrusion/recess area (P) has formed 

therein a plurality of inclined protrusion parts (41); and each of the inclined protrusion parts (41) protrudes toward the skin side of the 

wearer, and has a top (t) positioned in such a manner as to be offset from the center position (41c) between both ends of the inclined 

protrusion part (41) in the longitudinal direction (X) toward one side in the longitudinal direction (X). 
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(54) Title of the invention : MOBILE BIOSENSING INSTRUMENT CAPABLE OF MULTIPLE DETECTION MODALITIES 
 

  

(51) International classification  

:B01L 3/00, G01J 

3/00, G01J 3/28, 

G01N 21/00, G01N 

21/25 

(31) Priority Document No  :62/565013  

(32) Priority Date  :28/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/053277  

:28/09/2018 

(87) International Publication No  :WO 2019/067822  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE BOARD OF TRUSTEES OF THE UNIVERSITY 

OF ILLINOIS  
      Address of Applicant :506 South Wright Street Urbana, IL 

61801 U.S.A. 

(72)Name of Inventor : 

   1)CUNNINGHAM, Brian, T.  

   2)LONG, Kenneth, D. 
 

(57) Abstract : 

A smartphone is optically coupled to an apparatus that can operate in multiple modes to perform transmission, reflectance, intensity, 

or scattered light spectroscopy on a sample provided, in an appropriately configured sample cartridge. The apparatus includes a first 

illumination optical path for illuminating the sample, with light from a light source, on the smartphone for transmission, reflectance, 

and scattered light spectroscopy. The apparatus also includes a second illumination optical path for illuminating the sample with light 

from a laser diode for intensity spectroscopy. The apparatus farther includes a collection optical path for collecting light from the 

sample in each of the modes. An image sensor on the smartphone receives the collected light via a diffraction grating to obtain a 

spectrum image. The first illumination optical path is substantially parallel to the collection optical path, whereas the second 

illumination optical path is substantially orthogonal to the collection path. 
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(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : THRESHING CYLINDER 
 

  

(51) International classification  :A01F 12/22 

(31) Priority Document No  :2017-211354  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/040197  

:29/10/2018 

(87) International Publication No  :WO 2019/088051  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI MAHINDRA AGRICULTURAL 

MACHINERY CO., LTD.  
      Address of Applicant :667-1, Higashiizumocho Iya, Matsue-

shi, Shimane 6990195 Japan 

(72)Name of Inventor : 

   1)ITAMOCHI, Toru  
 

(57) Abstract : 

A sash member is secured to a first frame member and a second frame member (35) in a first position and a second position positioned 

on one side and another side sandwiching a plurality of threshing teeth (15) in the circumferential direction, and is secured to a third 

frame member (36) in a third position positioned between the first position and the second position in the circumferential direction via 

a securing member in which a first slot that extends in the radial direction is formed. The cross-sectional area (G) intersecting the third 

frame member (36) in the axial direction is smaller than the cross-sectional area (H) intersecting each of the first frame member and 

the second frame member (35) in the axial direction. The weight of the third frame member (36) is thereby reduced, and it is possible 

to obtain a threshing cylinder 11 that can be driven with a low drive force. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016076 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : METHOD FOR DECHROMIZING HOT METAL AND METHOD FOR PRODUCING PHOSPHATE 

FERTILIZER RAW MATERIAL 
 

  

(51) International classification  
:C21C 1/04, C05B 

5/00, C21C 1/02 

(31) Priority Document No  :2017-203738  

(32) Priority Date  :20/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/038467  

:16/10/2018 

(87) International Publication No  :WO 2019/078199  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIPPON STEEL CORPORATION  
      Address of Applicant :6-1, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 1008071 Japan 

(72)Name of Inventor : 

   1)SAKAMOTO, Motohiro  
 

(57) Abstract : 

A method according to the present invention provides a hot metal having a P concentration of 1.9 to 3.8 mass% and a Cr concentration 

of less than 0.2 mass% by supplying an oxygen source to a hot metal having a P concentration of 2 to 4 mass% and a Cr concentration 

of 0.3 to 1.2 mass% for dechromization under a condition where a slag basicity (CaO mass%)/(SiO2 mass%) is adjusted to greater 

than 0.1 and not more than 1 and the hot metal temperature is adjusted to be within the range of 1250°C to 1500°C. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016077 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : COMBINATION THERAPIES FOR TREATING CANCER 
 

  

(51) International classification  

:A61K 39/395, A61K 

45/06, A61P 35/00, 

C07K 16/28 

(31) Priority Document No  :62/566398  

(32) Priority Date  :30/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/053542  

:28/09/2018 

(87) International Publication No  :WO 2019/067978  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TESARO, INC. 
      Address of Applicant :1000 Winter Street Waltham, 

Massachusetts 02451 U.S.A. 

(72)Name of Inventor : 

   1)MIKULE, Keith W.  

   2)SUN, Kaiming 

   3)WANG, Jing Yu 

   4)WANG, Zebin 
 

(57) Abstract : 

The present invention provides methods of treatment for cancer through combination therapy with an agent that inhibits programmed 

death- 1 protein (PD-1) signaling and an agent that inhibits poly [ADP-ribose] polymerase (PARP) signaling. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016078 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : BATTERY MODULE PROVIDED WITH END FRAME 
 

  

(51) International classification  :H01M 2/10 

(31) Priority Document No  :10-2017-0161954  

(32) Priority Date  :29/11/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/013132  

:31/10/2018 

(87) International Publication No  :WO 2019/107764  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG CHEM, LTD.  
      Address of Applicant :128, Yeoui-daero, Yeongdeungpo-gu, 

Seoul 07336 Republic of Korea 

(72)Name of Inventor :  

   1)LEE, Jung-Hoon 

   2)CHOI, Hang-June 

   3)KANG, Dal-Mo 

   4)KIM, Kyung -Mo 

   5)MUN, Jeong-O 

   6)PARK, Jin-Yong 

   7)CHI, Ho-June 
 

(57) Abstract : 

Disclosed is a battery module which improves weldability for bonding between a module housing and an end plate. A battery module, 

according to the present invention for achieving the objective as above, comprises: a cell assembly provided with a plurality of 

secondary batteries; a module housing configured to be provided with one or more sidewalls and receive the cell assembly in an inner 

space defined by the sidewalls; and an end frame provided with a body frame, which is provided with a main wall and one or more 

sidewalls extending in a direction, in which the module housing is placed, from the outer periphery of the main wall, and provided 

with a bonding plate configured such that one side portion thereof is fixedly coupled to the sidewall of the body frame and the other 

side portion thereof is coupled to the front end portion or the rear end portion of the module housing. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016079 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : MULTINOMIAL ENCODING FOR OLIGONUCLEOTIDE-DIRECTED COMBINATORIAL 

CHEMISTRY 
 

  

(51) International classification  
:C12N 15/10, C12Q 

1/68 

(31) Priority Document No  :62/562582  

(32) Priority Date  :25/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/052494  

:24/09/2018 

(87) International Publication No  :WO 2019/060856  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HAYSTACK SCIENCES CORPORATION  
      Address of Applicant :280 Utah Ave., Suite 250 South San 

Francisco, California 94080 U.S.A. 

(72)Name of Inventor : 

   1)WATTS, Richard Edward  

   2)KANICHAR, Divya  
 

(57) Abstract : 

The present disclosure relates to multifunctional molecules, including molecules according to formula (I-A) [(B1)M-L1]O-G, and (I) 

[(B1)M-L1]O-G-[(L2-(B2)K]P wherein B1, M, L1, O, G, L2, B2, K, and P are defined herein, wherein each positional building block 

B1 is identified by from 1 to 5 coding regions in G, and from about 10% to 100% of the positional building blocks B1 at position M 

and/or B2 at position K, based on a total number of positional building blocks, are identified by a combination of from 2 to 5 

independent coding regions. Methods of making such multifunctional molecules, and methods of serially enriching an oligonucleotide 

encoded library, are also disclosed. The present disclosure also relates to methods of preparing and using such multifunctional 

molecules to identify encoded molecules capable of binding target molecules. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016106 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : LIVING ROOM CONVERGENCE DEVICE 
 

  

(51) International classification  
:G06F 1/16, G06F 

1/20 

(31) Priority Document No  :62/579007  

(32) Priority Date  :30/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/058511  

:30/10/2018 

(87) International Publication No  :WO 2019/087080  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :SE-164 83 Stockholm Sweden 

(72)Name of Inventor : 

   1)UNTER ECKER, Oliver  
 

(57) Abstract : 

A living room convergence device includes a case, a mainboard, a central processor, and a thermal solution. The case includes a 

bottom portion that includes air intake holes and a top portion that includes air exhaust holes. The thermal solution includes a heatsink 

sitting atop the mainboard of the living room convergence device, the heatsink to dissipate heat from the central processor. The 

thermal solution also includes a fan assembly including rotating fan blades and a motor that drives the rotating fan blades, creating a 

bottom-to-up swirling airflow starting from the air intake holes and exiting through the air exhaust holes. 
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(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : RAILWAY POWER SYSTEM AND ASSOCIATED METHOD 
 

  

(51) International classification  

:B61C 3/02, B60L 

9/00, B60L 7/10, 

B60M 7/00 

(31) Priority Document No  :2019562  

(32) Priority Date  :15/09/2017 

(33) Name of priority country  :Netherlands 

(86) International Application No 

        Filing Date 

:PCT/NL2018/050612  

:17/09/2018 

(87) International Publication No  :WO 2019/054875  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FMS ADVISERS B.V. 
      Address of Applicant :Antonie Duyckstraat 57 2582 TC Den 

Haag Netherlands 

(72)Name of Inventor : 

   1)SCHUHHOLZ, Frank Matthias  

   2)MAIER, Willibald  
 

(57) Abstract : 

The present invention relates to a method for converting a diesel-electric, or diesel hydraulic rail vehicle to an all-electric rail vehicle 

capable of moving on partially electrified railway tracks, comprising providing the vehicle a storage and autonomous supply electric 

power system comprising an electric traction unit, if not present in the vehicle prior to the conversion, or if the existing electric 

traction unit is to be replaced; an accumulator unit comprising one or more electricity accumulators, and a super capacitor unit 

comprising one or more super-capacitive assemblies; a power supply device for supplying external power when available to the 

traction and the storage and supply system, and a control and distribution system for distributing electric power between the traction 

system, the power supply device and the electric power storage and autonomous supply system according to the traction operation and 

availability of external power. 
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(19) INDIA  
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(54) Title of the invention : INTELLIGENT LADAR SYSTEM WITH LOW LATENCY MOTION PLANNING UPDATES 
 

  

(51) International classification  :G05D 1/02 

(31) Priority Document No  :62/558937  

(32) Priority Date  :15/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/047199  

:21/08/2018 

(87) International Publication No  :WO 2019/216937  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AEYE, INC.  
      Address of Applicant :8 Executive Dr. Suite 120 Fairview 

Heights, Illinois 622028 U.S.A. 

(72)Name of Inventor : 

   1)DUSSAN, Luis Carlos 

   2)STEINHARDT, Allan  

   3)BENSCOTER, Joel David 

   4)GREENE, Jordan Spencer 
 

(57) Abstract : 

Systems and methods are disclosed for vehicle motion planning where a sensor, such as a ladar system, is used to detect threatening or 

anomalous conditions within the sensor's field of view so that priority warning data about such conditions can be inserted at low 

latency into the motion planning loop of a motion planning computer system for the vehicle. Also disclosed herein is a ladar system 

that includes ladar transmitter, ladar receiver, and camera, where the camera that is co-bore sited with the ladar receiver, the camera 

configured to generate image data corresponding to a field of view for the ladar receiver. Also disclosed are techniques where a ladar 

system can estimate intra-frame motion for an object within a field of view of the ladar system using a tight cluster of ladar pulses. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016116 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : PESTICIDALLY ACTIVE HETEROCYCLIC DERIVATIVES WITH SULFUR CONTAINING 

SUBSTITUENTS 
 

  

(51) International classification  

:C07D 473/04, A01N 

43/90, C07D 471/04, 

A01P 7/00, A01P 

5/00 

(31) Priority Document No  :201711033014  

(32) Priority Date  :18/09/2017 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/EP2018/074867  

:14/09/2018 

(87) International Publication No  :WO 2019/053182  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SYNGENTA PARTICIPATIONS AG  
      Address of Applicant :Rosentalstrasse 67 4058 Basel 

Switzerland 

(72)Name of Inventor : 

   1)RENDLER, Sebastian 

   2)EDMUNDS, Andrew 

   3)MUEHLEBACH, Michel  

   4)EMERY, Daniel 

   5)RAWAL, Girish  

   6)SEN, Indira 

   7)SIKERVAR, Vikas  
 

(57) Abstract : 

Compounds of formula I (I), wherein the substituents are as defined in claim 1, and the agrochemically acceptable salts, stereoisomers, 

enantiomers, tautomers and N-oxides of those compounds, can be used as pesticides and can be prepared in a manner known per se. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016117 A 

(19) INDIA  
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(54) Title of the invention : RAILWAY POWER SYSTEM AND ASSOCIATED METHOD 
 

  

(51) International classification  
:B61C 3/02, B60M 

7/00, B60L 7/10 

(31) Priority Document No  :2019561  

(32) Priority Date  :15/09/2017 

(33) Name of priority country  :Netherlands 

(86) International Application No 

        Filing Date 

:PCT/NL2018/050611  
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(87) International Publication No  :WO 2019/054874  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FMS ADVISERS 
      Address of Applicant :Antonie Duyckstraat 57 2582 TC Den 

Haag Netherlands 

(72)Name of Inventor : 

   1)SCHUHHOLZ, Frank, Matthias  
 

(57) Abstract : 

An electrically-powered vehicle assembly for moving on partially electrified railway tracks, the vehicle assembly comprising: i. an 

electrically powered traction system; ii. a storage and autonomous electric power supply system comprising i. an accumulator unit 

comprising one or more electricity accumulators,, and ii. a super capacitor unit comprising one or more super-capacitive assemblies; 

iii. a power supply device for supplying external power when available to the traction and the storage and supply system, and iv. a 

control and distribution system for distributing electric power between the traction system, the power supply device and the electric 

power storage and autonomous supply system according to the traction operation and availability of external power, wherein the at 

least one traction system, and the at least one storage and autonomous electric power supply system are spaced apart in separate 

vehicles connected by a standard electrical train bus bar (ETBB), and wherein at least part of the electrical power required for traction 

or (re) charging is distributed through the standard electrical train bus bar (ETBB). 
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(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : SYNTHESIS OF ANTIBACTERIAL AMINOGLYCOSIDE ANALOGS 
 

  

(51) International classification  
:C07H 1/00, C07H 

15/236 

(31) Priority Document No  :62/574544  

(32) Priority Date  :19/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056536  

:18/10/2018 

(87) International Publication No  :WO 2019/079613  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)CIPLA USA, INC  
      Address of Applicant :10 Independence Boulevard, Suite 300 

Warren, New Jersey 07059 U.S.A. 

(72)Name of Inventor : 

   1)TREND, Raissa 

   2)DAPPEN, Michael 

   3)HENRY, Christopher E. 

   4)GOLDBLUM, Adam Aaron  

   5)AGGEN, James Bradley 

   6)MENDONëÿA, Ricardo Filipe de Jesus GonëÄalves 

   7)SARDINHA, JoÃ£o Carlos FalcÃ£o 
 

(57) Abstract : 

The present disclosure relates to novel methods for preparing antibacterial sisomicin-type aminoglycoside compounds, as well as to 

related intermediates, and crystal forms thereof, useful in such methods. 
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(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR DETECTING OUT-OF-PATTERN TRANSACTIONS 
 

  

(51) International classification  :G06Q 20/40 

(31) Priority Document No  :15/794768  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/052143  
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(87) International Publication No  :WO 2019/083653  
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Number  
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(71)Name of Applicant :  

   1)MASTERCARD INTERNATIONAL INCORPORATED  
      Address of Applicant :2000 Purchase Street Purchase, NY 

10577 U.S.A. 

(72)Name of Inventor : 

   1)MERZ, Christopher, John 

   2)ALLBRIGHT, Joshua, A.  

   3)YANG, Peng 
 

(57) Abstract : 

An inverse recommender system for detecting out-of-pattern payment transactions includes a memory device and a processor 

programmed to receive transaction data. The transaction data corresponds to historical payment transactions between account holders 

and merchants. The processor is programmed to generate a merchant correspondence matrix including the merchants and counters 

indicating the number of historical payment transactions between merchant pairs of the merchants and the account holders. The 

processor is programmed to store the merchant correspondence matrix in a memory device linking the merchant pairs to each account 

holder. The processor receives additional transaction data associated with a new payment transaction between an account holder and a 

merchant, and to generate an inverse recommender score for the new payment transaction based on the account holder's historical 

payment transaction data. The account holder's historical payment transaction data includes historical payment transaction data 

associated with the merchants visited by the account holder. 
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(54) Title of the invention : NETWORK-CONTROLLED 3D VIDEO CAPTURE 
 

  

(51) International classification  
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(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING, LLC  
      Address of Applicant :One Microsoft Way Redmond, 

Washington 98052-6399 U.S.A. 

(72)Name of Inventor : 

   1)FOWERS, Spencer G 
 

(57) Abstract : 

Techniques are described for controlling the process of capturing three-dimensional (3D) video content. For example a controller can 

provide centralized control over the various components that participate in the capture, and processing, of the 3D video content. For 

example, the controller can establish connections with a number of components (e.g., running on other computing devices). The 

controller can receive state update messages from the components (e.g., comprising state change information, network address 

information, etc.). The controller can also broadcast messages to the components. For example, the controller can broadcast system 

state messages to the components where the system state messages comprise current state information of the components. The 

controller can also broadcast other types of messages, such as start messages that instruct the components to enter a start state. 
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(54) Title of the invention : LEARNING THE STRUCTURE OF HIERARCHICAL EXTRACTION MODELS 
 

  

(51) International classification  :G06F 17/30 

(31) Priority Document No  :15/798282  

(32) Priority Date  :30/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056958  

:23/10/2018 

(87) International Publication No  :WO 2019/089267  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING, LLC  
      Address of Applicant :One Microsoft Way Redmond, 

Washington 98052-6399 U.S.A. 

(72)Name of Inventor : 

   1)CHICKERING, David Maxwell  
 

(57) Abstract : 

A hierarchical extraction model for a label hierarchy may be implemented by a weighted hierarchical state machine whose structure 

and/or weights are determined in part from a statistical distribution of label sequences as determined from training data. In accordance 

with various embodiments, the hierarchical state machine includes one or more non-cyclic directed chains of states representing at 

least a subset of the label sequences, and transitions weighted based at least in part on the statistical distribution. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016135 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : CLOUD COMPUTING NETWORK INSPECTION TECHNIQUES 
 

  

(51) International classification  
:G06Q 10/06, G06F 

11/34 

(31) Priority Document No  :15/796586  

(32) Priority Date  :27/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056815  

:22/10/2018 

(87) International Publication No  :WO 2019/083864  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING, LLC  
      Address of Applicant :One Microsoft Way Redmond, 

Washington 98052-6399 U.S.A. 

(72)Name of Inventor : 

   1)GREISEN, Marc Victor  

   2)KEITA, Cheick Omar  

   3)TISHKIN, Stanislav 

   4)POLISHCHUK, Marina  

   5)CHANDRAN, Senthil Kumaran  

   6)BLUM, William  
 

(57) Abstract : 

A user interface (UI) may be used to introduce a message into the cloud computing network. The message may be received by a 

service associated with the cloud computing network. The message may trigger the service to generate data in response to receiving 

the message. The generated data may include temporal data that includes the date and time data specifying when the message was 

received by the service. The generated temporal data may be forwarded to a telemetry store associated with the cloud computing 

network. A user or report generating operator portal may generate a report that includes the generated temporal data. The generated 

report may be used to determine if the service associated with the cloud computing network is functioning properly. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016137 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : REMOTE LOCKING A MULTI-USER DEVICE TO A SET OF USERS 
 

  

(51) International classification  
:G06F 21/88, H04W 

12/08, H04W 12/12 

(31) Priority Document No  :15/799485  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056818  

:22/10/2018 

(87) International Publication No  :WO 2019/089247  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING, LLC  
      Address of Applicant :One Microsoft Way Redmond, 

Washington 98052-6399 U.S.A. 

(72)Name of Inventor : 

   1)RAHMAN, Mizanur  
 

(57) Abstract : 

Methods and devices for restricting access to a computer device may include receiving a lost device message including a device 

identifier identifying the computer device and an authorized user list including at least one user identification that identifies a user 

authorized to access the computer device in a lost state. The methods and devices may include logging out existing users on the 

computer device and invalidate the existing users' credentials on the computer device based at least one receiving the lost device 

message. The methods and devices may include activating a lock screen on the computer device and setting the computer device to the 

lost state. The methods and devices may include initiating a log on manager that is configured to recognize the lost state and to restrict 

access to the computer device to users included in the authorized user list. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016138 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ELECTRONIC DEVICE AND SERVER FOR PROCESSING USER UTTERANCES 
 

  

(51) International classification  

:G10L 15/28, G10L 

15/04, G06F 3/16, 

G06F 3/041, H04N 

21/236 

(31) Priority Document No  :10-2017-0132812  

(32) Priority Date  :12/10/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/011851  

:10/10/2018 

(87) International Publication No  :WO 2019/074257  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)LEE, Seo Young 

   2)SON, Joo Young 

   3)CHO, Jung Chan 

   4)SHIN, Dae Kyu 

   5)KIM, Ji Hyun  

   6)PARK, Ji Yoon 

   7)LEE, Da Som 
 

(57) Abstract : 

Disclosed is an electronic device comprising: a housing; a speaker positioned at a first part of the housing; a microphone positioned at 

a second part of the housing; a touch screen display positioned at a third part of the housing; a communication circuit positioned inside 

the housing or attached to the housing; a processor positioned inside the housing and operably connected to the speaker, the 

microphone, the display, and the communication circuit; and a memory positioned inside the housing and operably connected to the 

processor. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016139 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : HORIZONTAL BAR 
 

  

(51) International classification  
:E04G 7/30, E04G 

7/32 

(31) Priority Document No  :10 2017 218 472.8  

(32) Priority Date  :16/10/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2018/078166  

:16/10/2018 

(87) International Publication No  :WO 2019/076854  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PERI GMBH  
      Address of Applicant :IP Management Rudolf-Diesel-Str. 19 

89264 WeiÃenhorn Germany 

(72)Name of Inventor : 

   1)STECK, Tobias 

   2)REICHENSBERGER, Alfred  
 

(57) Abstract : 

The invention relates to a horizontal bar (2) for horizontally connecting two scaffold posts (7) of a scaffold (1), comprising a centre 

part (4) and two heads (5) formed on each end of the centre part (4), the heads (5) being provided to interlock, in an interlocking 

region (8) with one of the scaffold posts (7). According to the invention, at least one of the heads (5) is formed as a deep-drawn part 

and/or the centre part (4) and at least one of the heads (5) is produced together in one piece from a bending sheet steel piece (40). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016147 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : A PATIENT-SPECIFIC ELECTRONIC TEMPLATE FOR USAGE IN CORRECTIVE OSTEOTOMIES 

FOR TREATING BONE AND JOINT DEFORMITIES 
 

  

(51) International classification  :A61B 17/15 

(31) Priority Document No  :2017090024  

(32) Priority Date  :14/09/2017 

(33) Name of priority country  :Egypt 

(86) International Application No 

        Filing Date 

:PCT/EG2018/000013  

:12/09/2018 

(87) International Publication No  :WO 2019/052622  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HAFEZ, Mahmoud Alm El Din  
      Address of Applicant :88-B Al-Rabwa Resort, Sheikh Zayed 

District P.O. Box 12588 Giza Egypt 

(72)Name of Inventor : 

   1)HAFEZ, Mahmoud Alm El Din  
 

(57) Abstract : 

This invention relates to patient specific templates for osteotomy is to predetermine the exact direction and degree of deformity before 

surgery and to estimate postoperative limb alignment which must mimic the physiologic loading to secure favorable clinical outcome. 

The Correction osteotomy using conventional techniques may lead to under and over correction. We designed a patient specific 

templating technique for high tibial osteotomy and also for corrective osteotomy of shaft deformities. The technique was applied for 

unilateral and bilateral high tibial osteotomy and tibial shaft deformity. The patient specific templates are based on CT-scan images 

which transferred to a specific software to construct a 3D model of bone. A virtual planning of the surgery is done to design the 

templates which are used to perform the surgery. The 3D printing machine is used to produce the patient specific template. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016148 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : PATIENT-SPECIFIC TEMPLATES FOR PEDICAL SCREW INSERTION IN CORRECTIVE 

SCOLIOSIS SURGERIES 
 

  

(51) International classification  
:A61B 17/17, A61B 

17/88, A61B 17/56 

(31) Priority Document No  :2017090025  

(32) Priority Date  :14/09/2017 

(33) Name of priority country  :Egypt 

(86) International Application No 

        Filing Date 

:PCT/EG2018/000014  

:12/09/2018 

(87) International Publication No  :WO 2019/052623  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HAFEZ, Mahmoud Alm El Din  
      Address of Applicant :88-B Al-Rabwa Resort, Sheikh Zayed 

District P.O. Box 12588 Giza Egypt 

(72)Name of Inventor : 

   1)HAFEZ, Mahmoud Alm El Din  

   2)HAFEZ, Mahmoud Alm El Din  
 

(57) Abstract : 

This invention relates to a surgical device for the detection of the pedicle screws trajectories of a patient undergoing to scoliosis or 

spondylosis correction. The device is a patient specific and has information about screw size and position. The increased use of 

pedicle screws in scoliosis creates a challenge for accurate and safe placement of screw within the pedicle during the scoliosis surgery. 

Patient-specific templates (PST), is an alternative method to guide the surgeons for detecting the positions and trajectories of pedicle 

screws in scoliosis and spondylosis fixation surgery. This 3D model constructed during PST process can be also 3D printed as a 

physical model, which can help surgeons to develop an accurate and safe position of pedicle screws and its trajectories. This device 

has the ability to customize the placement and the size of each pedicle screw based on the unique morphology and landmarks of the 

vertebrae. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016149 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : BASE STATION DEVICE AND METHOD FOR PERFORMING PAGING BY SAME BASE 

STATION DEVICE, AND TERMINAL DEVICE AND METHOD FOR SUPPORTING PAGING BY SAME TERMINAL DEVICE 
 

  

(51) International classification  

:H04W 68/02, H04W 

16/28, H04W 88/08, 

H04W 88/02 

(31) Priority Document No  :10-2017-0122518  

(32) Priority Date  :22/09/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/000477  

:10/01/2018 

(87) International Publication No  :WO 2019/059463  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SK TELECOM CO., LTD.  
      Address of Applicant :(Euljiro 2-ga) 65, Eulji-ro Jung-gu 

Seoul 04539 Republic of Korea 

(72)Name of Inventor : 

   1)NA, Min Soo 
 

(57) Abstract : 

The present invention provides a technology for, when paging is performed in an MIMO communication system, improving a paging 

efficiency in the communication system by implementing a new paging scheme (method) which enables accurate and fast paging 

without degrading performance while minimizing a signaling load in a wireless section. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016150 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : METHOD FOR CONFIGURING SCHEDULING REQUEST, NETWORK DEVICE AND TERMINAL 

DEVICE 
 

  

(51) International classification  :H04L 29/06 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2017/101864  

:15/09/2017 

(87) International Publication No  :WO 2019/051765  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATI ONS CORP., LTD. 
      Address of Applicant :No.18 Haibin Road, Wusha, Chang'an 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)TANG, Hai 
 

(57) Abstract : 

Disclosed are a method for configuring a scheduling request, a network device, a terminal device, and a computer storage medium. 

The method comprises: configuring for a terminal device configuration parameters of a scheduling request respectively corresponding 

to each carrier in at least one carrier, wherein the configuration parameters of at least one scheduling request are configured for the 

same carrier; and configuring for the terminal device a mapping relation between each logical channel in at least one logical channel 

and the configuration parameters of at least one scheduling request. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016152 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : AIR CURABLE ETHYLENE/ALPHA-OLEFIN/DIENE INTERPOLYMER COMPOSITION 
 

  

(51) International classification  
:B32B 27/00, B32B 

27/32, C08J 5/12 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2017/104808  

:30/09/2017 

(87) International Publication No  :WO 2019/061412  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DOW GLOBAL TECHNOLOGIES LLC  
      Address of Applicant :2040 Dow Center Midland, MI 48674 

U.S.A. 

   2)LYU, Bo 

   3)SUN, Yabin 

   4)HAN, Tao 

   5)DUN, Jozef Van 

   6)SHAN, Colin Li Pi 
(72)Name of Inventor : 

   1)LYU, Bo 

   2)SUN, Yabin 

   3)HAN, Tao 

   4)DUN, Jozef Van 

   5)SHAN, Colin Li Pi 
 

(57) Abstract : 

A composition is composed of (A) an ethylene/alpha-olefin/diene interpolymer; (B) an isocyanate comprising at least two isocyanate 

groups; (C) a TEMPO compound having the Structure (I) and (D) a peroxide. The molar ratio of isocyanate groups of Component (B) 

to the functional groups of Component (C) is from 0.80 to 1.10. A composition is composed of (A) an ethylene/alpha-olefin/diene 

interpolymer; a second composition comprising a reaction mixture comprising (B) an isocyanate comprising at least two isocyanate 

groups and (C) a TEMPO compound having the Structure (I) and (D) a peroxide, wherein the molar ratio of isocyanate groups of 

Component (B) to the functional groups of Component (C) is from 0.80 to 1.10. In Structure I, R1, R2, R3 and R4 are each 

independently selected from H and C1-C6 alkyl groups and X is a functional group selected from OH and NH2. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016155 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : PHARMACEUTICAL FORMS OF DIAZABICYCLOOCTANE DERIVATIVES AND PROCESS FOR 

PRODUCING THE SAME 
 

  

(51) International classification  
:A61K 9/19, A61K 

47/26, A61K 31/439 

(31) Priority Document No  :62/563819  

(32) Priority Date  :27/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/001185  

:25/09/2018 

(87) International Publication No  :WO 2019/064065  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FEDORA PHARMACEUTICAL S INC 
      Address of Applicant :11629-105 Avenue Edmonton, Alberta 

T5H 0L9 Canada 

   2)MEIJI SEIKA PHARMA CO., LTD.  
(72)Name of Inventor : 

   1)YANG, Kewei 
 

(57) Abstract : 

The present invention relates to a pharmaceutical composition and a lyophilisate of a diazabicyclooctane derivative represented by 

Compound I, a process for producing the same and methods for using the same. (I) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016156 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : CRYSTALLINE FORMS OF DIAZABICYCLOOCTANE DERIVATIVES AND PRODUCTION 

PROCESS THEREOF 
 

  

(51) International classification  :C07D 471/08 

(31) Priority Document No  :62/563809  

(32) Priority Date  :27/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/001204  

:25/09/2018 

(87) International Publication No  :WO 2019/064071  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FEDORA PHARMACEUTICALS INC.  
      Address of Applicant :11629-105 Avenue Edmonton, Alberta 

T5H 0L9 Canada 

   2)MEIJI SEIKA PHARMA CO., LTD.  
(72)Name of Inventor : 

   1)KAMMERER, Michael  

   2)RAN, Frederic 
 

(57) Abstract : 

The present invention relates to crystalline forms of a diazabicyclooctane derivative represented by Compound I, the process for 

producing the same and methods for using the same: (I). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016157 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : PHARMACEUTICAL FORMS OF DIAZABICYCLOOCTANE DERIVATIVES AND 

MANUFACTURING METHOD THEREOF 
 

  

(51) International classification  
:C07D 471/08, A61K 

31/439 

(31) Priority Document No  :62/563803  

(32) Priority Date  :27/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/001187  

:25/09/2018 

(87) International Publication No  :WO 2019/064066  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FEDORA PHARMACEUTICALS INC.  
      Address of Applicant :11629-105 Avenue Edmonton, Alberta 

T5H 0L9 Canada 

   2)MEIJI SEIKA PHARMA CO., LTD.  
(72)Name of Inventor : 

   1)KAMMERER, Michael  

   2)RAN, Frederic 
 

(57) Abstract : 

The present invention relates to a process for producing crystalline and amorphous forms of a diazabicyclooctane derivative 

represented by Compound (I) and methods for producing the same. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016160 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : ADSORBENT SYSTEM 
 

  

(51) International classification  
:B01D 53/26, B01D 

53/28, G05D 22/00 

(31) Priority Document No  :62/580712  

(32) Priority Date  :02/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056822  

:22/10/2018 

(87) International Publication No  :WO 2019/089249  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FLOW DRY TECHNOLOGY, INC.  
      Address of Applicant :379 Albert Road Brookville, OH 45309 

U.S.A. 

(72)Name of Inventor : 

   1)FLAUGHER, David, V.  

   2)WARD, Jason, K. 

   3)DINKLER, Charles, E., II  
 

(57) Abstract : 

An adsorbent system including a body having or defining a channel therein, wherein the body is configured to be coupled to a 

humidity-controlled environment such that a first end of the channel is in selective fluid communication with the ambient environment 

and such that a second end of the channel is in fluid communication with said humidity-controlled environment. The system further 

includes an adsorbent material in the channel, wherein the channel and adsorbent material are configured such that inlet fluid flowing 

from the first end to the second end through the channel is flowable over the adsorbent material, and such that outlet fluid flowing 

from the second end to the first end is flowable over a majority of the adsorbent material that is flowable over by the inlet fluid. The 

system also includes a valve system positioned at or adjacent to or in fluid communication with the first end of the channel. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016161 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : COLD ROLLED STEEL SHEET AND A METHOD OF MANUFACTURING THEREOF 
 

  

(51) International classification  

:C22C 38/00, C21D 

8/02, C21D 9/46, 

C22C 38/02, C22C 

38/04 

(31) Priority Document No  :PCT/IB2017/057039  

(32) Priority Date  :10/11/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/IB2018/058666  

:05/11/2018 

(87) International Publication No  :WO 2019/092578  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARCELORMITTAL  
      Address of Applicant :24-26, Boulevard d'Avranches L-1160 

Luxembourg Luxembourg 

(72)Name of Inventor : 

   1)ARLAZAROV, Artem  

   2)ARLAZAROV, Artem  
 

(57) Abstract : 

A cold rolled heat treated steel sheet having a composition comprising of the following elements, expressed in percentage by weight 

0.1 % = Carbon = 0.5 %, 1 % = Manganese = 3.4 %, 0.5 % = Silicon = 2.5 %, 0.03 % = Aluminum = 1.5 %, 0% = Sulfur = 0.003 %, 

0.002 % = Phosphorus = 0.02 %, 0% = Nitrogen = 0.01 % and can contain one or more of the following optional elements 0.05 % = 

Chromium = 1 %, 0.001 % = Molybdenum = 0.5 %, 0.001 % = Niobium = 0.1 %, 0.001 % = Titanium = 0.1 %, 0.01 % = Copper = 2 

%, 0.01 % = Nickel = 3 %, 0.0001 % = Calcium = 0.005 %, 0% = Vanadium = 0.1 %, 0% = Boron = 0.003 %, 0% = Cerium= 0.1 %, 

0% = Magnesium= 0.010 %, 0% = Zirconium= 0.010 %, the remainder composition being composed of iron and unavoidable 

impurities caused by processing, the microstructure of said steel sheet comprising in area fraction, 10 to 30% Residual Austenite, 50 to 

85% Bainite, 1 to 20% Quenched Martensite, and less than 30% Tempered Martensite. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016162 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING AN ALERT ON DELIVERING DIGITAL CONTENT 
 

  

(51) International classification  
:H04L 5/00, G06F 

3/00, G06Q 30/02 

(31) Priority Document No  :62/570359  

(32) Priority Date  :10/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/055166  

:10/10/2018 

(87) International Publication No  :WO 2019/075025  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PARKS, Charley 
      Address of Applicant :4105 Oak Creek Drive Austin, Texas 

78727 U.S.A. 

(72)Name of Inventor : 

   1)PARKS, Charley 
 

(57) Abstract : 

The present invention discloses a system and method for providing an alert on delivering a digital content such as when an interesting 

digital content is imminent, for example, the beginning of a play during a football game, to direct the focus of one or more viewers 

towards the digital content. The present invention is further configured to embed a commercial message in conjunction with the alert 

on directing the focus of the viewers. The system is adapted to activate the alert either manually or automatically. Further, the system 

is optionally implemented with an artificial intelligence (AI) system, which is trained using deep learning to recognize the appropriate 

time to automatically trigger the alert/commercial message sequence. The AI system could be trained by monitoring the manual 

control of alert activation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016163 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : METHODS AND COMPOSITIONS FOR DETECTING AND TREATING ENDOMETRIOSIS 
 

  

(51) International classification  

:C12Q 1/68, C12N 

15/113, A61K 31/00, 

A61K 31/7105, G01N 

33/50 

(31) Priority Document No  :62/552365  

(32) Priority Date  :30/08/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/048649  

:29/08/2018 

(87) International Publication No  :WO 2019/046494  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DOT LABOR ATORIES, INC.  
      Address of Applicant :1700 North Point Street, #308 San 

Francisco, California 94123 U.S.A. 

   2)YALE UNIVERSITY  
(72)Name of Inventor : 

   1)BOWERMAN, Heather 

   2)TAYLOR, Hugh  
 

(57) Abstract : 

The present disclosure provides improved methods of providing endometriosis testing to patients, as well as improved methods of 

monitoring and adjusting endometriosis treatments. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016164 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : METASTABLE STATE MIXING  
 

  

(51) International classification  

:B01F 3/12, B01F 

15/04, C12N 11/02, 

C12P 17/06, F04B 

9/105 

(31) Priority Document No  :62/568007  

(32) Priority Date  :04/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/054389  

:04/10/2018 

(87) International Publication No  :WO 2019/070992  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NCH LIFE SCIENCES LLC  
      Address of Applicant :2727 Chemsearch Boulevard Irving, 

Texas 75062 U.S.A. 

(72)Name of Inventor : 

   1)CHURCH, Jordan E. 

   2)EVERETT, Gabriel F. K.  

   3)GREENWALD, Charles J. 

   4)LANEY, Christopher J. 

   5)PALOIAN, Michael  

   6)PRUITT, Judith G.  

   7)ROSMARIN, Amanda K. 

   8)SCHUSTER, Michael J. 
 

(57) Abstract : 

Metastable state spore incubation mixing systems are described. An example system includes a spore container to store spores, a 

nutrient container, an arrangement of valves and tubes, a reciprocating pump, a mixing tube, and a holding tank. In a drawing phase of 

the system, a controller can control the reciprocating pump to draw a ratioed volume of the spores, the nutrients, and water through the 

valves and tubes. During an expelling phase of the system, the controller can control flow control valves to direct the spores, nutrients, 

and water through the mixing tube and into the holding tank. The controller can also direct a heater to heat the mixture in the holding 

tank to a predetermined temperature. Once the mixture reaches the temperature, the controller can also direct the system through a 

number of other phases of operation, including cooling and purging phases. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016165 A 

(19) INDIA  

(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : TERMINAL DEVICE, BASE STATION DEVICE, AND COMMUNICATION METHOD 
 

  

(51) International classification  :H04W 72/04 

(31) Priority Document No  :2017-203694  

(32) Priority Date  :20/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/039001  

:19/10/2018 

(87) International Publication No  :WO 2019/078356  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHARP KABUSHIKI KAISHA  
      Address of Applicant :1, Takumi-cho, Sakai-ku, Sakai City, 

Osaka 5908522 Japan 

   2)FG INNOVATION COMPANY LIMIT ED 
(72)Name of Inventor : 

   1)SUZUKI, Shoichi 
 

(57) Abstract : 

This terminal device receives a message including setting information for a set of downlink bandwidth parts (BWPs) with respect to a 

primary cell, deactivates a downlink BWP activated in the primary cell, and activates any one of the downlink BWPs in the set of 

downlink BWPs with respect to the primary cell, wherein the deactivation and the activation are based on information indicating an 

activated downlink BWP included in the message. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016185 A 

(19) INDIA  

(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : DEVICE AND METHOD FOR RESTARTING AN INTERNAL COMBUSTION ENGINE DURING 

COASTING BY USING THE INERTIA OF THE MOVING VEHICLE 
 

  

(51) International classification  
:F02N 5/04, F02N 

11/08, B60W 30/18 

(31) Priority Document No  :P20171460A  

(32) Priority Date  :28/09/2017 

(33) Name of priority country  :Croatia 

(86) International Application No 

        Filing Date 

:PCT/HR2018/000016  

:14/09/2018 

(87) International Publication No  :WO 2019/064034  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Å ARIC, Damir  
      Address of Applicant :Osjecka 4 52100 Pula Croatia 

(72)Name of Inventor : 

   1)Å ARIC, Damir  
 

(57) Abstract : 

After having shut down the engine during the motion of the vehicle, it is possible to restart the engine mechanically by using the 

inertial force of the vehicle in motion and the existing transmission mechanism. When the clutch pedal is completely released and 

when the stopped engine is driven by the inertia force of the vehicle, the supply of fuel and the ignition of the air fuel mixture are 

enabled for restarting the engine. By applying it on motor vehicles the consumption of fuel and the emission of polluting substances 

and C02 are diminished. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016191 A 

(19) INDIA  

(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : METHOD FOR LISTENING TO PDCCH, AND TERMINAL DEVICE 
 

  

(51) International classification  
:H04W 24/00, H04W 

88/02 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2017/111686  

:17/11/2017 

(87) International Publication No  :WO 2019/095294  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Chang'an 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)TANG, Hai 
 

(57) Abstract : 

Provided are a method for listening to a PDCCH, and a terminal device. The method comprises: when a terminal device listens to a 

physical downlink control channel PDCCH, activating or reactivating a first timer; on the basis of the position of the end time of the 

first timer on a first time unit, the terminal device determines that the terminal device enters a discontinuous reception DRX OFF state 

or continues to listen to the PDCCH; the first time limit is a time period used by the terminal device for listening to the PDCCH, and 

the DRX OFF state refers to a state in which the terminal device does not listen to the PDCCH. The method in the embodiments of the 

present invention ensures that the terminal device continues to be in an active period even if the terminal device continues to be 

scheduled in a time period after the end time of the first timer, and continually monitors the PDCCH in the configured active period, 

effectively increasing the success rate of data transmission. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016193 A 

(19) INDIA  

(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : UTILITY POWER DISTRIBUTION BRANCH MANAGEMENT SYSTEM 
 

  

(51) International classification  

:H02J 13/00, G06F 

17/30, H02H 3/00, 

H04B 3/54, H04L 

9/18 

(31) Priority Document No  :62/559326  

(32) Priority Date  :15/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CA2018/051145  

:14/09/2018 

(87) International Publication No  :WO 2019/051607  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LUI, Cheuk Kwan  
      Address of Applicant :6536 Broadway Burnaby, British 

Columbia V5B 2Y5 Canada 

(72)Name of Inventor : 

   1)LUI, Cheuk Kwan  
 

(57) Abstract : 

There is provided a system for assigning power to a plurality of smart appliances. The system includes a plurality of smart outlet 

assemblies. Each of the smart outlet assemblies is paired to and in electrical communication with a respective one of the smart 

appliances. The system includes at least one smart breaker assembly in electrical communication with the smart outlet assemblies. The 

system includes a master server in communication with the smart breaker assembly. The system includes distributed databases used to 

exchange data among the smart outlet assemblies, the smart breaker assembly, and the master server. The master server selectively 

assign power to respective ones of the smart appliances via the smart breaker assembly based on the data. If the master server is 

unreachable, the smart breaker assembly is configured to selectively assign power to the smart appliances based on the data records. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016208 A 

(19) INDIA  

(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : METHOD FOR TRANSMITTING INFORMATION, TERMINAL DEVICE AND NETWORK DEVICE 
 

  

(51) International classification  
:H04W 72/04, H04W 

88/02, H04W 88/08 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2018/082024  

:04/04/2018 

(87) International Publication No  :WO 2019/191982  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No. 18 Haibin Road, Wusha, Chang'an 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)LIN, Yanan 
 

(57) Abstract : 

Disclosed in embodiments of the present application are a method for transmitting information, a terminal device and a network 

device, wherein the method comprises: if at least two first physical uplink control channel (PUCCH) resources among a plurality of 

fi rst PUCCH resources that are used for carrying channel state information (CSI) partially overlap in a time domain, according to a 

second PUCCH resource used for transmitting conflict CSI, a terminal device determining target CSI to be reported to a network 

device; and the terminal device reporting the target CSI to the network device by means of the second PUCCH resource. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016215 A 

(19) INDIA  

(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : SALTS OF PYRROLOTRIAZINE DERIVATIVES USEFUL AS TAM INHIBITORS 
 

  

(51) International classification  
:C07D 487/04, A61P 

35/00, A61K 31/53 

(31) Priority Document No  :62/564070  

(32) Priority Date  :27/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/052925  

:26/09/2018 

(87) International Publication No  :WO 2019/067594  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INCYTE CORPORATION  
      Address of Applicant :1801 Augustine Cut-Off Wilmington, 

Delaware 19803 U.S.A. 

(72)Name of Inventor : 

   1)JIA, Zhongjiang 

   2)WU, Yongzhong 

   3)PAN, Yongchun 

   4)ZHOU, Jiacheng 

   5)LI, Qun  
 

(57) Abstract : 

The present application provides salt forms of N-(4-(4-Amino-7-(1- isobutyrylpiperidin-4-yl)pyrrolo[1,2-f][1,2,4]triazin-5-yl)phenyl)-

1- isopropyl-2,4-dioxo-3-(pyridin-2-yl)-1,2,3,4-tetrahydropyrimidine-5- carboxamide (I) and N-(4-(4-Amino-7-(1-isobutyrylpiperidin-

4-yl) pyrrolo[1,2-f][1,2,4]triazin-5-yl)phenyl)-1-isopropyl-2,4-dioxo-3- phenyl-1,2,3,4-tetrahydropyrimidine-5-carboxamide (II), 

which are useful as inhibitors of TAM kinases, as well as processes and intermediates related thereto. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016216 A 

(19) INDIA  

(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : STRUCTURAL MATERIAL 
 

  

(51) International classification  

:B23K 31/00, B23K 

11/11, B62D 25/00, 

B23K 103/04 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/039425  

:31/10/2017 

(87) International Publication No  :WO 2019/087310  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIPPON STEEL CORPORATION  
      Address of Applicant :6-1, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 1008071 Japan 

(72)Name of Inventor : 

   1)HIROSE, Satoshi 

   2)HAMADA, Koichi  

   3)FUJIMOTO, Hiroki  

   4)OKADA, Tohru  
 

(57) Abstract : 

Provided is a structural material comprising a steel sheet with a tensile strength of 980 MPa or greater stacked and joined by welding 

with another metal sheet, such that a welding-induced fracture originating around a weld is less liable to occur. The structural material 

(10, 10a, 10b, 10c) is constituted by a first member (1) which is a steel sheet with a tensile strength of 980 MPa or greater, a second 

member (2) which is a metal sheet stacked on the first member (1), a plurality of welds (3, 31, 32), and a plurality of heat affected 

zones (5, 51, 52) formed around each of the plurality of welds (3, 31, 32) and having a Vickers hardness of 50 HV or greater than the 

Vickers hardness of the first member. A pair of end parts (4, 4) of the first member (1) are provided between adjacent heat affected 

zones (5, 51, 52). The pair of end parts (4, 4) of the first member between the adjacent heat affected parts (5, 51, 52) extend in a 

direction traversing a line (LC1) joining adjacent welds (3, 31, 32). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016217 A 

(19) INDIA  

(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : METHOD FOR IMPROVING THE COOLING CAPACITY OF A GAS SOLIDS OLEFIN 

POLYMERIZATION REACTOR 
 

  

(51) International classification  
:C08F 2/01, C08F 

10/00 

(31) Priority Document No  :17202389.7  

(32) Priority Date  :17/11/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/079242  

:25/10/2018 

(87) International Publication No  :WO 2019/096557  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BOREALIS AG  
      Address of Applicant :Wagramer Strasse 17-19 1220 Vienna 

Austria 

(72)Name of Inventor : 

   1)WEICKERT, GÃ¼nter  

   2)PRINSEN, Eric-Jan 

   3)NYFORS, Klaus 

   4)ELOVAINIO, Erno  

   5)KANELLOPOULOS, Vasileios 
 

(57) Abstract : 

The present invention relates to a method for improving the cooling capacity of a gas solids olefin polymerization reactor by splitting 

the fluidization gas and returning part of the fluidization gas to the reactor into the bottom zone of the reactor and another part of the 

fluidization gas directly into the dense phase formed by particles of a polymer of the at least one olefin suspended in an upwards 

flowing stream of the fluidization gas in the middle zone of the reactor. 
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(19) INDIA  
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(54) Title of the invention : DETERGENT COMPOSITIONS COMPRISING POLYPEPTIDE VARIANTS 
 

  

(51) International classification  
:C12N 9/22, C11D 

3/386 

(31) Priority Document No  :17199032.8  

(32) Priority Date  :27/10/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/US2018/057621  

:26/10/2018 

(87) International Publication No  :WO 2019/084350  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE PROCTER & GAMBLE COMPANY  
      Address of Applicant :One Procter & Gamble Plaza 

Cincinnati, Ohio 45202 U.S.A. 

(72)Name of Inventor : 

   1)BEIER, Lars 

   2)GORI, Klaus 

   3)OESTERGAARD, Lars, Henrik  

   4)GIGER, Lars 

   5)JOHANSEN, Annette, Helle 

   6)ABEL, Gernot, J. 

   7)LANT, Neil, Joseph 
 

(57) Abstract : 

Detergent compositions comprising polypeptide variants and methods of cleaning and/or treatment of surfaces using such 

compositions, and fabric treatment compositions comprising polypeptide variants. The compositions may comprise surfactants: 

anionic, nonionic and/or cationic. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016227 A 

(19) INDIA  

(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : CONTINUOUS PROCESSES FOR THE MANUFACTURE OF CELOCOXIB 
 

  

(51) International classification  
:C07D 231/16, A61K 

31/415, A61P 19/02 

(31) Priority Document No  :2017/06552  

(32) Priority Date  :29/09/2017 

(33) Name of priority country  :South Africa 

(86) International Application No 

        Filing Date 

:PCT/IB2018/057295  

:21/09/2018 

(87) International Publication No  :WO 2019/064139  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSITY OF PRETORIA  
      Address of Applicant :Lynnwood Road Hillcrest 0002 Pretoria 

South Africa 

(72)Name of Inventor : 

   1)RILEY, Darren  

   2)SCHOLTZ, Chantal 
 

(57) Abstract : 

A continuous process for the manufacture of celecoxib includes reacting a stream of a first solution of 4'-methylacetophenone in a first 

organic solvent and a stream of a second solution of ethyl trifluoroacetate in a second organic solvent in a first reactor in the presence 

of a base at a first reaction temperature of between 45°C and 90°C and at a first reaction pressure to form 4,4,4-Trifluoro-1-(4-

methylphenyl)butane-1,3-dione. The first reaction pressure prevents boiling inside the first reactor. A stream of a first reactor product 

from the first reactor is continuously withdrawn, the first reactor product including a solution of 4,4,4-Trifluoro-1-(4-

methylphenyl)butane-1,3-dione in the first organic solvent and the second organic solvent. A stream of the first reactor product and a 

stream of a third solution of (4-Sulfamoylphenyl)hydrazine hydrochloride in a third organic solvent are reacted in a second reactor at a 

second reaction temperature of between 80°C and 110°C and at a second reaction ressure to form celecoxib. The second reaction 

pressure prevents boiling inside the second reactor. A stream of a second reactor product is continuously withdrawn from the second 

reactor, the second reactor product including a solution of celecoxib in organic solvent. 
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(57) Abstract : 

The invention relates to a circuit arrangement (1), which comprises a power semiconductor (PS) switch (2) having a control 

connection (3), a reference potential connection (4) and a controlled connection (5), a freewheeling diode (6), a storage inductor (7) 

having a winding (10) between a first inductor connection (8) and a second inductor connection (9), and a core (11) and a driver 

circuit (12). The storage inductor (7) is configured to conduct a current flowing via the PS switch (2) and the driver circuit (12) is 

configured to actuate the PS switch (2) by means of the control connection (3) thereof. In the circuit arrangement (1), the controlled 

connection (5) of the PS switch (2) is connected to a first connection point (13), the reference potential connection (4) of the PS switch 

(2) is connected to a connecting point (14) and the connecting point (14) is connected to a second connection point (15) via the 

freewheeling diode (6). The freewheeling diode (6) is oriented from the connecting point (14) to the second connection point (15) in 

the blocking direction. The connecting point (14) is furthermore connected to the first inductor connection (8) and the second inductor 

connection (9) is connected to a third connection point (16). A reduction in disturbing currents on account of coupling capacitances is 

thus made possible. In the circuit arrangement (1), a reference potential connection (17) of the driver circuit (12) is connected to the 

third connection point (16) directly or via an impedance (32), and a further winding (18) is inductively coupled to the winding (10) of 

the storage inductor (7) via the core (11). The further winding (18) is configured here to carry a signal of the driver circuit (12). 
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(57) Abstract : 

A washing machine having a bubble generator includes a bubble spray part provided at an upper side of a tub and configured to 

discharge bubbles from a top to a bottom inside the tub; a wash liquid jet nozzle provided inside the bubble spray part and configured 

to jet wash liquid; a blowing fan provided in the bubble spray part and configured to blow air in a direction in which the wash liquid 

jet nozzle jets the wash liquid; and a porous plate member provided at a front end of the bubble spray part and including a plurality of 

holes, wherein when the wash liquid jetted from the wash liquid jet nozzle collides with the porous plate member, bubbles are 

generated. 
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(57) Abstract : 

Disclosed is a 5th generation (5G) or pre-5G communication system for supporting a data transmission rate higher than that of a 4th 

generation (4G) communication system such as long term evolution (LTE). According to various embodiments of the present 

disclosure, an operating device connected to at least one base station in a wireless communication system comprises at least one 

transmitter-receiver and at least one processor connected to the at least one transmitter-receiver, wherein the at least one processor can 

determine a coverage formed by beams of the at least one base station and change a beam operation configuration for the at least one 

base station when the number of beams, which can be provided to a terminal, is greater than or equal to a threshold value or another 

terminal is positioned outside the coverage. This study was conducted with the support of the Cross-Ministry Giga KOREA Project by 

the government (Ministry of Science, Technology and Information) in 2017 (No. GK17N0100, Development of Millimeter Wave 5G 

Mobile Communication System). 
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(57) Abstract : 

A compromise detection computing device is configured to receive transaction data associated with a set of transactions performed at 

a plurality of merchants, each transaction conducted using a payment device, identify a first merchant, and generate a list of every 

payment device that was used to conduct a transaction at the first merchant. The compromise detection computing device is further 

configured to monitor subsequent transaction activity associated with each payment device on the list, and generate a fraud proxy 

score for each payment device based upon the activity. The compromise detection computing device is further configured to access 

fraud report records associated with any payment device on the list, generate an implication score for the first merchant based upon the 

fraud proxy score and the fraud report records, and, when the first implication score meets a first criteria, automatically transmit an 

alert message to a receiving party. 
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(57) Abstract : 

[Problem] To provide information in an easier-to-understand format when displaying, as an image, the environment around a self-

driven moving body, and even when recording the travel state of the moving body, to be able to record using less storage capacity. 

[Solution] This disclosure provides a moving body position information recognition/display device having: a travel state acquisition 

unit that acquires information pertaining to the travel state of the host moving body, the information including the position and speed 

of the host moving body; an object information acquisition unit that acquires information pertaining to a plurality of objects, the 

information including other moving bodies present around the host moving body, and the state of a travel lane; a virtual space 

construction unit that associates at least the host moving body and each of the plurality of objects with a virtual model and disposes 

the host moving body and the plurality of objects in a three-dimensional space, on the basis of the information obtained from the travel 

state acquisition unit and the object information acquisition unit, thereby constructing a virtual space; and a two-dimensional image 

generation unit that generates a two-dimensional image in which the virtual space is photographed by a virtual camera disposed in the 

virtual space, and outputs the two-dimensional image on a display screen, the two-dimensional image generation unit adding a 

prescribed effect to a display of the virtual model for each of the plurality of objects in the two-dimensional image in accordance with 

the speed thereof relative to the host moving body, and generating the two-dimensional image. 
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(57) Abstract : 

The present invention relates to a method for preparing 2-methylallyl chloride from 1,2-dichlorotert-butane, using 1,2-dichlorotert-

butane and sodium hydroxide aqueous solution as raw materials, the 2-methylallyl chloride being obtained by eliminating hydrogen 

chloride by means of reactive distillation in a combination-type rectification tower. The lower part of the combination-type 

rectification tower is a plate tower and the upper part is a packed tower, the top part having an internal reflux condenser. The sodium 

hydroxide aqueous solution is added from a first plate of the plate tower and the 1,2-dichlorotert-butane is added from the middle of 

the plate tower. The advantages of the present invention are full conversion of the raw material 1,2-dichlorotert-butane, and the 2-

methylallyl chloride being highly selective. 
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(57) Abstract : 

The present invention relates to a preparation method for high-content 2-methallyl chloride. the high-content 2-methallyl chloride is 

obtained by using a chlorination reaction solution obtained by means of the reaction of isobutene and chlorine as a raw material, and 

continuously rectificating the chlorination reaction solution by an isobutyl chloride separation tower, an isocrotyl chloride separation 

tower, and a 2-methallyl chloride separation tower, wherein an extractive rectification method is used in the separation of isocrotyl 

chloride. The present invention has the advantages of a small number of rectification towers required for separation, high content of 

obtained 2-methallyl chloride, and low energy consumption. 
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(57) Abstract : 

The invention relates to a scaffold floor for a demountable scaffold having a deck board covering and having a crossbeam which 

extends along a transverse direction of the deck board covering. The crossmember comprises a connecting element for producing a 

detachable load-bearing fastening of the scaffold floor to a supporting element of the scaffold and comprises an inner profile section 

and an outer profile section, the profile longitudinal directions of which are each aligned along the deck board covering transverse 

direction. The outer profile section, seen in a longitudinal direction of the deck board covering, is arranged on the outside and at a 

distance from the inner profile section. The connecting element is fastened to the outer profile section with the aid of a first joined 

connection and to the inner profile section with the aid of a second joined connection. 
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(57) Abstract : 

The present invention relates to a process for removing hydrocarbons comprising the steps of: (A) passing a stream of a solution into a 

separator wherein a liquid phase comprising polymer and a vapour phase coexist; (B) withdrawing a vapour stream and a concentrated 

solution stream from the separator; (C) passing at least a part of the vapour stream into a first fractionator; (D) withdrawing a first 

overhead stream and a first bottom stream from the first fractionator; (E) passing the first overhead stream to a second fractionator; (F) 

withdrawing a second overhead stream and a second bottom stream from the second fractionator; (G) passing the second overhead 

stream to a third fractionator; (H) withdrawing a third overhead stream and a third bottom stream from the third fractionator; 

characterised in that at least a part of the third bottom stream is withdrawn as a purge stream. 
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(57) Abstract : 

This stoker furnace (1), which comprises a feeder (4), a drying stage (11), a combustion stage (12), a post-combustion stage (13), and 

a discharge chute (17), has: a front arch (31) extending from the upper side of the feeder (4) to the upper side of the drying stage (11) 

or the combustion stage (12); a rear arch (32) extending from the upper side of the discharge chute (17) to the upper side of the post-

combustion stage (13) or the combustion stage (12); and a square tubular furnace wall (33) that guides and discharges exhaust gas 

generated by the combustion of an object (B) to be incinerated, wherein the drying stage (11) is disposed to be inclined such that a 

downstream side thereof in a transport direction faces downward, the combustion stage (12) is disposed to be inclined such that a 

downstream side thereof in the transport direction faces upward, and the post-combustion stage (13) is disposed to be inclined such 

that a downstream side thereof in the transport direction faces upward, so that the main surface of each of the drying stage (11), the 

combustion stage (12), and the post-combustion stage (13) faces a main combustion part (M) created above the combustion stage (12). 
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(57) Abstract : 

A pressure therapy device (100)includes a pressure chamber (110),an inflatable padding(140),a seal (150),and a 

positioningmechanism (172). The pressure chamber (110)has an opening(120)arranged for admittingthe inflatable padding(140)and a 

limbof a user. The inflatable padding(140)is inflatable in order to enclose and fix the limb in position. The seal (150)covers the 

opening (120),including the inflatable padding(140)and the limbin order to seal the pressure chamber (140)from ambient atmospheric 

pressure. A pump unit (190)is provided to generate a non-atmospheric pressure within the pressure chamber (110),and includes a first 

valve system (210)and a piston (200)with safetyrelease features for preventingunsafe pressure levels. 
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(57) Abstract : 

A device for operatively connecting an engine starter to an engine where the engine includes an engine crankshaft and the engine 

starter has a starter shaft with a length and a worm, or worm screw, of a worm drive spaced radially from the starter adapter shaft and 

within the length of the shaft is described herein. The device compromises a worm gear assembly as operatively attached to the starter 

adapter shaft. The a worm gear assembly includes a worm gear, or worm wheel, positioned to engage the worm and an overrunning 

clutch positioned radially between the worm gear and the starter adapter shaft and operatively engaging the starter adapter shaft. 
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(57) Abstract : 

Nodulisporic acids (NAs) comprise a group of indole diterpenes known for their potent insecticidal activities; however, biosynthesis 

of NAs by its natural producer, Hypoxylon pulicicidum (Nodulisporium sp.) is exceptionally difficult to achieve. The identification of 

genes responsible for NA production could enable biosynthetic pathway optimization to provide access to NAs for commercial 

applications. Obtaining useful quantities of NAs using published fermentations methods is challenging, making gene knockout studies 

an undesirable method to confirm gene function. Alternatively, heterologous gene expression of H. pulicicidum genes in a more robust 

host species like Penicillium paxilli provides a way to rapidly identify the function of genes that play a role in NA biosynthesis. In this 

work, we identified the function of four secondary-metabolic genes necessary for the biosynthesis of nodulisporic acid F (NAF) and 

reconstituted these genes in the genome of P. paxilli to enable heterologous production of NAF in this fungus. 
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(54) Title of the invention : IN SITU RAMAN SPECTROSCOPY SYSTEMS AND METHODS FOR CONTROLLING PROCESS 

VARIABLES IN CELL CULTURES 
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(57) Abstract : 

The present invention provides in situ Raman spectroscopy methods and systems for monitoring and controlling one or more process 

variables in a bioreactor cell culture in order to improve product quality and consistency. The methods and systems utilize in situ 

Raman spectroscopy and chemometric modeling techniques for real-time assessments of cell cultures, combined with signal 

processing techniques, for precise continuous feedback and model predictive control of cell culture process variables. Through the use 

of real-time data from Raman spectroscopy, the process variables within the cell culture may be continuously or intermittently 

monitored and automated feedback controllers maintain the process variables at predetermined set points or maintain a specific 

feeding protocol that delivers variable amounts of agents to the bioreactor to maximize bioproduct quality. 
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(57) Abstract : 

Glass-based articles having sections of different thicknesses where a maximum central tension in a thinner section is less than that of a 

thicker section. The articles comprise an alkali metal oxide having a independent nonzero concentrations that vary along at least a 

portion of the thickness of each section. Consumer electronic products may comprise the glass-based articles having sections of 

different thicknesses. 
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(57) Abstract : 

Embodiments of the present disclosure relate to a method, terminal device and apparatus for processing a beam tracking request and a 

method, network device and apparatus for transmitting a beam tracking request. In an embodiment of the present disclosure, the 

method of processing a beam tracking request may include receiving a beam tracking request containing beam identification 

information; transmitting a confirmation as a response to the beam tracking request; and performing an operation corresponding to the 

beam tracking request if an acknowledgement is transmitted as the confirmation. With embodiments of the present disclosure, it is 

possible to provide a solution with a reduced latency while keeping beam operation reliability, which is important especially for urgent 

cases. 
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(57) Abstract : 

The present invention relates to prodrugs of 3-({3-(4-chlorophenyl)-5-oxo-4-[(2S)-3,3,3-trifluoro- 2-hydroxypropyl] -4,5-dihydro- 1H-

1,2,4-triazol-1-yl Jmethyl)-1- [3-(trifluoromethyl)-pyridin-2-yl] - 1H-1,2,4-triazole-5-carboxamide, 3-({3-(4-chlorophenyl)-5-oxo-4-

[(2S)-3,3,3-trifluoro-2- hydroxypropyl] -4,5-dihydro- 1H-1,2,4-triazol-1-yl} methyl)-1- [2-(trifluoromethyl)-phenyl] -1H- 1,2,4-

triazole-5-carboxamide and 3-({3-(4-chlorophenyl)-5-oxo-4-[(2S)-3,3,3-trifluoro-2- hydroxypropyl] -4,5-dihydro-1H-1,2,4-triazol-1-

yl} methyl)-1-(3-chloropyridin-2-yl)-1H-1,2,4- triazole-5-carboxamide, to processes for the preparation of such compounds, to 

pharmaceutical compositions containing such compounds, and to the use of such compounds or compositions for the treatment and/or 

prevention of diseases, in particular for the treatment and/or prevention of renal and cardiovascular diseases. 
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(57) Abstract : 

This saddle-riding type vehicle (11) is provided with: a vehicle frame (12); an engine (28) suspended from the vehicle frame (12); a 

catalyst (43) which is disposed under the engine (28) and purifies exhaust gas discharged from the engine (28); a silencer (45) 

disposed downstream of the catalyst (43) in the flow direction of the exhaust gas; a downstream exhaust pipe (44) disposed 

downstream of the catalyst (43) in the flow direction, connected to the silencer (45), and having a smaller cross-section than the 

catalyst (43); and a connection pipe (47) which is sandwiched between the downstream exhaust pipe (44) and the catalyst (43) and has 

an expansion chamber (55) having a larger cross-section than the catalyst (43). Thus, a saddle-riding type vehicle is provided in which 

the length of the exhaust pipe is sufficient for each cylinder, and which can sufficiently reduce the exhaust pressure downstream of the 

catalyst. 
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(57) Abstract : 

A wheel hub (10) of a motor vehicle which comprises a tubular body (30) with a coupling opening (11) suitable to receive a wheel 

axis of the motor vehicle is described. The tubular body (30) comprises: a first section (12) with a smaller diameter (d1), a second 

section (14) with a larger diameter (d4) axially opposite the first section (12), and a third section (13) with an intermediate diameter 

(d3) arranged axially in an intermediate position between the first (12) and the second section (14). The tubular body further 

comprises a plurality of ribs (15) spaced from each other and extending in an axial direction (X-X). Each rib (15) extends above said 

first section (12) and said third section (13) and joins said second section. The diameter defined by the ridges of the ribs at their 

outermost point (d2) is less than or equal to the diameter (d4) of the second section (14). 
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(57) Abstract : 

The present application relates to an information processing method and device, a computer readable storage medium and a computer 

device. The method comprises: acquiring a first quantity and a conflict probability, the first quantity being the quantity of mobile 

terminals for which virtual SIM card data is pre-configured, the conflict probability being the probability that multiple mobile 

terminals use the same virtual SIM card data to connect to a network at the same time; acquiring a first outbound proportion according 

historical data; and according to the first quantity, the conflict probability and the first outbound proportion, determining the quantity 

of the virtual SIM card data. According to the quantity of mobile terminals for which virtual SIM card data needs to be pre-configured, 

the proportion of users using the virtual SIM card data and the user conflict proportion, the method can estimate the quantity of virtual 

SIM card data, so that the mobile terminal manufacturer can appropriately configure SIM card data according to the estimated quantity 

of virtual SIM card data. 
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(57) Abstract : 

The present invention provides an elevator usage log output system that can accurately understand movement information of users, 

and an elevator usage log output method. ID information and distinguishing information for distinguishing a user are set and assigned 

to each passenger Pa-Pd on the basis of an image from a camera 17 that photographs an elevator landing, or from a camera 20 that 

photographs the inside of an elevator car, the movement of users Pa-Pd is traced on the basis of this distinguishing information and ID 

information, and at least the boarding floor and disembarking floor of the users are associated and stored, and movement information 

of users is accurately understood. As a result, movement information of a user can be accurately understood, and therefore, for 

example, the accuracy of advance simulations for group management control can be improved. 
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(57) Abstract : 

The present invention relates to new fusion proteins comprising an FGF-18 moiety fused to an anti-NGF moiety. Said fusion protein 

can be used for the treatment of a cartilage disorder such as osteoarthritis or cartilage injury. 
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(57) Abstract : 

An elevator control system within a building or other such facility and a separate external system are interconnected, and the overall 

movement of people is predicted, thereby making it possible to provide a novel service that did not exist in the past. An elevator 

operation management system for managing control of a plurality of elevator devices within a facility, wherein the elevator operation 

management system is characterized by being provided with: a reception unit that obtains the number of users of an elevator device 

and/or destination information pertaining to each elevator car; a learning unit that stores the number of users and the destination 

information pertaining to each elevator car obtained from the reception unit as past experience data, and learns the past experience 

data; a separate-floor number-of-persons prediction unit that predicts the number of users alighting on platforms at separate floors 

using the information stored by the learning unit; and a request information output unit that outputs, to a system other than the elevator 

operation management system, the predicted number of users alighting within the facility. 
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(57) Abstract : 

The invention relates generally to conjugated activatable antibodies that bind CD71 in their active form and methods of making and 

using these anti-CD71 conjugated activatable antibodies in a variety of therapeutic, diagnostic and prophylactic indications. 
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(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SYNGENTA PARTICIPATIONS AG  
      Address of Applicant :Rosentalstrasse 67 4058 Basel 

Switzerland 

(72)Name of Inventor : 

   1)WAILES, Jeffrey, Steven 

   2)CARTER, Neil, Brian 

   3)CLOUGH, John, Martin  

   4)WILLIAMS, John  
 

(57) Abstract : 

The present invention relates to herbicidally active pyridyl-/pyrimidyl-pyrazine derivatives, as well as to processes and intermediates 

used for the preparation of such derivatives. The invention further extends to herbicidal compositions comprising such derivatives, as 

well as to the use of such compounds and compositions in controlling undesirable plant growth: in particular the use in controlling 

weeds, in crops of useful plants. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016317 A 

(19) INDIA  

(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020 

  

(54) Title of the invention : PRESSURIZED GAS POWERED LIQUID TRANSFER DEVICE AND SYSTEM 
 

  

(51) International classification  
:A61J 1/20, A61M 

5/178 

(31) Priority Document No  :62/572911  

(32) Priority Date  :16/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056130  

:16/10/2018 

(87) International Publication No  :WO 2019/079335  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ENABLE INJECTIONS, INC.  
      Address of Applicant :2863 East Sharon Road Cincinnati, OH 

45241 U.S.A. 

(72)Name of Inventor : 

   1)BOURELLE, Dylan, L.  

   2)GEIGER, Daniel 

   3)HUDDLESTON, Matthew, J. 

   4)LOWE, James 

   5)PALMER, Joetta, Renee 

   6)STEFANCHIK, David  
 

(57) Abstract : 

A transfer device for transferring a medical fluid from a vial to a medical fluid injection device includes a vial holder where a vial 

spike positioned within the vial holder is configured to enter a vial containing a medical fluid when the vial is inserted into the vial 

holder. An expansion chamber having an interior cavity is in fluid communication with the vial spike. A pressurized gas cartridge is 

positioned with the interior cavity of the expansion chamber, while a puncture tip is configured to puncture the pressurized gas 

cartridge when actuated by a user. The vial spike is also configured to be in fluid communication with an injection device attached to 

the transfer device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016332 A 

(19) INDIA  
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(54) Title of the invention : METHODS, SYSTEMS, AND MEDIA FOR DETECTING SPOOFING IN MOBILE 

AUTHENTICATION 
 

  

(51) International classification  

:G01S 7/539, G06K 

9/00, G06K 9/46, 

G06K 9/52, G06Q 

30/02 

(31) Priority Document No  :62/560038  

(32) Priority Date  :18/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/051559  

:18/09/2018 

(87) International Publication No  :WO 2019/056004  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ELEMENT, INC.  
      Address of Applicant :72 Greene Street Floor 4 New York, 

New York 10012 U.S.A. 

(72)Name of Inventor : 

   1)LECUN, Yann 

   2)PEROLD, Adam 

   3)LV, Fengjun 

   4)GOYAL, Dushyant 

   5)WANG, Yang 
 

(57) Abstract : 

Provided herein are devices, systems, and methods for detecting spoofing of a 3D object, using a 2D representation, in a mobile object 

authentication process, comprising capturing image data of the 3D object by a front-facing camera, to record a current spatial 

characteristic of the 3D object, while a front-facing screen displays an authentication pattern comprising a plurality of regions, 

wherein at least one of the regions varies in at least one of: brightness, position, size, shape, and color over time causing a variance of 

lighting effects which create highlights and shadows on the 3D object over time. The devices, systems, and methods thereby provide 

an efficient and secure process for determining if spoofing of the 3D object, using a 2D representation, is attempted in a mobile 

authentication process, by comparing the current spatial characteristic of the 3D object with a stored reference spatial characteristic of 

the 3D object. 
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(19) INDIA  
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(54) Title of the invention : CYCLIC IMINOPYRIMIDINE DERIVATIVES AS KINASE INHIBITORS 
 

  

(51) International classification  
:C07D 487/14, A61K 

31/517, A61P 35/00 

(31) Priority Document No  :62/561142  

(32) Priority Date  :20/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/052047  

:20/09/2018 

(87) International Publication No  :WO 2019/060611  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ABM THERAPEUTICS CORPORATION  
      Address of Applicant :12707 High Bluff Drive, Suite 200 San 

Diego, California 92130 U.S.A. 

(72)Name of Inventor : 

   1)CHEN, Chen 
 

(57) Abstract : 

Provided are cyclic iminopyridimdine compounds and their bicyclic derivatives, pharmaceutical compositions comprising such 

compounds, and methods of using such compounds or compositions, such as methods of treating a proliferation disorder, such as a 

cancer or a tumor, or in some embodiments disease or disorders related to the dysregulation of kinase such as, but not limited to B-Raf 

V600E kinase. 
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(19) INDIA  
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(54) Title of the invention : COMPOSITIONS AND METHODS FOR PATHOGEN INACTIVATION OF PLATELETS 
 

  

(51) International classification  

:C07D 493/04, A01N 

1/02, A61K 41/00, 

A61J 1/10, A61K 

31/37 

(31) Priority Document No  :62/561157  

(32) Priority Date  :20/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/052046  

:20/09/2018 

(87) International Publication No  :WO 2019/060610  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CERUS CORPORATION 
      Address of Applicant :2550 Stanwell Drive Concord, 

California 94520 U.S.A. 

(72)Name of Inventor : 

   1)CERUS CORPORATION 

   2)STASSINOPOULOS, Adonis 

   3)WEINER, Elan 

   4)BRINGMANN, Peter 

   5)SANTA MARIA, Felicia  
 

(57) Abstract : 

Provided are methods, kits, and compositions for preparing platelet compositions suitable for infusion, including improved methods, 

compositions, and kits for pathogen inactivation of an apheresis-derived preparation of platelets. 

  

No. of Pages : 78 No. of Claims : 67 



The Patent Office Journal No. 35/2020 Dated 28/08/2020                                    35773 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016344 A 
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(54) Title of the invention : ANTIBODY-PYRROLOBENZODIAZEPINE DERIVATIVE CONJUGATE 
 

  

(51) International classification  

:C12N 15/06, A61K 

31/5513, A61K 

35/00, A61K 39/395, 

A61K 47/68 

(31) Priority Document No  :2017-190713  

(32) Priority Date  :29/09/2017 

(33) Name of priority country  :Japan 
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        Filing Date 

:PCT/JP2018/036252  

:28/09/2018 

(87) International Publication No  :WO 2019/065964  
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Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)DAIICHI SANKYO COMPANY, LIMITED  
      Address of Applicant :3-5-1, Nihonbashi Honcho, Chuo-ku, 

Tokyo 1038426 Japan 

(72)Name of Inventor : 

   1)TODA Narihiro  

   2)OTA Yusuke 

   3)DOI Fuminao 

   4)MEGURO Masaki 

   5)HAYAKAWA Ichiro  

   6)ASHIDA Shinji  

   7)MASUDA Takeshi 

   8)NAKADA Takashi  
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   10)HARADA Naoya 

   11)TERAUCHI Tomoko  

   12)OKAJIMA Daisuk e 

   13)NAKAMURA Kensuke  

   14)UCHIDA Hiroaki  

   15)HAMADA Hirofumi  
 

(57) Abstract : 

Provided are: a novel antibody-pyrrolodiazepine derivative; a novel antibody-pyrrolodiazepine derivative conjugate using the same; 

and novel CLDN6 antibody and/or CLDN9 antibody. 
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(54) Title of the invention : METHOD OF MAKING A POLYETHERIMIDE 
 

  

(51) International classification  :C08G 73/10 

(31) Priority Document No  :17382618.1  

(32) Priority Date  :20/09/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/US2018/051681  

:19/09/2018 

(87) International Publication No  :WO 2019/060374  
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Number  

        Filing Date 
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(71)Name of Applicant :  

   1)SABIC GLOBAL TECHNOLOGIES B.V.  
      Address of Applicant :Plasticslaan 1 4612 PX Bergen op 

Zoom Netherlands 

   2)TOPLE, Nitin Vilas  
(72)Name of Inventor : 

   1)TOPLE, Nitin Vilas  

   2)TOPLE, Nitin Vilas  

   3)HEMMER, Gregory L.  
 

(57) Abstract : 

A method of making a polyetherimide includes forming an intermediate polyetherimide with an anhydride-amine stoichiometry of -2 

to -40 mol% and melt mixing the intermediate polyetherimide with a bis(ether anhydride) for greater than 3 minutes at a temperature 

50 to 225°C greater than the glass transition temperature of a final polyetherimide to produce the final polyetherimide. 
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(54) Title of the invention : SURGICAL INSTRUMENT COMPRISING AN ADAPTIVE ELECTRICAL SYSTEM 
 

  

(51) International classification  
:A61B 17/29, A61B 
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(31) Priority Document No  :62/578804  

(32) Priority Date  :30/10/2017 

(33) Name of priority country  :U.S.A. 
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        Filing Date 
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(71)Name of Applicant :  

   1)ETHICON LLC  
      Address of Applicant :#475 Street C, Suite 401 Los Frailes 

Industrial Park Guaynabo, PR 00969 U.S.A. 

(72)Name of Inventor : 

   1)SHELTON, Frederick, E. 

   2)HARRIS, Jason, L. 

   3)YATES, David, C. 
 

(57) Abstract : 

A surgical instrument is disclosed comprising a handle; a shaft extending distally from said handle; an end effector extending distally 

from said shaft; an articulation joint, wherein said end effector is configured to articulate about said articulation joint; and a flex circuit 

(80400) extending within said shaft, wherein said flex circuit comprises a first strain relief region (80410), wherein said first strain 

relief region permits expansion of said flex circuit; and a second strain relief region (80420), wherein said second strain relief region 

permits expansion of said flex circuit, and wherein said second strain relief region (80420)is substantially perpendicular to said first 

strain relief region (80410). 
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(54) Title of the invention : CONTROL SYSTEM ARRANGEMENTS FOR A MODULAR SURGICAL INSTRUMENT 
 

  

(51) International classification  

:A61B 17/29, A61B 

17/00, A61B 34/30, 
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(32) Priority Date  :30/10/2017 
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        Filing Date 

:PCT/US2018/057272  

:24/10/2018 
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Number  
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(71)Name of Applicant :  

   1)ETHICON LLC  
      Address of Applicant :#475 Street C, Suite 401 Los Frailes 

Industrial Park Guaynabo, PR 00969 U.S.A. 

(72)Name of Inventor : 

   1)SHELTON IV, Frederick, E.  

   2)YATES, David, C. 

   3)HARRIS, Jason, L. 
 

(57) Abstract : 

A surgical instrument comprising a handle and an elongate shaft is disclosed. In various instances, the battery pack comprises a power 

source couplable to the motor and a display. The elongate shaft comprises a processor and a memory couplable to the processor. In 

various instances, the memory comprises a control program which, when executed, causes the processor to initiate a desired function. 

In various instances, the end effector comprises a sensing circuit configured to detect a condition of the end effector. The sensing 

circuit is in signal communication with the processor. 
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(54) Title of the invention : SURGICAL INSTRUMENTS COMPRISING A SHIFTING MECHANISM 
 

  

(51) International classification  
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(32) Priority Date  :30/10/2017 
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:24/10/2018 
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Number  

        Filing Date 
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(71)Name of Applicant :  

   1)ETHICON LLC  
      Address of Applicant :#475 Street C, Suite 401 Los Frailes 

Industrial Park Guaynabo, PR 00969 U.S.A. 

(72)Name of Inventor : 

   1)SHELTON, Frederick, E., IV  

   2)HARRIS, Jason, L. 

   3)BAXTER, Chester, O., III  
 

(57) Abstract : 

A surgical instrument system is disclosed comprising a plurality of outputs driven by an input. The input is selectively engaged with 

the outputs by a shifting system. 
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(54) Title of the invention : SURGICAL INSTRUMENTS COMPRISING A SYSTEM FOR ARTICULATION AND ROTATION 

COMPENSATION 
 

  

(51) International classification  

:A61B 17/29, A61B 

34/30, A61B 17/00, 

A61B 90/00 

(31) Priority Document No  :62/578804  

(32) Priority Date  :30/10/2017 
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(71)Name of Applicant :  

   1)ETHICON LLC  
      Address of Applicant :#475 Street C, Suite 401 Los Frailes 

Industrial Park Guaynabo, Puerto Rico 00969 U.S.A. 

(72)Name of Inventor : 

   1)SHELTON, Frederick, E., IV  

   2)HARRIS, Jason, L. 

   3)BAXTER, Chester, O., III  
 

(57) Abstract : 

A surgical instrument is disclosed comprising a shaft and an end effector rotatably connected to the shaft about an articulation joint. 

The surgical instrument comprises a plurality of rotation joints which can be simultaneously operated to maintain the alignment of a 

portion of the surgical instrument relative to the patient tissue. 
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(54) Title of the invention : VARIABLE AREAL DENSITY CROSS-PLIED FIBER-REINFORCED COMPOSITE BALLISTIC 

MATERIAL  
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(72)Name of Inventor : 

   1)BHATNAGAR, Ashok  

   2)DAVIS, Gregory A. 

   3)STEENKAMER, David Andrew  

   4)WAGNER, Lori L.  
 

(57) Abstract : 

This technology relates materials that are stab, spike and ballistic resistant and to stab, spike and ballistic resistant composite articles 

incorporating uniaxially oriented, non-woven fabrics. A fabric layer having a non-uniform areal density is formed having thick areas 

and thin areas, the thick areas having a greater filament/tape concentration compared to the thin areas. In said thick areas, 

agglomerated tapes/filaments will protrude from the fabric layer surface. Additional layers are then adjoined with the non-uniform 

layer to form a panel that has stab, spike and ballistic resistance, with protrusions at least partially spacing the additional layers from 

full, direct contact with the surface of the non-uniform fabric layer to thereby enhance flexibility and stab, spike and ballistic 

resistance of the whole. 
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(54) Title of the invention : SURGICAL INSTRUMENTS COMPRISING A LOCKABLE END EFFECTOR SOCKET 
 

  

(51) International classification  :A61B 17/29 
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(32) Priority Date  :30/10/2017 
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        Filing Date 
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(61) Patent of Addition to Application 

Number  
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(71)Name of Applicant :  
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      Address of Applicant :#475 Street C, Suite 401 Los Frailes 

Industrial Park Guaynabo, PR 00969 U.S.A. 

(72)Name of Inventor : 

   1)PARIHAR, Shailendra, K. 

   2)SHELTON, Frederick, E., IV  

   3)MORGAN, Jerome, R. 

   4)HESS, Christopher, J. 

   5)BAKOS, Gregory, J. 
 

(57) Abstract : 

A surgical instrument comprising a shaft and an end effector is disclosed. The end effector is releasably attachable to the shaft by a 

lock biased into a locked condition to hold the end effector to the shaft. 
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(54) Title of the invention : METHOD FOR THE TREATMENT OF IRON-CONTAINING SLUDGE 
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   1)KERZERHO, GaÃ«lle 

   2)BOUCARD, HÃlÃ¨ne 

   3)IOSIF, Ana-Maria  
 

(57) Abstract : 

A method for the treatment of sludge containing iron, said method comprising - a leaching step wherein the sludge containing iron is 

mixed with an acid and an oxidation agent so as to create an oxidized leachate, and - a step of precipitation of iron wherein the 

oxidized leachate is mixed with a neutralizing agent so as to create a mixture composed of a solid part comprising precipitated iron 

and of a liquid part, the neutralizing agent comprising at least 30% in weight of dust recovered from a bag filter treatment of 

ironmaking, steelmaking, coke making or sintering gas. 
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(71)Name of Applicant :  

   1)TOSHIBA MITSUBISHI -ELECTRIC INDUSTRIAL 

SYSTEMS CORPORATION 
      Address of Applicant :3-1-1, Kyobashi, Chuo-ku, Tokyo 

1040031 Japan 

(72)Name of Inventor : 

   1)YAMABE, Kenta  
 

(57) Abstract : 

This power conversion system comprises: a storage battery; a first power conversion device that is constructed so as to connect to an 

electrical power system and that supplies power to a load device by converting power from the storage battery and outputting the 

result to a connection point between the load device and the electrical power system; and a control means for transmitting, to another 

device that is not the first power conversion device, a signal for reducing the power supplied to the load device when the state of the 

storage battery matches a predetermined insufficient remaining power condition during independent operation in which the electrical 

power system is disconnected from the first power conversion device. The load device may include a load body and a load control unit 

that controls the load body in accordance with a command value. The aforementioned other device is a load device control unit, and 

the signal may include a load adjustment signal that is transmitted to the load control unit such that the load control unit carries out an 

operation that reduces the power consumption of the load body. 
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(57) Abstract : 

Provided in the present application are a method and device for processing a media access control protocol data unit. The method 

comprises: acquiring a media access control (MAC) protocol data unit (PDU), the MAC PDU comprising a number N of sub-PDUs, 

each sub-PDU comprising a logical channel identification (LCID), the N sub-PDUs being arranged in a first sequence, and N being a 

positive integer; and performing a parsing process for the N sub-PDUs according to the first sequence; and when the parsing goes to a 

first sub-PDU, stopping the parsing process and retaining the parsed second sub-PDU, the second sub-PDU including at least one sub-

PDU located prior to the first sub-PDU in the first sequence in the N sub-PDUs. A value of an LCID included in the first sub-PDU is a 

specified retention value, so that a processing method for the MAC PDU can be provided when the value of the LCID is an invalid 

value or retention value. 
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(57) Abstract : 

Provided in embodiments of the present application are a network slice management method, and device for same. The method 

comprises: an NSMF receiving a network slice instantiation request comprising network slice requirement information; the NSMF 

acquiring, according to a network slice template identifier or network slice type, a network slice template; the NSMF dividing, 

according to the network slice template, the network slice requirement information into network slice subnet requirement information 

and transport network requirement information; the NSMF sending to an NSSMF a network slice subnet instantiation request 

comprising the network slice subnet requirement information; the NSMF receiving a network slice subnet instantiation response sent 

by a network slice subnet management function entity; and the NSMF sending to a TN-manager a transport network instantiation 

request. The embodiments of the present application use a network slice template to divide network slice requirement information to 

enable automatic management of network slicing. 
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(57) Abstract : 

The present application designs corresponding configuration and indication technology for the CSI-RS resource related configuration 

and indication problems, comprising: a network device configures CSI-RS resource as a resource set for channel measurement and a 

resource set for interference measurement, and provides a plurality of corresponding methods for the resource set for channel 

measurement and the resource set for interference measurement; in another implementation mode, with regard to one CSI-RS resource 

set, the network device configures resources of the CSI-RS resource set to contain both resources for channel measurement and 

resources for interference measurement; and the network device sends indication information for measuring a reference signal to a 

terminal to indicate the resource set for channel measurement or that which resources in one set are resources for channel 

measurement and which resources are resources for interference measurement. Thus, the network device implements flexible and 

various configuration on the CSI-RS resource, and reduces indication overhead as much as possible, such that the demands for 

channel measurement and interference measurement of a multi-user terminal can be satisfied under an NR system. 
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(57) Abstract : 

The present application provides an application program control method and apparatus, a medium, and an electronic device. The 

method comprises: obtaining history feature information xi; generating a first training model by using a BP neural network algorithm, 

and generating a second training model by using a nonlinear support vector machine algorithm; when it is detected that an application 

program enters the background, computing the first training model and the second training model according to current feature 

information s of the application program; and then determining whether the application program needs to be closed. 
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(57) Abstract : 

Embodiments of the present application relate to a resource allocation method, a network device and a communication device. The 

method comprises: determining a quality of service (QoS) attribute of a first terminal device; and allocating, according to the QoS 

attribute, a transmission resource to the first terminal device, the transmission resource being used by the first terminal device to send 

data to a second terminal device. According to the resource allocation method, the network device and the communication device in 

the embodiments of the present application, the network device can determine the QoS attribute of a terminal device and allocate a 

transmission resource, such as a carrier resource, to the terminal device according to the QoS attribute, so that the terminal device uses 

the transmission resource to send data to other terminal devices, thereby improving resource utilization rate. 
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(57) Abstract : 

An austenitic stainless steel having a chemical composition, in mass%, of C: 0.04%-0.12%, Si: 0.25%-0.55%, Mn: 0.7%-2.0%, P: not 

more than 0.035%, S: not more than 0.0015%, Cu: 0.02%-0.80%, Co: 0.02%-0.80%, Ni: 10.0%-14.0%, Cr: 15.5%-17.5%, Mo: 1.5%-

2.5%, N: 0.01%-0.10%, Al: not more than 0.030%, O: not more than 0.020%, Sn: 0%-0.01%, Sb: 0%-0.01%, As: 0%-0.01%, Bi: 0%-

0.01%, V: 0%-0.10%, Nb: 0%-0.10%, Ti: 0%-0.10%, W: 0%-0.50%, B: 0%-0.005%, Ca: 0%-0.010%, Mg: 0%-0.010%, REM: 0%-

0.10%, and balance: Fe and impurities, and satisfying [18.0 = Cr + Mo + 1.5 x Si = 20.0] and [14.5 = Ni + 30 x (C + N) + 0.5 x (Mn + 

Cu + Co) = 19.5]. 
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(57) Abstract : 

Provided are: a composition; and a threaded joint (1) for pipes, which is provided with a lubricating coating film layer (21) that is 

formed from the composition. A composition according to one embodiment of the present invention is used for the purpose of forming 

a lubricating coating film layer (21) on a threaded joint (1) for pipes, and contains Cr2O3, a metal soap, a wax and a basic aromatic 

organic acid metal salt. A threaded joint (1) for pipes according to one embodiment of the present invention is provided with a pin (5) 

and a box (8). Each of the pin (5) and the box (8) has a threaded part (4, 7) and a contact surface that has a non-threaded metal contact 

part. The threaded joint (1) for pipes is provided with a lubricating coating film layer (21), which is formed from the above-described 

composition, on the contact surface of at least one of the pin (5) and the box (8); and the lubricating coating film layer (21) functions 

as the outermost layer. 
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(57) Abstract : 

The present invention relates to an anti-CD3 antibody and a pharmaceutical composition for cancer treatment comprising same. The 

antibody according to the present invention has high affinity and specificity for CD3 and thus can be effectively used in cancer 

prevention or treatment. 
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(57) Abstract : 

The present invention relates to an anti-MSLN antibody and a pharmaceutical composition for cancer treatment comprising same. The 

anti-MSLN antibody according to the present invention has high affinity and specificity for MSLN and thus can be effectively used in 

cancer prevention or treatment. 
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(57) Abstract : 

A method for modifying a polyimide includes reacting a first polyimide with an amine to produce a second polyimide having an 

anhydride-amine stoichiometry of -2 to -40 mol% and reacting the second polyimide with a monoanhydride, a bis(anhydride), a 

bis(ether anhydride) or a tetracarboxylic acid to produce a final polyimide having an anhydride-amine stoichiometry of -1 to 2 mol%. 
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(57) Abstract : 

There is provided the use of an aligned nematic elastomer to form a material having auxetic properties wherein the aligned nematic 

material has a mechanical FrÃedericksz transition. Also provided is a method of producing an aligned nematic elastomer for said use. 
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(57) Abstract : 

The invention relates to a dry mortar composition comprising: a hydraulic binder comprising at least one calcium aluminosilicate 

derivative, at least one ground granulated aluminous slag comprising less than 30 wt.-% silica, and at least one source of calcium 

sulphate; aggregates and/or fillers; and at least one base in an amount of less than or equal to 0.5% of the total weight of the dry 

mortar composition. 
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(57) Abstract : 

The invention relates to a method for black starting a power supply installation (18), wherein the power supply installation (18) 

comprises at least one bidirectional inverter (20) with an AC-side connection (25) for an electrical supply grid (6) and a battery (22) 

connected on the DC side to the bidirectional inverter (20). The method makes a black start of the power supply installation (18) 

possible. To this end, in one method step an activation device (51) of the power supply installation (18) is activated so that the 

activation device applies an electrical voltage to a control line (27) of the battery (22) in such a manner that the battery (22) is set into 

an operating state, wherein the voltage provided by the activation device (51) is provided from an auxiliary battery (52), and - in a 

further method step, the bidirectional inverter (20) is set in an operating state after the voltage supplied by the auxiliary battery (52) 

has been applied to the control line (27). The invention additionally relates to a bidirectional inverter and a power supply installation 

with a bidirectional inverter and a backup apparatus. 
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(57) Abstract : 

Crumb rubber obtained from recycled tires is subjected to an interlinked substitution process. The process utilizes a reactive 

component that interferes with sulfur bonds. The resulting treated rubber exhibits properties similar to those of the virgin composite 

rubber structure prior to being granulated, and is suitable for use in fabricating new tires, engineered rubber articles, and asphalt 

rubber for use in waterproofing and paving applications. 
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(57) Abstract : 

Provided are an application control method and apparatus, a storage medium and an electronic device. The method comprises: 

acquiring operating parameters of an electronic device at each sampling time point in a historical time period, wherein the operating 

parameters comprise a foreground application, the state of charge, the duration for which a screen has been bright, a charging 

connection state and a network connection state (101); according to the sampling time point, determining attenuation parameters 

corresponding to the operating parameters (102); according to the sampling time point and the operating parameters, generating a 

training sample (103); according to the training sample and the attenuation parameters, training a pre-set Bayesian model (104); and 

based on the trained Bayesian model, controlling a background application in the electronic device (105). 
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(57) Abstract : 

The present invention relates to a flexible inliner (28) made from multi-ply plastic film, having an upper fill neck (30) and a lower 

discharge neck (32), in particular for a pallet container (10) for the storage and transport of liquid or flowable filling materials. In 

order to improve the use of inliners in pallet containers and in particular to maintain the barrier effect of the multi-ply film, even over 

longer transport and storage times, according to the invention, the fill/discharge necks (30, 32, 54) are welded onto the inliner wall 

(56) in such a manner that any film cut edges (68, 70) are covered against contact with the filling material and no film cut edge (68, 

70) - either that at the weld flange edge (58, 66) of the welded fill/discharge neck (30, 32, 54) nor that on the internal boundary of a 

discharge opening (72) in the inliner wall (56) - comes into contact with the flowable filling material. 
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(57) Abstract : 

Disclosed herein are compounds of the Formula (I) and pharmaceutically acceptable salts thereof: (I) where the variables in Formula 

(I) are described herein. Methods of synthesizing such compounds and methods of using them to treat diseases and/or conditions such 

as a Picornaviridae, Flaviviridae, Filoviridae, Pneumoviridae and/or Coronaviridae viral infections are also disclosed. 
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(57) Abstract : 

The invention concerns a measurement method consisting in; - acquiring, by means of image sensors (Cji), for each object during the 

movement of same, at least three radiographic images of the region to be inspected, obtained from at least three radiographic 

projections of the region to be inspected, the projection directions (DjÃ¯) of which are different; - providing, for a computer system, 

an a priori geometric model of the region to be inspected for the series of objects; - determining, by means of the computer system, 

taking into account a constant attenuation coefficient and from the a priori geometric model and at least three radiographic images of 

the region to be inspected, a digital geometric model of the region to be inspected; - for each object of the series, determining, from 

the digital geometric model of the region to be inspected, at least one linear dimension measurement of the region to be inspected. 
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(57) Abstract : 

The present invention relates to pharmaceutical tablet compositions comprising the compound niraparib as an active pharmaceutical 

ingredient, suitable for oral administration as well as to methods for their preparation. Also described herein are tablet compositions 

containing niraparib formed by the disclosed methods, and therapeutic uses of such tablet compositions for treating various disorders 

and conditions. 
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(57) Abstract : 

The present invention relates to a multispecific antibody comprising at least one CD137 binding domain and at least one PDL1 

binding domain, and pharmaceutical compositions and methods of use thereof. The present invention further relates to a nucleic acid 

encoding said multispecific antibody, a vector comprising said nucleic acid, a host cell comprising said nucleic acid or said vector, and 

a method of producing said multispecific antibody. 
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(57) Abstract : 

[Problem] To make it possible to smoothly de-van and de-palletize loaded rectangular solid freight while responding to a variety of 

circumstances. [Solution] Freight identification codes 10a, 10b, 10c, and 10d, which are to be respectively displayed at specified 

positions on the four surfaces, front, back, left, and right, or all surfaces of a rectangular freight 5A and the code data of which is to be 

identified by a specified control means via a reading means, the codes being characterized in that: said code data comprises size 

information representing the length and width sizes of the code-displaying surface of the freight 5A; and the code causes the reading 

means and the control means of a robot provided with a robot hand to align the robot hand with the freight 5A on the basis of the code 

display position and size information. 
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